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 HOUSE  OF  THE  PEOPLE
 Tuesday,  llth  November  1952.

 The  House  met  at  a  Quarter  to  Eleven
 of  the  Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 CONCILIATION  OFFICERS

 “1d  Sardar  Hukam  Singh:  Will
 the  Minister  of  Labour  be  pleased  to
 state:

 (a)  whether  the  Conciliation
 Officers  for  settlement  of  industrial
 disputes  by  mutual  negotiations  have
 been  appointed  in  all  parts  of  the
 country;  and

 (b)  whether  these  officers  have  any
 powers  of  giving  decisions  or  they  as-
 sist  only  in  negotiations?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  Yes.

 (b)  They  are  not  authorised  to  pass
 any  orders  or  give  decisions.  They
 only  assist  in  negotiations  with  a  view
 to  bringing  about  a  settlement  be-
 tween  the  parties  to  the  dispute.
 I  may  add  that  if  they  succeeded  they
 would  send  a  report  to  the  appropriate
 Government  together  with  a  memo-
 tandum  of  settlement  signed  by  the
 parties  to  the  dispute.  If  they  did
 not  succeed,  they  would  report  to  the
 appropriate  Government  about  the
 failure  of  conciliation.

 Sardar  Hukam  Singh:  Do  they  offer
 their  assistance  if  and  when  invited
 to  do  80,  or  do  they  poke  in  of  their
 own  accord?

 Shri  V.  V.  Giri:  Generally,  if  they
 are  invited  to  do  so.

 Sardar  Hukam  Singh:  Does  that
 function  —

 when  direct  negotia-
 tions  have  failed?
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 Shri  V.  V.  Girl:  Exactly  —when direct  negotiations  have  failed.
 Shri  B.  5.  Murthy:  Is  the  Govern-

 ment  considering  the  abolition  of  con-
 ciliation  and  the  introduction  of  arbi-
 tration?

 Shri  Vv.  V.  Giri:  No,  not  at  all.
 Shri  Velayudhan:  May  I  know  how

 many  disputes  were  settled  by  these
 conciliation  officers  during  the  cur-
 rent  yor?

 Shri  V.  V.  Giri:  You  may  kindly
 give  notice.

 Shri  Pannoose:  How  many  concilia-
 tion  officers  have  been  appointed  by
 the  States  of  Madras  and  Travancore-
 Cochin?

 Shri  V.  ve  Giri:  Notice,  again.
 Shri  KE.  हू,  Basu:  May  I  know

 whether  any  special  qualification  is
 Jaid  down  for  the  appointment  of
 conciliation  officers?

 Shri  V.  V.  Giri:  There  are  certain
 special  qualifications.  viz.,  a  diploma
 or  degree  in  matters  relating  to  in-
 dustrial  relations;  previous  experi-
 ence;  aptitude  etc.

 Shri  Mohluddin:  Is  it  a  fact  that
 one  important  resson  for  the  lack  of
 success  is  the  delays  that  occur  in
 conciliation  proceedings?

 Shri  V.  V.  Giri:  I  do  think  that
 conciliation  has  succeeded  to  some
 extent,  Most  probably,  it  is  not  to
 our  entire  satisfaction.

 Shri  Venkataraman:  May  I  ask
 whether  Government  have  made  any
 arrangements  for  training  the  con-
 Pro

 officers  in  their  own  institu: ions?
 Shri’  ¥,  V.  Giri:  T

 being  considered  |
 Matter  is
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 Liaquat  ALI  MEMORIAL  ह 1)!

 41  5.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  complaints  have  been
 received  by  the  Government  of  India
 of  forcible  realizations  of  donations
 for  Liaquat  Ali  Memorial  Fund  from
 Hindu  Railway  passengers  By  Ansars
 of  East  Benga]  at  Darsana  Rai!
 Station;  and

 (b)  if  so,  whether  any  steps  bave
 been  taken  by  Government  in  this
 regard?

 The  Parliamentary  Secretary  to  the
 Minister  of  Kailways  and
 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  Does  not  arise.

 ROBBERIES  IN  TRAINS
 “116  Dr.  Ram  Subhag  Singh:  (a)

 Will  the  Minister  of  Rail
 pleased  to  state  whether  the  num-
 ber  of  robberies  in  running  traing  in
 the  six  Railway  zones  have  decreased
 since  lst  July  of  this  year  compared
 to  the  corresponding  period  during
 last  year?

 (b)  Which  is  the  Railway  zone
 where  such  robberies  have  been  the
 largest  in  number  and  where  have
 they  been  small  in  number?

 (c)  Have  Government  taken  any
 additional  precautionary  measures  to
 check  these  robberies  after  Ist  July,
 19527

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  There

 has  been  a  slight  increase  in  the  over- all  number  of  robberies  in  running trains  during  July  to  September  this
 year  as  compared  to  the  corresponding
 period  last  year.

 (b)  The  largest  number  is  recorded
 on  the  Northern  and  North  Eastern
 Railways,  being  8
 There  have  been  no  robberies  on  the
 Central  Railway.

 (c)  No;  but  there  has  been  a  steady
 and  continuous  drive  against  such
 robberies  for  some  time  by  adopting
 preventive  measures,  such  as,  escort-
 ing  of  trains  by  Railway  Protection
 Police,  and  watching  of  plague  spots.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether.  as  a  result  of  the  drive  that
 has  been  instituted,  any  decrease  in
 these  robberies  has  been  effected

 Mr.  Speaker:  It  is  more  or  less  a
 question  of  opinion.  The  question  is  a
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 mixed  one  of  law  and  order—a  sub-
 ject  with  which  the  State  through
 whose  territory  the  railway  is  pas-
 sing  is  concerned,  Robbery  is  not  the
 production  of  the  Railway  Ministry.
 So,  the  question  is  rather  a  complicat-
 ed  one  that  way.

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  any  passenger  had  been
 killed  as  a  result  of  these  robberies
 during  the  last  two  months?

 ister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  One
 passenger  has  been  killed.

 Dr.  Ram  Subhag  Singh:  May  I
 know  the  number  of  passengers
 wounded?

 | ol
 L.  B.  Shastri:  It  is  rather  diffi-

 cult.......

 Mr,  Speaker:  I  do  not  think  we
 need  go  into  that.  It  is  not  possible
 to  give  such  information.

 Shri  Sarangadhar  Das:  Is  it  not  the
 duty  of  the  railway  to  protect  the
 passengers,  irrespective  of  whether
 the  railway  passes  through  one  State
 or  another?
 ‘Mr,  Speaker:  Order,  order.  It  is

 asking  for  an  opinion  and  arguing.
 Shri  Chattopadhyay:  May  I  know

 what  has  happened  to  those  who
 successfull  y

 a
 Mr.  Gadgil?—I

 refer  to  the  runn  train,  Sir.

 Mr.  Speaker:  Order,  order.  I  must
 “gag”  the  Members  here  and  go  to
 the  next  question,  it  appears.

 Shri  EK,  K.  Basu:  May  I  know  what
 other  precautionary  measures,  apart
 from  the  provision  of  escorts,  have
 been  taken  by  the  railway  authori-
 ties?

 Shri  L.  B.  Shastri:  I  would  like  to
 inform  the  House  that  most  of  the
 robberies  were  committed  in  goods trains,  and  this  is  really  a  law  and
 order  problem,  as  the  hon.  Speaker
 painted  out  just  now.  I  may  also  in-
 form  the  House  that  we  are  taking the  help  of  the  Home  Ministry.  In
 addition,  we  on  our  part  are  going  to
 take  definite  steps  in  respect  of  our watch  and  ward  organisation

 Pandit  Munishwar  Datt  Upadhyay:
 Alongside  the  decrease  in  the  rob-
 beries  committed  on  the  railways,
 may  I  know  whether  thefts  have  in-
 creased  and  the  implication  of  rail-
 way  servants  in  those  thefts  has  also
 heen  or  the  increase?
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 Shri  L,  B,  Shastri;  It  is  difficult  to
 sdy  anything  about  that.

 InpusTRIAL  DISPUTES
 *177,  Dr.  Ram  Subhag  Singh:  (a)

 Will  the  Minister  of  Labour  be  pleased
 to  state  the  number  of-  industrial  dis-
 putes  falling  within  the  Central  Gov.
 ernment’s  sphere  resulting  in  work
 stoppages  since  the  beginning  of  the
 current  financial  year?

 (b)  How  does  this  figure  compare
 with  the  figure  for  the  corresponding
 period  of  last  year?

 (c)  What  has  been  the  total  number
 of  man-days  lost  so  far  in  these  indus-
 trial  disputes  this  year  as  comoared
 to  last  year?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  to  (c).  Information  {fs  being
 collected  and  will  be  placed  on  the
 Table  of  the  House.

 Dr,  Ram  Subhag  Singh:  May  I  know
 how  long  it  would  take  to  collect  the
 information?

 Shri  V.  V.  Giri:  At  the  most  three
 weeks.

 Shri  EK.  EK.  Basu:  May  we  expect the  information  before  the  end  of  this
 session?

 Shri  V.  V.  Giri:  Certainly.  oe
 Mr.  Speaker:  Provided  the  session does  not  end  before  three  weeks.
 Shri  K,  K.  Basu:  Who  knows?—it

 mnay  be  extended.

 Lanp  ARMIES

 *178.  Shri  M.  8,  Gurupadaswamy: (a)  Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state  whe-
 ther  Government  propose  to  discon- tinue  land  armies?

 (b)  If  so,  what  are  the  reasons  for
 4he  same?

 The  Minister  of  Agriculture  (Dr, P.  S.  Deshmukh):  (a)  No.
 (b)  Does  not  arise.
 Shri  M.  8.  Gurupadaswamy:  May  I

 know  whether  the  Government  is
 aware  that  two  weeks  ago  there  was 8  press  report  to  the  effect  that  Gov-
 ernment  is  contemplating  to  disconti-
 nue  the  land  army?

 Dr.  P.  8,  Deshmukh:  I  am  afraid the  press  report  is  incorrect
 Shri  M.  Ss  amy:  May  I

 know  how  many  acres  of  land  have

 a
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 been  newly  brought  under  cultivation
 by  this  land  army?

 Dr.  P.  s.  Deshmukh:  This  organi-
 sation  is  of  recent  origin  and  there
 has  not  been  sufficient  time  for  it  to
 show  a  large  acreage,  but  I  can  give
 an  idea  of  the  things  it  has  done.
 Land  armies  have  been  organised  in
 more  than  half  a  dozen  States  and  in
 some  places  they  have  de-silted
 drains,  constructed  roads,  planted  trees,
 eradicated  weeds  and  done  similar
 work  which  goes  to  improve  agricul- tural  production.

 Shri  M.  S.  Gurupadsswamy:  May  I
 know  the  States  in  which  these  land
 armies  have  been  started  so  far?

 Dr,  P.  5.  Deshmukh:  There  are
 many  States,  viz.  Delhi,  Orissa,
 Assam,  Bhopal,  Vindhya  Pradesh,
 Bombay  and  West  Bengal

 Shri  Sarangadhar  Das:  May  I  know
 the  total  number  of  men  in  the  land
 armies,

 in  all  the  States  just  now  men

 Dr.  P.  S,  Deshmukh:  The  total
 ae

 will  come  to  about  2.000  to

 Shri  B.  S.  Murthy:  May  I  know
 which  is  the  agency  that  controls  this
 land  army?

 Dr.  P.  S.  Deshmukh:  There  is  a.
 constitution  framed  for  the  guidance
 of  these  land  armies.  There  are
 various  categories  of  people  who  are
 expected  to  take  part  in  it.  It  in
 cludes  officials,  non-officials,  students
 of  colleges,  especially  those
 from  agricultural  colleges,  public  men
 and  so  on,  The  ranks  are  divided  mto
 two  parts:  regulars  and  auxiliaries,
 and  their  duties  and.  functions  are
 clearly  laid  down.

 Pandit  Thakur  Das  Bhargava: What  is  the  amount  of  money  so  far
 spent  on  this  land  army?

 Dr.  P.  s.  Deshmukh:  None  at  all.

 #179  Shri  S.  Singhal
 the  Minister  of  Food
 be  pleased  to  state  the  present  posi-
 tion  of  sugar  in  India?

 (b)  Is  it  a  fact  that  most  of  the
 sugar  factories  in  U.P.  and  Bihar  have
 not  paid  full  prices  of  the  sugar-cane
 they  purchased  from  the  cultivators
 last  season?

 (c)  If  so,  how  much  do  they  owe
 to  the  cultivators?

 Sucar  Posrrion
 (a)  Will

 Agriculture

 The  Ministe:  of  Agriculture  (Dr.
 P.  s.  Deshmukh):  (a)  The  quantity  of
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 sugar  available  in  the  country  at
 Present  is  in  excess  of  the  internal
 requirements  to  the  extent  of  about
 3  lakh  tons.

 (9)  Yes.  7
 (c)  The  arrears  of  cane  pritves,  on

 3lst  October,  1952,  in  U.P.  were  about
 Rs.  44  crores  and  in  Bihar  nearly Rs,  3  lakhs.

 श्री  एस०  ी०  सीधा  :  इस  रुपये  को
 दिलवाने  का  सरकार  ने  क्‍या  प्रबन्ध  किया
 है?

 Fo  पी०  एस०  बेहामुख :  इस  के  बारे
 में  स्टेट  गवर्नमेंट  कार्यवाही  कर  रही  हैँ  गौर  «

 जहां  हो  सकता  है  सेंट्रल  गवर्नमेंट  भी  उसमें
 इमदाद  दे  सकती  हैं।

 थ्रो  एस०  सोग  सिंघल  :  एक्सप्रेस  चीनी  कोश
 निकालने  के  लिए  सरकार  ने  क्‍या  कदम
 उठाया  है  ?

 Bo  to  एस०  देशमुख  :  एक्सपोर्ट
 करने  की  कोशिश  कर  रहे  हें

 झा  एस०  सी  सिंघल  :  जो  प्राइसेज  देश
 में  है,  उन  प्राइसेस  पर  क्या  एक्सपोर्ट
 होना  मुमकिन  है  ?  डे

 खाद्य  तथा  कृषि  मंत्री  (चली  किदवई)  :

 बाहर  भेजने  का  कोशिश  की  जा  रही  है  और

 कुछ  ज़रूर  बाहर  जायगी।

 Shri  L.  .N.  Mishra:  May  I  know  the
 price  of  sugar-cane*fixed  for  the  cur-
 rent  year?

 Shri  Kidwai:  No  price  has  been
 fixed,  because  mow  more  sugar  is
 being  produced.  than  is  consumed.
 Therefore,  if  there  is  competition
 among  the  producers_the  consumer,
 perhaps,  will  get  it  at  a  cheaper  rate.

 Shri  L.  N.  Mishra:  Sir,  I  asked
 whether  any  price  has  been  fixed  of
 the  sugar-cane  per  maund?

 Shri  Kidwai:  Rs,  1/5/-  at  the  gate
 and  Rs,  1/3/-  outside  stations.

 Dr.  Ram  Subhag  Singh:  May  I
 know,  Sir,  why  the  price  of  sugar- cane  was  reduced
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 Shri  Kidwal:  The  prices  were  re-
 duced  because  they  were  dispropor
 tionately  high.  When  a  cultivator
 grows  food-crops  like  cereals,  he
 gets  less.  Therefore  the  cane  area
 Was  unnecessarily  growing.  The  re-
 sult  was  that  this  year  there  was  so
 much  cane  grown  that  people  had  to
 burn  it.  Therefore  State  Governments
 in  U.P.,  particularly,  and  Bihar,  had
 to  persuade  the  cane-growers  to
 continue  crushing  as  much  as  pos-
 sible.  Besides,  the  prices  of  sugar were  so  high,  that  we  could  not  send
 any  sugar  outside  the  country.  There-
 fore,  it  was  thought  necessary  that
 the  cane  prices  should  be  reduced.

 Shrimati  Tarkeshwarj  Sinha:  Is Government  aware  that  a  sharp  dis-
 parity  has  arisen  due  to  the  reduction
 in  the  prices  of  sugar  in  comparison with  last  year’s  stock  lying  in  the
 factories?  May  I  know  what  the
 Government  is  doing  to  mitigate  this
 difficulty?

 Shri  Kidwai:  As  I  said  by  reducing the  prices  it  will  be  possible  to  ex-
 port  sugar  next  year  We  heve  al-
 ready  informed  the  producers  that  if
 they  want  to  export  sugar  from  the new  produce,  and  as  it  will  teke  time
 for  the  new  produce  to  come  into  the
 market,  sugar  from  the  present  stock can  be  released  for  export  on  re-
 placement  basis.

 I  hope  that  next  year  the  prices would  be  low  enough  to  enable  us  to
 export  at  least  two  to  three  lakh  tons
 of  sugar.  Already  we  are  negotiating with  some  countries  and  I  hone  by the  end  of  this  year  we  would  be  able
 to  export  a  large  stock.

 “Grow  More  Foon”  Enquiry
 ComMMITTEE  REPORT

 #182,  Shri  8.  N.  Das:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Report  of  the  Grow  *
 More  Food  Enquiry  Committee  has
 been  considered  by  Government;

 (b)  if  so,  which  of  the  recommen-
 dations  of  the  Committes  have  been;
 accepted:

 (९)  the  steps  so  far  taken  by  the
 Central  Government  to  give  effect  to
 the  proposals  accepted  by  them:  and

 (d)  whether  the  various  State  Gov-
 ernments  have  taken  stens  to  imple
 ment  the  recommendations  of  the
 Committee?

 The  Minister  of  Agriculture  (Dr. P.  s.  Deshmukh):  (a)  to  (d).  The  re-
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 port  of  the  Committee  is  under  consi-
 deration  of  the  Central  and  State
 Governmen  In  the  case  of  the
 State  Governments,  they  have  already been  requested  to  implement  straight-
 way  such  of  those  recommendations
 as  are  solely  their  concern,  while  in
 the  case  of  the  recommendations  con-
 cerning  the  Central  Government,  final
 decisions  are  expected  be  taken
 shortly.  A  note  indicating  the  latest
 position  on  the  various  recommenda
 tions,  is  placed  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No,  44.)

 Shri  $.  N.  Das:  From  the  note  it  ap-
 pears  that  State  Governments  were
 requested  to  submit  their  notes.
 May  I  know  what  was  the  date  fixed
 by  which  they  were  requested  to  sub-
 mit  the  notes?

 Dr.  P.  S.  Deshmukh:  I  am  unable
 to  give  the  date.

 Shri  S.  N.  Das:  In  view  of  the  fact
 that  it  has  been  stated  in  the  note
 that  Government  has  accepted  Re-
 commendation  No.  37,  may  I  know
 whether  a  special  division  in  the  Cen-
 tral  Ministry  of  Food  and  Agriculture
 has  been  created,  or  is  already  func-
 tioning  for  that  purpose?

 Dr,  P.  Ss  Deshmukh:  It  is  in  the

 |  ea
 of  being  created:  we  will

 ve  to  get  financial  sanction.
 Shri  8.  N.  Das:  In  view  of  the  fact

 that  the  committee  has  recommended
 that  Governments  will  make  a  de
 claration  of  the  principle  of  guaran-
 teeing  minimum  prices  for  the  food-
 grains,  may  |  know  whether  Govern-
 ment  would  come  to  a  decision  be-
 fore  procurement  prices  are  fixed  for
 the  coming  year?

 Dr.  P.  Deshmukh:  It  rests  with
 Finance.  Negotiations  are  going  on.
 It  will  depend  upon  what  results  we
 achieve.  The  matter  is  being  expedit-
 ed  as  much  as  possible.

 Shri  T,  N.  Singh:  May  I  know  what
 steps  Government  are  taking  in  re-
 gard  to  the  extension  service  scheme
 as  suggested  by  the  committee  and
 how  far  it  is  going  to  affect  the  com-
 munity  project  schemes?

 Dr.  ए,  8.  Deshmukh:  The  establish-
 ment  of  extension  service  is  actively
 pursued  and  it  won't  be  very  long  be-
 fore  the  service  is  established.

 Shri  Veeraswamy:  May  I  know  the
 total  amount  spent  last  year  on  Grow
 More  Food  Campaign  and  whether  it
 Z  a

 by  the  increased  produc-
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 ttee
 penditure  has  been  justified  to  the

 extent  of  52  per  cent.  In  view  of  the
 committee’s  recommendations  which
 we  wish  to  implement  we  expect  that
 the  percentage  will  go  up.

 Shri  Nanadas:  May  I  know.  Sir,
 whether  the  Government  of  Madras
 hag  given  up  the  Grow  More  Food
 Scheme?

 Dr.  P.  8.  Deshmukh:  No,  Sir.  No
 Government  has  given  it  up

 Shri  C.  BE.  Chowdary:  Wha  the
 actual  quantity  of  food  produ under  the  Grow  More  Food  Campaign and  what  is  the  actual  cost  per  ton?

 Dr.  P.  S.  Deshmukh:
 for  notice,

 AuruR  Duars  Ratway  Srarion
 #183.  Pandit  Munishwar  Datt

 Upadhyay:  (a)  Will  the  Minister  of
 Railways  pleased  to  state  whether it  is  a  fact  that  Alipur  Duars  junc- tion  was  ‘orginally  planned  and  con- struction  had  started  at  a  site  about
 ms  qmile  away  from  its  present  loca- ont

 I  must  ask

 (b)  What  were  the  constructions undertaken  and  completed  before  the
 Junction  was  shifted

 (c)  What  was  the  cost  involved  in é  constructions  aforesaid
 (d)  What  were  the  reasons  for from  the  original  site

 tion  was  originally  fixed  some  dis- tance  away  from  the  site  finally  select- ed,  Before  the  change  was  made, however,  a  temporary  Base  Depot  and Yard  had  already  been  located  at  the
 original  site.

 (b)  Some  semi-permanent  quarters and  Nissen  huts  were  put  up  for  the
 accommodation  of  the  construction staff,  offices  and  stores,  and  sidings  to serve  these  stores  were  laid

 (c)  The  cost  of  these  constructions
 was  Rs.  2.37  lakhs.  All  these  quarters etc.  were  found  useful  by  the  Assam
 Railway  Administration  for  their  ex-
 pansion  schemes  at  Alipur  Duars,

 (d)  The  Open  Line  Administration
 found  the  second  site  more  convenient
 in  the  light  of  subsequent  develop- ments  ag  this  station.

 Pandit  Monishwar  Dat;  Upadhyay:
 May  I  know,  Sir,  whether  it  is  a  fact
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 that  the  loss  of  Bs,  2-37  lakhs  plus
 the  price  of  the  land  was  incurred
 the  railways  on  account  of  shifting  the
 junction  from  one  place  to  another?

 Shri  B.  Shastri:  The  amount  वा
 Rs.  2:37  lakhs,  so  far  as  I  am  aware,
 Was  spent  on  the  construction  of
 quarters  and  for  earth  work  in  the
 yard  for  side  lines.  We  have  not  lost
 anything,  for  the  constructions  are
 being  utilised  now  for  further  exten-
 sion  of  the  Alipur  Duars  junction.

 Pandit  Monishwar  Datt  Upadhyay:
 May  I  know  whether  nineteen
 quarters  and  five  sidelines  had  been
 constructed  at  a  cost  of  Rs.  2-37  lakhs
 and  they  had  to  be  given  up?

 Shri  L,  B.  Shastri:  No,  they  have
 not  been  given  up.  As  I  said,  they are  being  utilised  for  the  Alipur Duars  junction  staff  quarters.

 Bartway  Fue.  ENQUIRY  GOMMITTEE
 Rerorts

 *184,  Shri  8.  C.  Samanta:  Will  the
 Sete

 of  Railways  be  pleased  to
 ate:
 (a)  when  the  Expert  Committee  to

 investigate  into  the  supply,  distri-
 bution,  reserve  stocks  and  consump- tion  of  various  grades  of  coal  on
 Indian  Railways  was  appointed;

 (b)  who  are  the  memberg  of  the
 Committee;

 (c)  what  are  the  terms  of  refer-

 (d)  whether  the  Committee  has
 submitted  its  reports:

 (९)  if  80,  what  steps  Government
 9998

 taken  on  the  recommendations; an
 (f)  if  not,  when  the  reports  are  ex-

 pected  to  be  submitted?
 The  Minister  of  Railways  and  Trans-

 port  (Shri  L.  B,  Shastri):  (a)  On
 24th  October,  ‘1951.

 (b)  reo)  Shri  D.  C.  Driver,  Chair-
 man,  (2)  Shri  R.  A.  Massey,  Mem-
 ber.  (3)  Shri  A.  B.  Guha,
 (4)  Dr.  J,  W.  Whitaker,  Member.  (5)
 Shri.  L.  3.  Corbett,  Member  (with  ef-
 fect  from  2l-i0-52).  (6)  Shri  M.  ्
 ‘Kamalani,  Member-Secretary.

 (c)  To  examine  the  supply,
 and  reserve  stock  of  coal  on

 ae
 and  to

 —  Se ms  for  economy  in  expenditure  on
 coal  used  as  fuel.  The  Committee  has
 also  di  to  include  their  ex-
 amina tion  all  aspects  of  the  use  of
 coal  on  Railways
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 (9)  to  (f).  The  Committee  have  not
 yet  submitted  their  final  report  and
 the  present  indications  are  that  they
 may  be  in  a  position  to  do  so  early
 next  year.  The  Cammittee  have,
 ‘however,  submitted  an  interim  re-
 port.  The  tentative  recommendations
 of  the  Committee  in  this  interim  re-
 port  are  of  a  far-reaching  character.
 No  decision  can  be  taken  on  these  re-
 commendations  as  the  Committee
 have  indicated  that  they  may  modify these  in  their  final  report,

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  Fuel  Research  Institutes
 of  the  Central  Government  were  con-
 sulted  before  setting  up  this  Com-
 mittee  and  whether  Government  have
 mentioned  in  the  terms  of  reference
 to  the  Committee  the  question  of  ef-
 fecting  economy?

 Seri  L.  B.  Shastri:  I  am  not  aware
 whether  they  were  consulted,  but  if
 the  hon.  Member  wants  I  can  get  the
 information.

 Shri  8.  C.  Samanta:  May  I  know
 the  grades  of  coal  that  are  used  by our  Railways?

 Mr,  Speaker:  The  question  is  about
 the  appointment  of  a  Committee.

 Shri  8.  C.  Samanta:  On  the  fuel
 question,  I  want  to  know  the  grades of  coal  used.

 Speaker:  That  will  be  going  in-
 to  what  the  Committee  is

 oe
 to  en-

 quire  into.  We  haveto  consider  the
 general

 aspect  of  the  Committee  re-
 Po!

 Shri  8.  C.  Samanta:  May  I  know
 whether  the  coal  raised  in  the  rail-
 way  collieries  is  totally  used  or  whe-
 ther  coal  is  taken  from  other  collieries also  and.  if  so,  what  sort  of  coal?

 Shri  L.  B,  Shastri:  So  far  as  I  am
 aware,  coal  is  being  taken  frorn  the
 railway  collieries  as  well  as  from
 other  collieries—I  mean  there  are
 private  proprietors  too.  But  about
 the  quality  of  coal  I  regret  I  cannot
 give  the  hon.  Member  any  definite  re-
 ply  just  now.

 Shri  C.  Samanta:  From  the  in-
 terim  report  of  the  Committee  have
 Government  found  any  change  in
 enal  deal?

 Shri  L.  B.  Shastri:  I  would  request the  hon.  Member  to  wait  for  the  final

 i  up  to  3lst  January  next,  When
 received  the  report  we  will

 ~
 able  to  arrive  at  a  “nal  conclu-

 on,
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 Shri  K.  ra  Basu:  May  I  know  whe-
 ther  ine  working  and  management  and
 eonditions  of  service  of  the  railway
 collieries  are  aiso  within  the  terms  of
 reference  of  the  Committee?

 Shri  L.  B.  Shastri:  So  far  as  I
 know,  not.

 Shri  EK.  E.  Basu:  Does  the  Govern-
 ment  propose  to  include  the  same?

 Mr,  Speaker:  Order,  order.  It  is  a
 suggestion  for  action.

 Shri  EK.  EK.  Basu:  Sir.  it  is  impor-
 tant.

 Mr.  Speaker:  lt  may  be  important.
 There  are  so  many  important  things
 besides  this.  All  cannot  be  included
 in  one  question.

 Bovine  TUSERCULOSIS
 #185,  Shri  द  P.  Nayar:  (a)  Will

 the  Minister  of  Food  and
 be  pleased  to  state  whether  Govern-
 ment  have  conducted  any  survey  or
 collected  statistics  regarding  Bovine
 Tuberculosis  in-  IndiaT

 (b)  Lf  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  is  the
 estimated  number  of  cattle  which
 suffer  from  T.B.?

 (९)  Have  Government  taken  any
 steps  to  prevent  the  spread  of  T.B.
 from  cattle  to  human  beings,  especial-
 ly  children?

 The  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  Yes.  In  order
 to  investigate  the  incidence  of  tuber-
 culosis  in  bovines  the  Indian  Council
 of  Agricultural  Research  initiated  a
 scheme  at  the  Indian  Veterinary  Re-
 search  Institute  in  1938. -  Under  this
 scheme  two  large  scale  fleld  surveys
 were  completed.  one  in  the  Punjab (around  Lahere)  and  the  other  in
 Bombay  (around  Ahmedabad)  and  a
 third  one  is  being  carried  out  in  Mad-
 ras.  As  valuable  results  were  obtain-
 ed  from  these  surveys,  the  Council
 has  sanctioned  a  new  scheme  for  a
 large  scale  survey  at  Patna  in  Bihar
 to  cover  the  wet  region.  In  addition
 to  these  schemes,  Disease  Investiga- tion  Officers  in  various  States  have
 conducted  surveys  to  investigate  the
 incidence  of  this  disease.

 (b)_  The  incidence  among  the  test-
 a

 cattle  and  buffaloes  was  as  fol-
 WS:

 (i)  Lahore  and  adjoining  areas
 jab):  Nearly  7  per  cent.

 cattle  and  2  per  cent.
 buffal

 (i)  Ahmedabad  and.  adjoining
 areag  (Bombay):  Cattle  nearly 13  per  cent.  and  buffaloes  8
 per  cent.

 ll  NOVEMBER  952  Oral  Answers,  ‘28

 Results  from  Madras  and  Bihar  are
 not  yet  available.

 (c),  No  evidence  is  forthcoming  to
 support  the  view  that  TB.  is  spread-
 ing  in  India  from  cattle  to  human  be-
 ings,  especially  children.  This  may be  due  to  our  habit  of  boiling  milk
 before  consumption.  This  is  suppurt-
 ed  by  the  following  facts:—

 (i)  Under  an  I.C.A.R.  scheme.  a
 large  number  of  milk  sam-
 oles  from  principal  Indian
 cities  and  some  Governorment
 and  Military  Dairy  Farms
 were  analysed  and  found  to
 be  free  from  T.B.  bacilli.

 (ii)  Incidence  of  T.B.  in  Indian
 7  cattle  is  comparatively  iower

 than  the  dairy  animals  in  the
 Western  countries  on  account
 of  the  open  air  life  Indian
 cattle  leaa.

 (iii)  The  mere  fact  that  an  ani-
 mal  reacts  positively  to  tuber-
 culin  test  does  not  necessarily
 imply  that  the  animal  has
 T.B.  of  the  Udder  and  is  void-
 ing  T.  B.  bacilli  in  its  milk.

 All  the  same  animals  which  react
 Bositively  to  the  tuberculin  test  at
 Government  me  ee  ot

 are
 segregated  away  from  other
 animals.  This  is,  however,  not  pos-
 sible  ander  village  conditions  and  the
 disposal  of  reactors.  to  T.B.  is  a  prob-
 lem  facing  the  country,  particularly in  view  of  the  anti-slauzhter  policy
 adopted  by  a  number  of  States.

 a
 Shri  ्,  P.  Nayar:  Would  it  be  pos-

 sible  for  the  Government  to  give  the
 Bercentage  of  cattle  in  the  entire
 country  suffering  from  tuberculosis?

 Dr.  P.  8.  Deshmukh:  No.  Sir.  It  can-
 net  be  done  without  a  complete  sur-
 vey.

 Shri  द  P.  Nayar:  May  I  know  whe-
 ther  the  figures  given  are  on  ac-
 tual  tuberculin  tests  or  on  mere  con-
 jecture?

 Dr,  P.  Ss.  Deshmukh:  I  have  already
 mentioned  that  tests  are  conducted.

 Mr,  Speaker:  His  point  is  whether
 the  figures  are  based  on  a  total  sur-
 vey  or  only  test  surveys  of  cattle.  Is
 that  the  question?

 Shri  V.  P.  Nayar:  Yes,  Sir.
 Dr.  P.  s.  Deshmukh:  फोर  on  test

 survey.
 Shri  V.  F.  Nayar:  Is  it  also  on  con-

 jecture?
 Speaker:  Not

 “on  survey.
 cenjecture.  He
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 Shri  V.  P.  Nayar:  What  type  of

 tuberculosis  is  alent  among cattle?  Is  it  Udder  tuberculosis?
 Dr.  P.  8,  Deshmukh:  I  could  not  say; I  want  notice.
 Mr.  Speaker:  I  think  we  are  now  go-

 ing  into  expert  matters.
 Shri  V.  P.  Nayar:  Sir,  [  have  put  a

 question  on  certain  scientific  data  and
 I  am  entitled  to  ask  sume  questions on  this  basis.

 Mr.  Speaker:  But  then  the  Minister
 is  not  hound  to  know  all  about  it!

 Shri  V.  P.  Nayar  rose—
 Mr.  Speaker:  Let  there  be  no  argu-

 ment  about  it.
 Dr.  Jaisoorya:  How  do  Government

 propose  to  prevent  the  spread  of
 tuberculosis  in  animals?  erely  by
 segregation?

 Dr.  P.  S.  Deshmukh:  That  is  one  of
 the  means,  Sir.

 Mr.  Speaker:  Well,  I  think  I  shall
 better  go  to  the  next  question.

 Anti-T.  B.  Druc
 *186,  Shri  V.  P.  Nayar:  (a)  Will

 the  Minister  of  Health  be  pleased
 state  a  Ea  =  bere  ee a  press  note  informing  pu  o
 the  release  of  the  Anti-T.B.  Drug—
 Iso-nicotinic  Acid  Hydrazide  and  other
 a

 derivatives  of  iso-nicotinic
 acid?

 (b)  Before  the  issue  of  this  press
 note,  has  the  efficacy  of  these  drugs
 been  tested  on  T.B.  patients  and  if

 .  on  how  many  patients  and  in
 which  hospitals?

 (c)  What  were  the  results  of  tests
 referred  to  in  part  (b)  above?

 (d)  What  is  the  cost  of  this  drug
 at  present  and  what  is  the  value  for
 which  this  drug  has  already  been  im-
 ported  into  India?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes.

 (9)  and  (c).  The  drug  had  been distributed  to  various  T.B.  Hospitals
 and  Sanatoria  for  clinical  trials  but
 it  was  decided  to  release  it  for  general
 sale  in  India  subject  Ana

 certain  res-
 trictions  without  wai  for  results
 of  the  trials  here  as  it  had  already
 been  released  for  general  sale  in  the
 U.S.A.  and  other  foreign  countries
 after  trial  and  as  there  was  great  de-
 mand  for  the  release  of  the  drug  from
 the  Indian  Medical  Profession.  The
 restrictions  mentioned  are-that  the
 labels  on  the  container  should  contain
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 the  caution  that  the  Drug  should  be
 taken  only  under  Medical  Supervision, and  that  it  should  be  sold  only  to  re-
 gistered  Medical  Practitioners  or  on

 iption  of  a  registered  prac- titioner.  The  trials  are  still  in  pro-
 gress,  but  the  reports  so  far  received
 indicate  that  the  drug  is  of  value  as
 an  aid  for  the  cure  of  T.B.  by  giving
 symptomatic  relief  and  making  pa.
 tients,  in  some  cases,  fit  for  surgical treatment  which  might  not  otherwise
 have  been  possible:  A  statement

 & ing  the  names  of  Hospitals  where
 being  conducted  is  laid  on  the

 Table  of  the  House.  [See  Appendix  I
 annexure  No,  45.)

 (d)  The  present  selling  price  of  the
 imported  product  varies  from  Rs.
 130  to  Rs.  8-7-0  per  00  tablets  of
 50  mg.  each.  Import  figures  of  the
 drug  are  not  available  as  figures  are
 mat

 maintained  separately  for  each
 ug.
 Shri  V,  P.  Nayar:  In  view  of  the  an-

 swer  to  the  question  and  in  view  of
 the  fact  that  it  has  been  admitted  by
 the  Government  that  many  people
 suffer  from  this  dreadful  malady,  may
 I  know  whether  Government  have
 taken  any  steps  for  the  manufacture
 of  this  drug  or  whether  they  are  help-

 ,ing  other  firms  to  manufacture  this
 drug?

 Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  Govern-
 ment  are  not  doing  any  manufacture
 nor  are  Government  in  a  position  to
 supply  this  drug  to  people  who  suffer
 from  tuberculosis.

 Mr.  Speaker:  Supplying  free  to  peo-
 ue

 are  suffering  from  tubercu-
 osis?

 §hrimati  Chandrasekhar:  I  think
 I  gave  the  answer  last  time  that  some
 poor  patients  are  given.

 Shri  Punnoose:  May  I  know,  Sir,
 the  percentage  of  our  requirement that  is  produced  in  this  country?

 Mr.  Speaker:  What  are  the  total  re-
 quirements  of  this  country  and  what
 is  the  proportion  produced  in  India?

 Shrimati  Chandrasekhar  is  has
 been  distributed  to  28  hospitals  and
 the  trials  are  not  completed.  Unless
 we  know  all  the  results  we  are  unable
 to  give  you  the  details.

 ERajkumari  Amrit  Kaur:  It  is  a  very new  drug.  It  has  only  just  come  in-
 to  the  market  from  abroad.  Govern-
 ment  really  has  not  had  time  to  take
 any  action  so  far  as  preparation  of
 this  drug  is  concerned.  They  are  en-
 couraging  people  who  apply  for
 its  manufacture.  It  is  impossible  for

 -Government  to  say  how  much  of  this
 drug  is  required  for  patients,
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 *187,  Kumari  Annie  Mascarene:
 (a)  Will

 Lag  Repel  Ras  = Agricultere  plea  wha’
 quantity  of  rice  is  to  be  imported  into
 India  from  China  in  19527

 (>)  What  are  the  conditions  of
 price?

 (c)  Are  there  any  special  arrange-
 ments  made  for  the  transport  of  rice
 to  India?

 (4d)  What  percentage  of  it  has  been
 sent  to  Cochin  harbour?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  द  Krishnappa):
 (a)  -1,50,000  metric  tons.

 qb)  It  is  against  cash  payment.
 {c)  No.
 (d)  Out  of  99,300  long  tons  of  rice

 so  far  imported  from  China  about
 8.700  tons  have  been  received  at  Co-
 chin  Port  which  works  up  to  ‘18-8  per
 cent  of  the  total  arrivals.

 Kumari  Annie  Mascarene:  May  I
 know  whether  getting  rice  from  China
 is  cheaper  than  getting  it  from  else-
 where?

 Shri  M.  द  Krishnappa:  Not  at  all.
 Sir.

 Knmarzi  Annie  Mascarene:  May  I
 know,  Sir,  whether  the  rice  that  is
 imported  is  broken  or  whole?

 Kumari  Annie  Mascarene:  May  I
 know  if  the  hon.  Minister  intends  in
 ‘exhausting  all  the  coarse  rice  in  Tra-
 vancore-Cochin  State?

 Shri  M.  V.  Krishnappa:  I  deny  that,

 Shri  K.  Subrahmanyam:  How  does
 the  rice  imported  from  China  compare
 in  quality  with  the  rice  imported  from
 Burma?

 Shri  M.  V.  KErishnappa:  Sometimes
 they  differ  in  quality.

 Shri  B.  S.  Murthy:  How  does  the
 cost  of  Chinese  rice  compare  with  that
 of  the  Burma  rice?

 Shri  M.  V.  Krishnappa:  It  is  not  in
 any  way  cheaper,

 Shri  Kelappan:  How  do  the  prices
 compare?
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 Shri  M.  V.  Krishnappa:  One  is  not
 cheaper  than  the  other.

 Shri  V.  G.  Deshpande:  May  I  know,
 Sir,  2

 the  colour  of  the  Chinese  rice
 red?

 Sbri  M.  V.  Krishnappa;  It  is  not.

 Pusiic  Nursinc

 188,  Shri  cs  N.  Das:  (a)  Will  the
 Minister  of  Health  be  pleased  to  state
 the  number  of  nurses  from  the
 various  States  that  have  come  to
 undergo  a  course  in  public  nursing
 at  the  College  of  Nursing  in  Delhi?

 (b)  What  are  the  special  features
 of  this  course?

 (c)  For  what  period  will  this  train-
 ing  course  continue?

 The  Minister  of  Health  (Eajkumari Amrit  Kaur):  (a)  15.
 (b)  A  statement  is  placed  or  the

 Table  of  the  House.  [See  Appen  I annexure  No,  46.]
 (९)  It  is  a  course  of  9}  months.  The

 course  is  intended  to  meet  the  demand
 for  trained  Public  Health  Nurses
 which  is  expected  to  continue.

 Shri  N.  Das:  May  I  know,  Sir,
 how  the  expenditure  is  going  to  be
 met  and  how  it  is  going  to  be  shared
 by  the  Centre  and  the  various  State
 Governments?

 umari  Amrit  Kaur:  Sir,  the
 Proposal  at  present  is  that  the  entire’
 non-recurring  and  recurring  expendi- ture  in  the  first  year  and  a  half  will
 be  met  by  the  Ford  Foundation  if  we
 so  desire,  and  the  remaining  half  of
 the  recurring  expenditure  during  the
 second  year  and  the  entire  expendi- ture  for  the  third  year  onwards  will
 have  to  be  met  by  the  State  Govern-
 ments  proportionately  according  to  the
 number  of  students  which  they  spon- sor.

 Shri  5.  N.  Das:  May  I
 il

 know  whe-
 ther  this  training  course  will  be  a  con-
 tihuous  one  or  it  will  be  a  short  time
 scheme?

 Rajkumari  Amrit  Kaur:  It  will  be
 a  continuous  one  because  the  need  for
 public  health  nurses  in  the  country
 is  very  great.

 Shri  Chattopadhyaya:  May  I  know
 whether  viva  voce  examinations  are
 held  for  the  selection  of  nurses  and,
 if  &

 are  the  examiners  women  or
 men?

 Amrit  Kaur:  I  do  not
 know  whether  viva  voce  examinations
 have  been  held  so  far.  So  far  as  I
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 know  the  selection  is  done  by  the State  Governments  and  the  candidates
 hi

 then  accepted  by  the  Nursing  Col-
 88
 SuprLy  OF  BAD  WHEAT  AND  RICE  aT

 Detai  RatTion  Derors
 #189  Shri  A.  N.  Vidyalankar:  Wi!)

 the  Minister  of  Food  and  Agriculture be  pleased  to  state:
 (a)  whether  the  attention  of  Gov-

 ernment  has  been  drawn  to  the
 general  complaint  that  the  quality  of
 wheat,  atta  and  rice  generally  sup-
 plied  at’  the  Ration  Depots  in  Delhi
 is  not  good;

 (b)  whether  this  complaint  was iene
 uy

 examined  and  facts  ascer-
 tained;

 (c)  whether  it  is  a  fact  that  the
 foreign  wheat  and  rice  supplied  at
 the  Delhi  Ration  Depots  are  of  very inferior  quality  and  contain  less  nutri-
 tious  elements;  and

 (d)  what  action  Government  pro-
 pose  to  take  in  the  matter?

 (a)  to  dd)  There  have  been  such  com-
 plaints  occasionally,  and  they  have
 been  examined.  The  facts  are  that
 there  was  nothing  inherently  wrong
 with  the  quality  of  the  rice  or  wheat
 or  wheat  atta  supplied  from  the  Ra-
 tion  Shops;  but  consumers  have  shown
 preference  to  the  indigenous  varieties.
 Complaints  arose  ee  ly  because  of
 the  flavour  of  the  rice  which,  at  one
 time,  was  in  issue,  and  because  the
 look  of  the  wheat  was  less  acceptable to  the  consumers.

 As  a  further  check  on  quality  of
 foodgrains  issued,  arrangements  have
 been  made  for  screening  and  cleaning
 foodgrains;  and  Gazetted  Officers  have
 been  posted  at  the  Issue  Depots  to
 check  quality  before  issue  to  A.R.Ds.

 Shri  A.  N.  Vidyalankar:  Is  it  a  fact
 that  a  considerable  quantity  of  rotter
 and  worm-eaten  grains  were  dumped
 into  the  ration  shops  at  Delhi?

 Shri  M,  द  Hrishnappa:  It  was  not
 worm-eaten  grain.  It  was  imported
 wheat.  The  imported  wheat  always
 looks  inferior  to  indigenous  varieties.
 Before  the  l5th  of  June,  we  were  sup-
 plying  indigenous  wheat  to  the  Delhi
 people.  When  we  switched  on  to  the
 imported  wheat,  there  was  a  marked
 difference  in  the  look  of  the
 So,  there  was  some  dissatisfaction  ex-
 Pressed  by  the  people.  Immediately,
 we  attended  to  that.

 Sktt  A.  N.  Vidyalankar:  Did  it  look
 inferior  or  was  it  teally  inferior?
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 Shri  M.  द 4  Krishnappa:  It  looked  in- ferior  in  colour.

 ih  winter
 we  Tat st  oO  @n  grain  dum  nt Delhi  ration  shops  only?

 pedi  0

 Shrt  M.  V.  Krishnappa:  No:  it  is  not
 dumped.  Foreign  grain  will  be  ex-
 hausted  by  the  end  of  December.
 From  early  January,  we  are  getting
 indigenous  varieties  of  wheat  for  sup- ply  in  Delhi.  Hon.  Member  must  know
 we  are  also  living  in  Delhi.  It  not
 only  comes  to  the  notice  of  the  Gov-
 ernment,  we  will  have  to  experience
 if  anything  goes  wrong  here.

 सेठ  अचल  सिंह  :  क्या  मंत्री  महोदय
 बताने  की  कृपा  करेंगे  कि  उत्तर  प्रदेश  को  इस
 सम्बन्ध  में  क्या  सहायता  दी  गयी  और  क्‍या
 सहायता  दी  जाने  वाली  है  ?

 साथ  तथा  कृषि  मंत्री  (थी  किदवई)  :
 आप  किस  सम्बन्ध  में  उत्तर  प्रदेश  को  सहायता
 देने  की  बात  कर  रहे  है  ?

 Damace  To  Foop  Crops
 #190,  Shri  A.  N.  Vidyalankar:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  extent  of  the  damage  caus-
 ed  by  recent  floods  and  other  causes
 in  various  parts  of  India  (State-wise);

 (b)  the  extent  of  the  damage  caused
 to  (i)  crops;  and  (ii)  agricultural
 lands;  and

 (c)  the  extent  of  help  directly  given
 by  the  Central  Government  or  pro-
 posed  to  be  given?

 The  Minister  of  Agriculture  (Dr.  P.
 Ss.  Deshmukh):  (a)  and  (b).  A  state-
 ment  giving  the  available  information
 is  placed  on  the  Table  of  the  House.
 [See  Appendix  I,  annexure  No.  47]

 (c)  At  the  request  of  the  Govern-
 ments  of  Assam  and  Manipur  5.000
 maunds  of  rice  were  allotted  to
 Assam  and  4.000  maunds  to  Manipur
 at  concessional  rate  to  be  distributed
 among  the  affected  people  at  Rs.  45
 per  maund.

 Shri  A,  N.  Vidyalankar
 grant  given  to  the
 also  as  help

 Dr,  P.  8,  Deshmukh:  No,  Sir.

 Was  any s
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 Shri  A,  N.  Vidtyalankar:  Was  any  re-
 est  for  help  received  by  the  Central

 ee  ernment  from  the  State  Gover.
 ments?

 The  Minister  of  Food  and  Agricul- ture  (Shri  Kidwai):  The  Assam  Gov-
 ernment  asked  us  to  allot  some  rice
 at  concessional  rates  and  that  has
 been  done.

 Shr:  T.  K.  Chaudhari:  With  refer-
 ence  to  the  other  causes  referred  to
 in  part  (a)  of  the  question,  has  the
 attention  of  the  Government  been
 drawn  to  a  peculiar  disease  which  has
 attacked  the  rice  crop  in  Burdwan,
 Murst.idabad,  Southern  24  Parganas
 and  other  districts?  What  is  the  re-
 port  of  the  Government,  if  the  Gov-
 ernment  has  got  any  report  in  that
 respect?  It  is  a  widespread  disease
 which  has  caused  a  lot  of  damage  to
 the  crop.

 Dr.  P.  8,  Deshmukh:  If  my  friend
 is  referring  to  rice  bug  which  has
 been  reported  from  various  places.  I
 may  inform  the  House  that  very
 prompt  action  was  taken  in  every
 case  and  whatever  insecticide  as  well
 as  apparatus  was  available,  was  sup-
 plied  immediately.

 Shri  K.  EK.  Basu:  Is  the  Govern-
 ment  satisfied  with  the  steps  to  pre-
 vent  diseases?

 Dr.  P.  8.  Deshmukh:  Yes,  Sir.
 Mr,  Speaker:  It  is  a  matter  of  opi-

 nion.
 Shri  T.  K.  Chandhori:  Our  attention

 was  तावफाए  to  a  Press  report  that  the
 Agricultural  Research  Department  of
 the  Government  of  Bengal  was  at  a
 loss  to  know  whether  the  disease  to
 which  I  am  referring  was  a  physiolo-
 gical  one  or  caused  by  any  pest.  Is
 there  any  report  at  the  disposal  of  the
 Government  on  this  subject?

 Dr.  P.  S.  Deshmukh:  I  am  unable  to
 say.

 Karwar-Husti  Rattway  LINE
 #191  Shri  R.  (७  Dubey:  (a)  Will

 the  Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  the
 Government  of  Bombay  have  recom-
 mended  the  construction  of  Karwar-
 Hubli  Railway  line?

 (b)  Is  it  a  fact  that  the  Karnatak
 Chamber  of  Commerce  and  other
 Public  bodies  are  demanding  the  cons-
 truction  of  this.  line’

 (c)  If  so,  what  actiom  do  Govern-
 ment  propose  to  take’  in  the  matter?

 Minister
 port  (seat  L. ply  is  in  the  affirmative.
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 Shustri):  (a)  The  re-
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 (9)  Yes.
 (cy)  An  out-agency  been  open-

 ed  at  Karwat  with  Hubli  as  the  इटा पन
 ing  railway  station  to  meet  the  pre-
 sent  traffic  needs  of  the  area.  Before
 ‘further  action  is  taken  Government
 would  like  to  watch  the  working  of
 the  out-agency  for  some  time

 Shri  R.  5.  Dubey:  May  I  know  what
 are  the  governing  considerations  ir
 fixing  up  the  priority  in  undertaking.
 new  railway  lines?

 Shri  L.  B.  Shastri:  We  had  certain
 principles  on  the  basis  of  which  prio-
 tity  was  given  before.  But,  with  the
 new  Five  Year  Plan,  of  course,  we
 have  to  draw  up  our  programmes  im
 consultation  with  the  Planning  Com-
 mission,  now,  because  we  will  have  to
 give  priority  to  those  Railway  lines
 to  which  Planning  Commission
 attaches  greater  importance.  Sup-
 pose  there  is  a  new  mine  to  be  deve—
 lopped  or  a  new  factory  opened.  Rail--
 way  lines  will  have  to  be  provided  for:
 these  places  first.

 Shri  R.  G.  Dubey:  Is  it  not  a  fact
 that  the  resent  arrangement  in
 Hubli  district  is  not  able  to  cope  with
 the  growing  volume  of  traffic  in  that
 region?

 Shri  L.  B.  Shastri:  As  I  have  said
 just  now.  we  will  have  to  await  the-
 report  of  the  working  of  the  out-
 agency.

 Shri  P.  T.  Chacko:  May  I  know:
 whether,  when  new  lines  are  con-
 structed,  Government  will  lay  them  as-
 broad  gauge?

 Shri  L.  B.  Shastri:  It  certainly  de-
 pends  on  the  circumstances  whether
 we  should  have  broad  gauge  or  metre
 gauge.

 Shri  Bogawat:  What  is  the  length of  the  Karwar-Hubli  line?
 Shri  L.  B.  Shastri:  The  hon.  Mem-

 ber
 should  know  it  better  than  my- seit.

 Shri  Bogawat:  I  do  not  know;  there-
 fore,  I  am  asking.

 Speaker:  Order.
 Nanadas.

 Shri  Nanadas:  May  I  know  whether
 new  Railway  lines  are  constru
 only  on  the  recommendation  of  the
 State  Governments?

 Shri  L.  B.  Shastri:  The  State  Gov--
 ernments  are  certainly  consulted  and,
 of  course,  due  weight  Is  given  to  their
 opinion.

 order.  Mr.
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 Shri  R.  G.  Dubey:  Is  it  not  a  fact
 bay-

 anning  Commission  to  develop  back-
 award  regions,  will  Government  consi-
 ‘der  this  proposal?

 Mr,  Speaker:  I  think  it  is  a  matter
 to  be  decided  by  the  Planning  Com-
 mission.  It  is  no  use  arguing  that
 point.  Next  question.

 Locar  Finance  Enquiry  ComMMirree
 REerort

 #194,  Shri
 ath

 are:  (a)  Will  the
 Minister  of  Hi  be  pleased  to  state
 the  time  taken  and  expenditure  in-
 curred  for  the

 oe
 of  the  Local

 Finance  Enquiry  ittee?
 (b)  What  is  the  expenditure  incur-

 red  on  the  publication  of  its  reports?
 (c)  What  steps  have  Government

 taken  for  the  implementation  of  the
 recommendations  of  the  Committee
 and  if  not,  why  not?

 The  Miniscer  gf  Health  (Rajkumari Amrit  Kaur):  (a)  The  Committee  func-
 tioned  from  14.4.1949  to  31.12.1950,  and
 the  expenditure  incurred  was  Rs.
 1,42,345.

 Pi
 The  expenditure  was  Rs.  7459/

 (c)  The  Local  Finance  Enquiry  Com-
 mittee  made  as  many  as  49  recommen-
 dations  and  on  practically  all  these  re-
 commendations  action  has  to  be  taken
 by  the  State  Government  as  Local-Self
 Government  is  a  subject  in  the  State
 list  of  the  Constitution.  The  Report of  the  Committee  was,  therefore,  circu-
 lated  to  the  State  Governments  for  con-
 sideration  and  necessary  action.  Most
 of  the  Governments  have  replied  to  the
 effect  that  the  matter  is  under  consider-
 ation  while  some  of  the  Governments
 have  accepted  some  recommendations
 and  rejected  the  others.  Action  is  likely

 to  vary  from  State  to  State  as  local
 circumstances  are  different.

 As  far  as  the  Central  Government
 are  concerned,  the  main  recommenda-
 tions  are  that  the  terminal  taxes  on
 goods  or  passengers  carried  by  rail-
 ways,  sea  or  air  which  are  now  in  the
 Central  list  of  the  Constitution  should
 be  transferred  to  the  State  list  and  also
 that  while  Central  Government  proper-
 ty  may  continue  to  be  immune  from
 Local  taxation,  Government  should
 make  a  contribution  to  Local  Bodies  in
 lieu  of  such  taxes.  As  far  as  these  ter-
 ‘minal  taxes  are  concerned  under  Arti-
 cle  269  of  the  Constitution  the  taxes
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 sary  to  alter  this  position.  The  ques- tion  of  Central  legislation  to  take
 power  for  the  levy  of  such  taxes  is
 under  the  consideration  of  the  Minis-
 try  of  Finance.

 Regarding  the  payment  of  contri- bution  by  the  Central  Government  to
 Local  Bodies  in  lieu  of  taxes  certain
 Particulars  are  being  collected  and  it will  take  some  time  before  a  decision is  reached.

 Shri  Jajware:  May  I  know  whether the  responsibility  for  the  implementa- tion  of  the  recommendations  of  the Committee  in  regard  to  terminal  taxes, is  wholly  on  the  Central  Government?
 Rajkumari  Amrit  Kaur:  I  have

 given  the  answer  to  this  very  clearly in  my  reply.
 Shri  Jajware:  May  I  know  whether the  recommendation  from  the  State  of Bihar  for  the  imposition  of  such  tax

 in  regard  to  the  famous  pilgrimage centre  of  Baidyanath  Dhan  is  pending before  the  Central  Government?
 ERajkumari  Amrit  Kaur:  I  have  not

 any  knowledge  of  that,
 Shri  Jajware:  May  I  know  whether a  representation  has  been  made  by  the

 M.  Ps.  of  Bihar  State  to  the  Minister, and  whether  any  action  has  been  taken on  that?

 Rajkumari  Amrit  Kaur:  I  have  al-
 ready  said  that  it  is  the  ioral  bodies that  have  made  representations.  In
 certain  matters  relating  to  the  Central
 Government.  the  Ministry  of  Finance is  considering  the  position.

 Pandit  Munishwar  Datt  Upadhyay: May  I  know,  Sir,  what  percentage  of
 land  taxes  has  been  recommended  to  be
 given  to  the  local  bodies?

 nn
 Mr.  Speaker:  Is  the  report  not  pub- ed  yet?
 Rajkumari  Amrit  Kaur:  The  report has  been  published  and  laid  on  the Table  of  the  House.
 Mr,  Speaker:  The  hon.  Member  may better  refer  to  the  Report  rather  than ask  questions  here.
 Shri  8.  C.  Samania:  The  hon.  Minister

 has  stated  that  some  of  the  States  have
 accepted  some  of  the  recommendations of  the  Committee,  and  ‘they  are  imple-
 menting  them.  May  I  know  whether
 they  are  implementing  those  recom-
 mendations  by  Government's  order,  or
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 by  amending  the  Local  Self-Govern-
 ment  Acts  7

 Rajkumari  Amrit  Kaur:  That  would
 naturally  have  to  be  referred  to  State
 Governments.  I  am  not  responsible  as
 to  how  State  Governments  function.

 Shri  Velayudhan:  May  I  know  whe-
 ther  as  a  result  of  this  Enquiry  Com-
 mittee,  Government  have  evolved  any
 central  plan  for  local  self-governing  in-
 stitutions?

 Mr.  Speaker:  The  Committee  was
 for  considering  financial  aspects  only, not  the  general  aspects.

 Shri  हू,  EK.  Basu:  May  I  know  whe-
 ther  Government  have  fixed  any  time-
 limit  as  to  the  State  Governments  mak-
 ing  v9  their  minds  as  to  the  recommen-
 dations  of  this  Committee.

 Rajkamari  Amrit  Kaur:  It  is  very difficult  for  Government  to  fix  any  time-
 limit,  but  we  remind  the  State  Govern-
 ments  and  ask  them  to  let  us  know  what
 they  are  doing  from  time  to  time.

 INTERNATIONAL  LABOUR  ORGANISATION
 #195,  Shrimati.  Jayashri:  Will  the

 Minister  of  Labour  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in  the
 34th  Session  of  the  International
 Labour  Organisations  Conference
 held  in  Geneva  in  June  95l,  the  sub-
 ject  of  “Equal  Pay  for  Equal  work  to
 be  performed  by  men  and  women
 workers”  was  discussed;  and

 (b)  whether  it  is  a  fact  that  the
 India  Government  voted  against  the
 introduction  of  a  convention  on  this
 subject?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  Yes,  the  34th  Session  of  the
 International  Labour  Conference  held
 in  Geneva  in  June  95]  discussed  this
 subject  and  adopted  a  Convention  and
 a  Recommendation  on  Equal  remunera-
 tion  for-men  and  women  workers  for
 work  of  equal  value.

 (b)  The  principle  of  equal  -remunera- tion  has  been  incorporated  in  the  di-
 rective  principle  contained  in  Article
 39(d)  of  the  Indian  Constitution  and  ac-
 cepted  by  the  Central  Pay  Commission, the  Fair  Wage  Committee  and  a  number
 of  Industrial  Tribunals  also.  But  the
 actual  application  of  the  principle would  have  to  be  gradual  in  view  of  the
 practical  difficulties  involved.  A  machi-
 nery  must  be  set  up  for  objective  ap-
 praisal  of  job  contents  without  which
 the  pri

 ciple
 could  not  be  applied.  The

 4th  Session  adop  Cenvention  as
 well  as  a  Recommendation  on  the  sub-
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 Shrimati  Jayashri:  May  I  know:
 whether  Government  has  any  intention
 of  instituting  machinery  for  fixing  the
 job  rates?

 Shri  V.  V.  Giri:  Yes,  Sir.
 Shri  K.  P.  Tripathi:  Is  it  a  fact  that

 the  Government  delegate  actually  adop-
 ted  the  position  that  women  in  India
 should’  get  lesser  wages  than  men?

 Shri  V.  V.  Giri:  I  do  not  think  so.
 Shri  B.  8.  Murthy:  May  I  know  the

 reasons  that  prompted  the  Indian  dele-
 gate  to  vote  for  the  Convention  and
 abstain  from  the  recommendation?

 Shri  द 4  द  Giri:  A
 ह

 tement  will
 soon  be  tlaced  on  the  Table  cf  the
 House.  explaining  the  reason.

 Shri  N.  Sreekantan  Nair:  May  Ff
 know  whether  Government  is  aware
 thet  in  fixing  the  minimum  w=  te<
 the  tea  planting  industry,  a  difference
 has  been  maintained  based  on  the  assu-
 med  in  intention  of  the  Government  of
 India  to  fix  different  scales  of  wages fcr  men  and  women?

 Shri  ्,  द  Giri:  I  am  sure  that  is
 not  the  intention  of  the  Government  of
 Indie.  At  any  rate,  the  Government  of
 India’s  decision  is  to  gradually  adopt
 the  Convention  to  see  that  there  shall
 be  no  difference.

 Shri  K.  P.  Tripathi:  Is  it  a  fact  that
 the  average  woman  plucker  in  a  tea-
 garden  is  better  than  the  average  man,
 and  in  spite  of  that  fact.  the  men  get
 higher  wages  for  plucking  than  the  wo-
 men?

 Shri  V.  V.  Giri:  I  will  take  the  in--
 formation  from  the  hon.  Member.
 TRAIN  RUNNING  BETWEEN  KavaL!  AND-

 RAS

 #196,  Shri  K.  Ss.  Rao:  (a)  Will  the-
 Minister  of  Railways  be  pleased  to--
 state  whether  Government  have  re-
 ceived  any  representations  from
 public  bodies  or  individuals,  request-
 ing  for  re-starting  of  the  frain  run-
 ning  between  Kavali  and  Madras  om
 the  Southern  Railway?

 (b)  Do  Government  intend  to  re-
 start  the  train?
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 The  Parliamentary  Secretary  to  the

 (Shri  Ghabaatar  Khasi)  (a)  Yes
 (b)  No.  Prior  to  ist  April  1948,  there

 ‘vas  a  passenger  train  each  way  bet-
 ween  Madras  and  Kavali.  From  ist
 April,  ‘1948  simultaneously  with  the  ex-
 ‘tension  of  the  Ongole-Cocanada  pas-
 senger  train  to  and  from  Bitragunta,
 the  passenger  train  running  between
 Madras  and  Kavali  was  scheduled  to
 run  between  Madras  and  Bitragunta
 only.  The  introduction  of  the  daily
 Janata  Express  train  from  6.3.95l
 between  Madras  and  Calcutta  necessi-
 ‘tated  the  cancellation  of  some  of  the
 sectional  trains  on  the  North  East  Line
 of  the  Southern  Railway  including  the
 passenger  train  which  was  running  bet-
 ween  Madras  and  Bitragunta  This
 was  found  necessary,  as  due  to  paucity

 of  stock  and  power,  it  was  not  possible
 to  introduce  the  Janata  Express  with-
 out  the  cancellation  of  the  trains.

 Shri  Nanadas:  Sir,  he  knows  anly
 "Telugu,  and  I  will  translate  his  question.

 ‘Mr.  Speaker:  The  hon.  Member  may
 ‘put  the  question  on  his

 Shri  Nanadas;  What  are  the  organi-
 ations  from  which  the  Government
 have  received  representations  for  re-
 starting  this  particular  train?

 Shri  Shahnawas  Khan:  There  are
 some  ten  organisations  from  which  re-
 presentations  have  been  received.

 These  organisations  are:

 aM  Mica  Worker's  Union  of
 Gudur,

 (2)  The  South  India  Mica  M'ne
 Owners’  Association  of  Gudur,

 (3)  The  President  of  the  Town
 Congress  Committee,  Gudur,

 (4)  Madras  Mica
 Gudur,

 (5)  8,  Ramachandra  Reddi,  M.P.
 (6)  B.  Gopala  Reddi,  President,

 District  Congress  Committee,
 q  B.  Sanjeeva  Narayan,  Mem- ber,  Railway  Local  Advisory

 Committee,
 (8)  Prof.  P.  C.  Reddi  and  others

 from  Nellore,
 (9)  Shri  K.  Krishna  Rao,  M.L.A.

 from  Nellore,  and
 (l0)  Shri  A.  Rami  Reddi  of  Ne‘lore.

 Shri  Ramachandra  Reddi:  May  हें
 ‘know  whether  a  final  decision  has  been
 ‘taken  on  the  subject,  or  is  it  still  open
 for  consideration?

 Association,
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 Shri  Shahnawaz  Khan:  Yes,  Sir,  A
 final  decision  has  been  taken  that
 owing  to  the  paucity  of  stoek  and
 power,  this  train  cannot  be  re-started.

 Famine  in  TaavaNncone-Cocamn
 *i97.  Shri  N,  Sreekantan  Nair:  Will

 the  Minister  of  Food  and  Agriculture be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  famine
 conditions  prevail  in  the  coastal  areas
 of  Travancore-Cochin;

 (b)  if  so,  the  reasons  for  the
 famine;

 (c)  whether  relief  measures
 have  been

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  ‘Famine  Condi-
 tions’  are  not  prevailing  in  the  coastal
 areas  of  Travancore-Cochin,

 (b)  and  (c).  Do  not  arise.  But,  I
 may  add,  Sir,  that  although  no  famine
 conditions  prevail,  nor  is  there  any  in-
 adequacy  of  foodgrains  in  the  area,
 there  is  considerable  distress  in  a  large
 section  of  the  population  where  un-
 employment  prevails  on  a  large  scale
 due  to  a  chronic  slump  in  the  coir
 trade.  There  are  about  6  lakhs  of
 people  affected,  but  adequate  steps  in
 conveying  relief  to  them  have  been
 taken.

 Shri  N.  Sreekantan  Nair:  May  I
 know,  Sir,  what  are  the  steps  taken?

 Dr,  P,  8.  Deshmukh:  They  are  a
 pretty  large  number.  For  instance,  at
 a  meeting  held  in  the  Ministry  of  Com-
 merce  and  Industry  with  the  repre-
 sentative  of  the  State  Government,  it
 was  suggested  to  give  the  Travancore-
 Cochin  Government  the  following
 grants,  on  receipt  of  estimates  of  the

 es  from  the  State  Government:
 (l)  Rs,  7  lakhs  for  mending  and

 maintaining  roads.
 (2)  Rs.  8-2  lakhs  for  starting  of

 roads.
 (3)  Rs.  4]  lakhs  from  the  Road

 Fund.
 There  were  also  various  other  steps

 taken.
 Shri  N.  Sreekantan  Nair:  According to  the  admission  of  the  hon,  Minister,

 there  is  famine  or  scarcity  affecting  8
 lakhs  of  people,  and  the  grant  amounts
 come  to  about  Rs.  20  lakhs.  Will  such
 a  small  sum  be  enough  to  mitigate  the
 sufferings  of  the  people
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 Mr.  Speaker:  Order,  order;  The

 Question-hour  is  over.
 Short  Notice  Question  and  Answer

 FrrinG  on  INDIAN  VILLAGES  BY  Paxis-
 TANI  ARMED  POLICE.

 Shri  8.  N.  Das:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Daoke, an  Indian  village  on  the  Indo-Pakistan
 border  was  under  heavy  fire  by  Pakis-
 tani  armed  police  on  the  Ist  and  2nd
 of  November,  ‘1952;

 (b)  If  50.  what  were  the  circumstan-
 ces  in  which  the  incident  took  place;

 (c)  in  what  way  situations  created  by this  firing  were  faced  and  met  by  the
 Indian  Police;

 (d)  whether  there  was  any  loss  of
 life  and  property;  if  so,  the  number
 of  lives  lost,  persons  injured  and  ex-
 tent  of  damage  done  to  the  property on  the  Indian  side  of  the  border;  and

 (e)  what  are  the  steps  taken  by  Gov-
 ernment  in  this  connection  to  restore
 peace  and  bring  to  book  those  responsi ble  for  the  incident?

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  Sir,  with  your  permis-
 sion,  I  should  like  to  make  a  somewhat
 longer  statement  than  might  be  necessi-
 tated  by  this  short  notice  question,  so
 that  the  House  may  have  the  full  pic- ture  of  n

 pt
 only  this  -particular  inci-

 dent  that  has  occurred,  but  of  other  in-
 ecidents  also  that  sometimes  occur  on
 this  border,  between  India  and  Pakis-
 tan  on  the  western  side.

 Ever  since  the  Partition,  certain
 difficulties  have  arisen  in  regard  to
 some  border  villages  in  East  Punjab  and
 West  Punjab.  The  boundary  line  laid
 down  by  the  Radcliffe  Award  was  not
 very  clear  and  ignored  certain  geo-
 graphical  features.  Thus  some  villages
 which  are  of  Indian  territory  are  on
 the  wrong  side  of  the  river  and  not
 easily  accessible  to  India.  In  the  same
 way  there  are  some  villages  belonging
 to  Pakistan  on  the  opposite  side  of  the
 Tiver  and  not  easily  accessible  to
 Pakistan.  The  areas  involved  are  rela-
 tively  small,  usually  a  hundred  acres
 or  so,  end  most  of  them  are  uncultiva-
 ted  and  over-grown  by  bushes  and
 Ningle  grass.  In  practice.  the  areas  on
 the  Indian  side  have  been  in  the  pos-
 session  of  India  and  the  areas  on  the
 Pakistan  side  in  the  possession  of
 Pakistan.  The  areas  have  been  largely
 uninhabited,  Since  949  there  has  been
 an  understanding  with  Pakistan  that
 Pending  demarcation  of  the  border,  such
 areas  will  be  left  in  the  de  facto  pos- session  of  the  country  on  whose  side
 they  lie.

 il

 There  being  no  clear  line  of  demar-
 cation,  border  disputes  have  constantly
 arisen,  At  a  number  of  Inter-Dominion
 Conferences  held  in  948  many  deci-
 sions  were  taken.  Among  these  was
 one  relating  to  these  border  incidents
 on  the  East  Punjab-West  Punjab
 border.

 It  was  agreed  that  there  was  need  for
 having  a  line  of  demarcation  between
 East  and  West  Punjab,  especially  in
 areas  where  the  boundary  line  was  not
 very  clear.  The  possibility  of  setting
 up  boundary  pillars  in  this  area
 was  to  be  explored.  It  was  recog-
 nised  that  difficulties  arose  on  account
 of  some  villages  belonging  to  one
 country  being  on  the  wrong  side  of
 the  river  in  the  other  country.  It  was
 suggested.  that  the  two  Financial  Com-
 missioners  on  either  side,  assisted  by

 -such  expert  revenue  officers  as  they
 might  consider  necessary,  might  meet
 and  make  definite  recommendations.
 They  should  also  consider  the  ques-
 tion  of  the  erection  of  boundary
 Pillars,

 It  was  also  agreed  that  the  Inspectors
 General  of  Police  of  East  Punjab  and
 West  Punjab  shou'd  mect  from  time  to
 time  to  review  the  situation  arising out  of  border  incidents  on  both  sides
 assisted  by  the  local  district  magis-
 trates  and  the  superintendents  of
 police.

 It  was  further  agreed  that  the  two
 provincial  governments  should  warn
 the  local  border  police,  Home  Guards,
 and  National  Guards,  asking  them  to desist  from  giving  any  direct  or  indi-
 rect  assistance  to  the  raiders  on  both
 sides.

 Since  then  such  meetings  as  were
 envisaged  in  the  Agreement  have  taken
 place  and  many  border  problems  that
 have  arisen  have  been  dealt  with.  But
 the  boundary  pillars  have  not  yet  beer
 put  up.  There  have  recently  been  a
 number  of  instances  of  petty  conflict
 on  the  border  in  these  particular  ter-
 Titories.

 Now.  coming  to  this  particular  in-
 cident,  the  villages  concerned  in  the  re-
 cent  firing  on  the  Punjab  border  are
 Daoke,  Bhaini,  Rajovian  and  Rajathal
 in  Amritsar  district  and  Lao,  Matjoke,
 Ghurki  and  Qilla  Jiwan  Singh  in  Lahore
 distr'et.  A  drainage  channel  known
 as  Hudiara  Nala  runs  along  the
 houndary  between  thesé  villages.  Some
 time  ago,  a  dam  was  constructed  in
 the  Nala  ir  Pakistan  territory  and  this
 caused  drainage  difficulties  for  the
 Indian  villages.  It  was  therefore  de-
 cided  to  dig  a  diversion  channel  between

 re,
 points  of  the  Nala  in  Indian  terri-
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 The
 Punjab  Armed  Police  thereupon  took
 up  positions  and  returned  the  fire.
 Firing  took  place  between  2.30  and  6.30
 p.m.  on  the  23rd  October.  467  rounds
 were  fired  by  the  Indian  forces.  I  might add  that  this  firing  was  of  a  very  differ-
 ent  character.  There  was  a  large  space in  between,  and  it  was  not  a  firing  at
 anyooay;  as  8  result  there  were  nor-

 mo  Casualties.  Subsequently
 meetings  werc  held  between  the
 police  officials  on  both  sides  in  an effort  to  settle  the  dispute,  but’
 no  agreement  could  be  reached.  On
 the  lst  November,  Pakistani  forces
 again  opened  fire  without  any  pro-
 vocation  at  about  noon.  There  was
 heavy  ‘exchange  of  fire  during  ‘the
 night.  On  two  occasions  Indian  forces
 stopped  firing  in  the  hope  that  Pakistani
 forces  would  reciprocate,  but  the  latter
 continued  to  fire.  Eventually  by  mutu-
 al  agreement  between  the  local  authori-
 ties  firing  ceased  about  2.30  p.m.  on  the
 2nd  November.  These  exchanges  of
 fire  took  place  between  the  forward
 positions  of  the  Armed  Border  Police
 on  either  side  along,  a  4  miles  stretch.
 of  the  boundary.  It  is  not  a  fact  that
 Indian  forces  fired  at  the  inhabited  areas
 of  Pakistani  villages  or  that  Pakistani
 forces  fired  at  the  inhabited  areas  of
 Indian  villages.  It  is  however,  possible that  stray  bullets  may  have  found  their
 way  to  the  inhabited  areas.  There  was
 no  loss  of  life  or  damage  to  property  on
 the  Indian  side.  The  Pakistan  Govern-
 ment  has  reported  that  one  person  was
 injured  on  their  side.  There  has  been
 no  firing  since  2nd  November.

 The  allegation  that  Indian  forces  en-
 tered  territory  in  Pakistani  possession
 is  not  correct.  The  boundary  in  the  vi-
 cinity  is  such  that  three  pockets  of  the
 Indian  village  Daoke  lie  on  the  Pakis-
 tani  side  of  the  Nala  and  conversely two  pockets  of  the  Pakistani  village
 Maujoke  lie  on  the  Indian  side,  Both
 these  sets  of  pockets  have  been  lying
 waste  since  Partition  and  are  at  the
 moment  covered  with  wild  growth.  For
 all  practical  purposes,  the  pockets  le-
 gally  belonging  to  India  are  in  Pakis-
 tani  nossession  and  those  legally  be-
 longing  to  Pakistan  are  in  Indian  posses-
 sion.  This  situation  exists  elsewhere
 on  the  Punjab  border,  especially  in  the
 vicinity  of  rivers.  Since  1949,  there  has
 been  an  urderstanding  with  Pr*-"stan
 that  pending  demarcation  of  the  border.
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 such  “areas  will  be  left  in  the  de  facto

 In  the  present  instance,  the  attempt
 by  the  Pakistan  Border  Police  to  inter-
 fere  with  the  Indian  survey  party  by
 firing  on  them  obliged  the  Punjab  Arm-
 ed  Police  to  take  up  positions  in  the
 two  pockets  oi  the  Pakistani  village
 Maujoke  lying  on  the  Indian  side  of
 the  Nala.  According  to  the  Indo-
 Pakistan  understanding  mentioned
 above,  these  particular  pockets,  the
 area  of  which  is  about  90  acres  alto-
 gether,  are  and  have  been  in  Indian
 possession.  Pakistan  has  never  been  in
 possession  of  them.  Similarly  India
 has  not  been  in  possession  of  a  larger
 area  on  the  Palristani  cide  of  the  Nala,
 although  these  are  legally  Indian
 territory.  In  accordance  with  the  Indo-
 Pakistan  understanding,  India  cannot
 have  any  objection  to  Pakistan’s  re-
 maining  in  possession  of  such  Indian
 areas  until  the  border  is  finally  demar-
 cated.  Conversely,  Pakistan  cannot
 raise  any  objection  to  India’s  remain-
 ing  in  possession  of  similar  Pakistani
 areas,  The  maintenance  cf  the  status
 quo  according  to  the  Indo-Pakistani
 understanding  means  that  such  de  facto
 possession  will  not  be  interfered  with,
 irrespective  of  the  legal  ownership  ac-
 cording  to  the  Radcliffe  Award.  There
 has  been  no  breach  by  India  of  this
 position.

 It  is  unfortunate  that  the  Pakistan
 border  police  should  have  opened  fire on  the  Indian  Survey  party  in  a  minor
 irrigation  dispute  which  ought  to  have
 been  dealt  with  by  the  civil  authorities
 of  both  sides.  Such  action  is  contrary to  the  interésts  of  BO

 Bee
 in

 maintaining  peace  and  settled  con
 a

 ions
 on  the  border.  The  Indo-Pakistan
 Agreement  of  December  948  included
 provisions  designed  to  ensure  the  maxi-
 mum  cooperation  between  the  Govern-
 ments  of  the  East  and  West  Punjab  with
 a  view  to  minimising  incidents  on  the
 border.  The

 understanding.
 of  1949,

 which  I  have  already  mentioned,  was
 a  further  step  in  this  direction.  In  the
 last  year  or  50,  however,  there  have
 been  a  number  of  incidents  on  the  bor-
 der  and  the  Financial  Commissioners
 district  officials  of  the  two  Punjabs
 have  held  several  meetings  in  an  effort
 to  settle  the  disputes.  Preliminary
 steps  have  also  been  taken  jointly  to
 begin  physical  demarcation  of  the
 boundary.

 Shri  s.  N.  Das:  May  I  know,  Sir,
 whether  the  fact  of  automatic  weapons,
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 andgrenades  mortars  hav!
 been  used  has  been  verified

 =

 Shri  Jawaharlal  Nehru:

 पर  wreapops
 were  used,  but  it  is  possible  that  auto-
 matic  weapons  were  used.

 Shri  Ss.  N.  Das:  May  I  know,  Sir,
 whether  ihe  strength  of  the  Pakistani
 Police  that  took  part  in  this  firing  has
 been  esimated  or  ascertained

 Shri  Jawaharlal  Nehru:  No,  Sir, do  not  know  exactly  the  strength  on
 either  side.  They  are  the  normal
 border  police  on  both  sides.

 Shri  A.  N.  Vidyalankar:  Does  the
 Prime  Minister  mean  to  convey  that
 the  firing  was  confined  only  to  uninha-
 bited  areas?

 Shri  Jawaharlal  Nehru:  I  stated
 that  the  firing,  so  far  as  we  know,  was
 not  directed  to  any  inhabited  area.  It
 is  a  possibility  that  some  stray  bullets.
 might  have  gone  elsewhere.

 Shri  द  G.  Deshpande:  What  steps do  Government  propose  to  take  to  deal
 with  this  kind  of  attitude  on  the  part of  the  Pakistan  Government?  Do  they
 propose  to  taketa  firmer  attitude  ‘or
 just  to  make  a  statement  that  Pakis-
 tan  is  doing  these  things?

 Mr.  Speaker:  Order,  order.  I  do
 not  think  that  question  arises  from  the
 staterrent  made.

 Shri  Gidwani:  What  about  my  Ad-
 journment  Motion,  Sir?

 Mr.  Speaker:  I  was  just  going  ‘to
 decide.that  and  say  that,  in  view  of  the
 statement,  fhere  is  no  occasion  practi-
 cally  to  discuss  any  further  any  Ad-
 journment  Motion.  I  was  going  to  say
 that,  but  in  the  meanwhile  Mr.  Desh-
 Pande  put  in  a  question.

 पंडित  अलग  राय  शास्त्री  :  क्‍या  में  एक
 प्रश्न  पूछ  सकता  हूं

 अध्यक्ष  महोदय  :  देखिये  आप  तो  सेट

 हो  गयें  हैं।  दूसरी  बात  यह  है  कि  हमारे  यहां
 का  यह  नियम  है  कि  जब  कोई  बड़ा  स्टेट  में

 होता  है  तो  पूरक  प्रश्न  नहीं  पूछे/जाते  ।

 पंडित  अलग  राव  शास्त्री:  इसी  ख्याल
 से  में  लेट  हो  गया  था  1

 महोदय  :  तो  आप  जानती  थे।
 फर  भी  आपने  प्रश्न  करने  की  अनुमति  चाही  ।

 253  PSD.
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 WRITTEN  ANSWERS  TO  QUESTIONS
 Ports  m  Korce

 *180  Shri  0.  B.  Iyyunni:  Will  the

 a
 of  Transpert  pleased sta’

 (a)  how  much  money  has  been  al-
 lotted  for  the  development  of  ports
 in  Kutch;

 (9)  how  much  has  been  spent  on
 each;  and

 (c)  how  much  remain  to  be  spent?
 The  Minister  of  Railways  and

 Transport  (Shri  L.  B.  Shastri):  (a)
 Apart  from.the  provision  of  Rs.  12-95,
 crores  for  the  development  of  Ean-
 dla  Port,  in  Kutch,  the  Five  Year
 Plan  includes  a  provision  of  Rs.  13-4
 lakhs  for  improvements  to  the  minor-
 ports  in  Kutch.

 (b)  Upto  end  of  95I-52,  Rs.  45
 crores  had  been  spent  on  Kandla

 Port,
 and  Rs.  1-09  lakhs  on  the  minor

 ports.
 (ce)  Rs,  11-5  crores  on  Kandla  and

 Rs.  12-31,  lakhs  on  the  minor  ports.
 CocHin  HARBOUR

 *181  Shri  C.  Iyyunni:  Will  the
 joi

 of  Transport  be  pleased  to
 ate:
 (a)  whether  any  amount  has-been

 spent  for  the  development  of  the
 Cochin  Harbour  in  950-5l.  1951-52,
 and  ‘1952-53;  and

 (b)  whether  it  is  a  fact  that  consi-
 derable  difficulties  are  experienced
 there  for  want  of  sufficient  wharfing
 accommodation  when  shipping  is
 heavy?

 The  eer  oa  Raliware  ray
 =

 Shri  Shastri):
 Yes.  8-90  lakhs  was  spent  during
 950-5l  and  Rs,  26-10  lakhs  dur
 1951-52  A  sum  of  Rs.  43-76  lakhs

 ae
 been  provided  in  the  budget  for

 (9)  No,
 Wacons

 *192,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Railways  be  pleased  to

 (a)  whether  it  is.a  fact  that  the
 f  agons  on  the

 ay  Railways  partly  is  due  to  de-
 tentions  of  wagons  a  juncti
 stations;
 mt  _  कप
 ““(b)  if  so,.  the  steps..taken  to  elimi-
 sake  this  detention;



 239  Written  Answers

 (९)  what  is  the  actual  number  of
 tip  the  full

 based  on

 (d)  what  steps  are  being  taken  to
 up  this  deficiency?

 Minister  of  Eailways  and

 os
 (8hbri  L.  B,-Shastri):  (a)

 Ay
 (b)  Does  not  arise.
 (c)  Over  20,000  additional  wagons.
 (d)  Best  endeavours  are  being

 made  to  obtain  more  wagons  in
 large  numbers  within  the  shortest
 possible  period  depending  upon  our
 ways  and  means  position  and  the
 capacity  of  many  firms  not  only  in
 India  but  also  abroad  to  accept  and
 implement  the  orders.

 Mrxep  TRAINS
 #193,  Shri  Jhulan  Sinha:  Will  the

 uate
 of  be  pleased  to

 state:
 (a)  whether  it  is  a  fact  that  mixed

 _~—
 are  running  on  a  number  of

 88;
 (9)  if  so,  in  what  numbers  and  on

 what  lines;
 (c)  whether  it  is  a  fact  that  run-

 ning  of  these  mixed  trains,  is  fraught
 with  risks  to  the  life  and  property
 of  the  passengers;  and

 (d)  if  the  answer  to  part  (c)  above
 be  in  the  affirmative,  the  steps  taken
 to  remove  the  risks  and  make  journey
 on  these  lines  as  safe  as  possible  in
 the  circu

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B,  Shastri):  (a)
 Yes,  there  are  mixed  trains  that  is
 trains  consisting  of  passenger  coaches
 and  other  coaching  vehicles  and
 goods  wagons

 (b)  In  all  784  mixed  trains  are
 running  on  the  various  railways  as
 shown  below:—

 Central  Railway  95
 Eastern  Railway  L  0६
 Northern  Railway  53
 North  Eastern  Railway  85.
 Southern  Railway  92
 Western  Railway  242

 784

 (९)  and  (d).  No.  Apparently  the
 question  implies  {hat  sych  mixed
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 trains  as  do  not  have  continuous
 vacuum  system  for  the  opera-
 tion  of  fPabsenger  «alarm  junica-
 tion  are  fraught  with  fisks.  The
 pesition  briefly
 trains  on  the  Broad  Gauge  are  pro-
 vided  with  the  necessary  gear  for
 the  continuity  of  vacuum  brake.  On
 the  Metre  and  Narrow  Gauges,  how-
 ever,  most  of  the  goods  vehicles  do
 not  at  present  have  the  continuous
 braking  system  fitted  and  when  such
 vehicles  are  attached  between  the
 coaching  stock  and  the  locomctive,
 the  coaching  stock  passenger  alarm
 communication  and  vacuum  brakes
 cannot  be  operated.  Such  trains  are,
 however,  .provided  with  devices  iike
 the  vacuum  or  steam  brake  in  the
 engines,  which  are  capable  of  pro-
 viding  adequate  braking  power  for
 these  trains.  Further,  the  maximum
 authorised  speeds  of  these  trains  are
 comparatively  low  und  the  lack  of
 automatic  vacuum  brake  equipment does  not  present  any  particular  dimm-
 culty  in  controlling  those  trains,

 Arrangements,  however,  have  been
 made  for  goods  stock  to  be  fitted with  the  vacuum  brake  and  the  work
 is  being  carried  out  to  a  programme. the  new  wagons  are  so  fitted  tut it  may  be  two  or  three  years  before the  through  braking»  on  all  mixed trains  can  be  introduced

 CoNSTRUCTION  oF  NEw  METRE  GaUcEe
 RAILWAY  LINES

 #198.  Shri  Dabhi:  Will  the  Minister of  Railways  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov- ernment  propose  to  construct  the metre  gauge  Railway  lines  between

 Sojitra  and  Dholka  (Bombay  State), between  Bhadran  and  Bhaite  (Bom- bay  State)  and  between  Chhota  Ude-
 pur  (Bombay  State)  and  Kukshi
 (Madhya  Pradesh)

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  progress has  been  made  in  this  direction;

 (c)  whether  it  is  a  fact  that  Gov-
 ernment  had  at  one  time  dropped  the
 idea  of  constructing  the  Sojitra- Dholka  Railway  line;  and

 (d)  if  the  answer  to  part  (c)
 oe the  affirmative,  what  are

 reasons  for  the  same?

 Minister  Railways  and
 Transport  (Shri  L.  B,  Shastri):  (a)

 (b)  Does  not  arise.

 (c)  Yes.



 (9)  are  a  large  number  of
 which  w  Utilise  ail  funds
 likely  to  be  available  for  the  con-
 struction  of  शप  lines

 EMPLOYMENT  ExcuaNncEs
 *199  Shri

 Yeladeee:
 का  the

 Minteey  of

 (a)  whether  Government  have  ap-
 pointed  any  Committee  to  enquire into  the  working  of  the  employ-
 ment  exchanges;  and

 (b)  if  so,  what  are  the  terms  of
 this  Committee?

 The  Minister  of  Labour  (Shri  ्,  ्,
 Giri):  (a)  A  Committee  is  being  set
 up  to  examine  the  future  of  the
 Organisation  of  the  Directorate
 General  of  Resettlement  and  Em-
 ployment,

 (b)  The  terms  of  reference  are:

 To  assess  the  need  for  the  contin-
 uance  of  the  Resettlement  and  Em-
 ployment  Organisation  in  the  con-
 text  of  the  country’s  economic  and
 social  development  and  to  suggest
 with  reference  to  such  need  what  its
 future  shape  should  be  in  parti-
 cular—

 (i)  to  enquire  into  the  whole
 question  of  the  future  of  the

 Resettlement  and  Employ-
 ment  Organisation  and
 examine  whether  part  uf
 the  organisation  should  be
 transferred  to  the  State  Gov-
 ernments  or  not;  in  the
 latter  event,  what  degree  of
 superintendence  and  con-
 trol  should  be  retained  by
 the  Central  Government;

 (ii)  to  assess  the  results  obtain-
 ed  by  the  Employment  Ex-
 changes  and  Training
 Schemes  including  the
 Scheme  for  the  training  of
 Instructors  and  Supervisors
 at  the  Central  Institute.
 Koni.  Bilaspur;

 (ili)  to  consider  on  what  basis
 the  Training  Schemes  should
 be  continued  and  whether
 the  present  system  of  grent-
 ing  stipends  should  be  abo-
 lished  or  modified;

 (iv)  to  examine  whether  thcre should  be  further  expansion
 of.  Employment  Exchanges
 and.  training  programmes
 consonant  with  the  increased
 requirements  of  the  country;
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 =
 vs  ced

 making  ‘it  obligatory  for  in-

 dustr  y  to  recruit  personnel at  least  in  the  larger  indus-
 trial’  centres  Ei
 ployment  Exchanges;  and

 (vi)  to  consider  whether  Gov-
 ernment  should  make  a
 amall  levy  from  the  em-
 ployers  and/or  emplay-
 Mment-seekers  in  order  to
 finance  part  of  the  cost  of
 the  organisation.
 Currraraxsan  Town

 *200.  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  reason  why  not  only  the
 workshop  area  but  also  the  entire
 town  of  Chittaranjan  in  West  Bengal is  closed  to  free  entry  by  citizens  of
 the  Union?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  The
 whole  of  Chittaranjan  embracing  the
 township  and  the  workshop  area  has
 been  deciared  a  protected  area.  The
 Chittaranjan  townsh!p  is  contiguous to  the  workshop  area.  and  contains
 key  installations  for  supply  of  elec-
 tricity,  water  etc.:  special  protective
 Measures  are  therefore  necessary.
 QuILon-ERNARULAM  RAILway  Ling

 *201.  Kumari  Annie  Mascarene:
 (a)  Will  the  Minister  of  Railways  be
 pleased  to  state  what  steps  have  been
 taken  by  Government  to  implement the  Government's  policy  of  giving
 top  priority  in  constructing  the  rail-
 way  line  from  Quilon  to  Ernakulam?

 (b)  Have  Government  taken  any
 step  to  acquire  land  or  to  order  for
 materials  required  for  it?

 (c)  What  part  of  the  money  allot-
 ted  for  the  purpose  is  already  spent?

 Minister  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 Arrangements  are  being  made  for
 undertaking  the  work  between  cer-
 tain  mileages  where  the  final  jocation
 survey  has  been  completed

 (b)  The  Travancore  Government
 are  taking  the  necessary  steps  imme-
 diately  to  appoint  ‘the  Land  Accuisi-«
 tion  Staff  for  this  work.

 (c)  About  Rs,  50,000/-  has  so  far
 been  spent  on  this  work.

 Water  Tanks

 iit
 Ot

 See,  alias I)
 state  whether  any  enquiry  has  been
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 made  by  the  department  as  to  how
 many  water  tanks  situated  in  the
 Railway  boundary  and  owned  by  the
 Railways  have  got  surplus  water  which could  be  supplied  to  the  adjoining
 fields  for  irrigation  purpose?

 (b)  If  so,  what  is  the  number  of
 tanks  and  where  are  they  situated?

 (c)  What  steps  have  Government
 so  far  taken  for  making  this  surplus
 water  available  to  the  cultivators  for
 helping  them  in  growing  more  food?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 to  (c).  On  a  request  from  the  Ministry
 of  Food  and  Agriculture.  orders
 were  issued  to  Railway  Administra-
 tions  that  reouests  from  Agricul-
 turists  for  the  utilisation  of  surplus
 water  in  tanks  in  railway  premises
 may  be  given  favourable  considera-
 tion,  provided  such  requests  are  sup-
 ported  by  the  Revenue  Authorities  of
 the  State  Governments-  concerned, and  the  railway  interests  are  not  in
 any  way  adversely  affected  by  the
 grant  of  this  concession.  The  Rail-
 way  Administrations  send  a  Quarter-
 ly  Report  direct  to  the  Ministry  of
 Food  and  Agriculture  giving  parti-
 culars  of  requests  received  from
 State  Governments  for  the  utilisstion
 of  water  from  railway  tanks  and  the
 extent  to  which  these  are  acceded  to.
 The  number  of  such  tanks  will  vary
 from  year  to  year.  depending  on  the
 rainfall  and  other  local  factors.

 SaRDARGANJ-BHus  Raw  Link
 #203,  Shri  Jasani:  (a)  Will  the

 Minister  of  Railways  be  pleased  to
 state  whether  there  is  any  al
 to  construct  a  Metre  Gauge  Rallwe way
 line  from  Sardarganj  to  Bhuj  connec-
 ting  the  present  Kandla-Deesa  Rail-
 way  line?

 (b)  If  so,  when  is  the  work  likely
 to  be  commenced  and  what  will  be
 the  total  cost?
 ‘The  Minister  of  Railways  and

 Transport  (Shri  L.  B,  Shastri):  (a)
 There  is  no  proposal  tc  construct  a
 new  M.G.  line  but  the  conversion  of
 the  existing  N.G.  to  M.G.  is  under
 examination.

 (b)  The  costs  involved  are  being
 decision

 execution  of  this  work.
 Foop  Girrs  FROM  ABROAD

 *204,  Shri  Gopala  ao:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:  Ac  .

 (a)  ‘the  policy
 re  said

 actice  that
 have  been  adopted  ing  fhe  dis-
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 tributién  of
 food.  gifts

 from  abroad
 organisations  ‘In

 (b)  whether  the  Government  of
 India  has  taken  any  decision  to  ban
 the  distribution  of  food  gifts  received
 from  abroad  a  gh

 ivate  .bodies  in
 India,  on  the  gro  that  such  distri-
 bution  will  upset  Government's  plans for  relief  and  rationing?

 ‘The  Minister  of  Food  and  Agrical-
 ture  (Shri  Kidwai):

 Daria
 (a)  Only  Re-

 cognised  Relief  Organisations  are.  al-
 lowed  to  import  food  =  gifts  from
 foreign  countries.  ;  Such  gifts.  have  to

 be  distributed  free  among  the  poor and  needy  irrespective  of  their  race,
 caste  or  creed.

 (b)  There  has  been  no  change  in
 Government's  policy  regarding  im-
 port  of  food  gifts  by  Recognised  Re-
 lief  Organisations.

 {SUGAR-CANE  PRICES
 "205.  Shri  Gopala  Rao:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  sugar- cane  prices  have  been  reduced  by 25  per  cent;  and
 (b)  if  so,  the  factors  that  led  to

 the  Gavernment'’s  decision  to  reduce
 the  prices  of  sugar-cane?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Yes.

 (b)  The  decision  to  reduce  the
 prices  of  sugarcane  has  been  taken
 after  taking  into  consideration  the
 recommendation  of  the  Tariff  Board
 and  the  State  Governments  and  the
 present  position  of  sugar  supply,  anti-
 cipated  production  in  1952-53,  the
 current  level  of  gur  prices  and  the
 downward  trend  in  the  prices  of  im-
 portant  agricultural  commudities.
 This  decision  is  also  in  line  with  the
 world  trend  of  sugar  prices  which
 have  been  declining  for  the  last  one
 year  or  so.  ae

 Smvcarenr  Grour  or  Mines
 (AccIDENT)

 ©2006.  Shri  Vittal  Rao:  Will  the
 Minister  of  Labour  be  pleased  to

 bare  the  eauses  for  the  accident  in
 the  Birlay  Pit,  Kothagudium  on  the
 5th  September,  1952;

 (b)  why  no  enquiry  has  been  held
 even  though  more  than  a  month  has

 “(c)  whether
 be  harp

 eontemp-

 Senie ints
 ren!  Group  of  Mines?
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 The  Minister  of  (Shri
 ¥.  V.  Giri):  (a)  According  to  the
 notice  of  the  accident  addressed  by
 the  Manager  to  the  Chief  Inspector
 of  Mines  in  India,  through  the  Dis-
 trict  Magistrate,  it  appears  that
 while  the  injured  person  was  taking
 measurements  of  a  ventilation  window
 he  was  struck  by  pieces  of  cual
 during  a  shot  firing  operation  in  a
 nearby  heading.

 (b)  Under  section  23(2)  of  the
 Mines  Act.  ines  Department  is
 required  to  make  an  inquiry  into
 every  case  of  an  accident  causing
 loss  of  life  within  two  months  of  the
 receipt  of  the  notice  of  the  accident.
 An  officer  is  now  on  the  spot  making
 inquiries.  Every  effort  is  made  to
 hold  enquiries  well  before  the  expiry
 of  the  prescribed  period  of  two
 months,  but  the  Mines  Act  itself  re-
 cognizes  that  the  Department  may
 not  always  be  able  to  hold  imme-
 diate  enquiries,

 (c)  The  question  will  be  consi-
 dered  after  receipt  of  the  inspection
 report  of  the  officer.

 ACCIDENT  IN  IncLINE  No,  2,
 KorTHaGupIuM

 $207.  Shri  Vittal  Rao:  Will  the
 ger

 of  Labour  be  pleased  to
 ate:

 (a)  the  causes  for  the  accident  on
 the  9th  September,  952  in  the  In-
 cline  No.  2,  Kothagudium;

 (b)  why  no  enquiry  was  held
 though  it  is  now  over  a  month;  and

 (c)  whether  Government  contemp-
 late  appointing  at  least  a  Court  <f
 Enquiry  as  promised  by  tbe  Labour
 Minister  during  the  half-an-hour  dis-
 cussion  on  30th  July,  9527

 a
 Minister  of  Labour  (Shri  V.  द

 Girl):  (a)  to  (c).  The  attention  of
 the  hon,  Member  is  invited  to  my  re-
 Ply  to  question  No.  206.  The  cause
 of  the  accident  in  this  case  was  the
 fall  of  a  masg  of  stones.

 Sincarenr  Couirerres  Company
 *208.  Shri  Vittal  Rao:  Will  the

 Minister  of  Labour  be  pleased  to  state:

 (a)  the  reasons  for  not  taking  up
 ‘the  construction  of  houses  by  the
 Singarehi  Collieries  Company  for
 miners  since  1949;  and

 (b)  what  are  the  Labour  Welfare
 activities  undertaken  by  the  said
 compary  during  the  last  three  years?
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 The  Minister  of  Labour  (Shri  थ  Y.
 Girl):  (a)  The  Government  of  India
 wre  not  aware  of  the  reasons.
 Steps  are,  however,  being  taken  to

 construction  ‘resumed  soon
 (b)  Recreational  facilities,  viz.

 opening  and  running  of  welfare  cen-
 tres,  provision  for  games  and  sports.
 free  cinema  shows.  anti-malaria
 operations,  educational  facilities  viz.,
 opening  and  running  of  adult  educa-
 tion  centres  and  payment  of  grants
 to  private  schools.  running  of  a  vege-
 table  farm.  celebration  of  health
 weeks  and  provision  of  medical  faci-
 lities  are  the  various  activitie;  at
 present  in  existence  in  the  Hyderabad
 coalfields.

 Ratway  Cress  In  CHIKMAGALUR
 District

 *209.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  from  when  the  Railway  Cess
 ig  being  ected  in  Chikmagalur
 District  (Mysore)  and  for  what  pur-
 pose;

 (b)  the  aggregate  amount
 collec’

 (c)  how,  that  amount.is  expected  to
 be  utilised:  .

 so  far

 (d)  whether  the  people  of  that
 District  -have  approached  Govern- Ment  with  a  Memorandum  urging
 upon  them  to  extend  the  Railway line  from  Kadur  to  Mangalore  via
 Chikmagalur  and  with  what  result;  and

 (e)  what  will  be  the  amount  re-
 quired  for  opening  up  this  line?

 t  Minister  of  Railways  and
 Transport  (Shri  L.  B,  Shastri):  (8)
 Railway  does  not  collect  any  cess.

 (b)  and  (c).  ,Do  not  arice.

 (0)  A  request  received  in Was August  952  for  the  construction  of
 a  Railway  Line  from  Kadur_  to
 Mangalore  from  the  President,  Tcwn
 Municipal  Committee,  Chikmagalur.
 But  due  to  limited  financial  resources
 and  due  to  our  commitments  to
 utilize  the.  available  resources  on  a
 umber  of  other  important  ovrojects
 of  Top  Priority,  the  construction  of
 which  had  been  approved  hy  the
 Central  Board  of  Transport,  the  con-
 a

 of  the  proposal  was  defer-

 (e)  The  information  is  not  avail-
 able  ag  no  survey  of  the  project  upto
 Mangalore  has  been  carried  out.
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 MapRas-Mancatore  Ramway  Link
 *210,  Shei  Basappa:  (a)  ‘Vil!  the

 Minister  of  Eailways  be  pleased  to
 rie  re  the

 Peart  er  ang  ae ‘sire  made  a  representation Central  Railway  Minister  recently
 regarding  a  direct  way  link  be-
 twee:  ifladras  and  Mangalore  via
 Bouringpat?

 .{b)  Are  the  Government  of  India
 going  to  institute  any  survey  in  this
 matter?

 (c)  What  are  the  new  railway  lines
 for  the  construction  of  which  several

 last  year?
 The  Minister

 rg  of  Esilway: iit  a  s  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 The  reply  is  in  the  affirmative.

 (b)  Not  at  present.
 ic)  Representations  were  received

 for  the  construction  of  railway  lines
 ql)  Kadur-Chikmagalur-Mangalore
 42)  Chitaldroog-Rayadurg  and  3a)
 Chemarajanagar-Satyamangalam,

 Visrr  or  DISTRESSED  AREAS  OF
 Mysore  BY  Prime  MINISTER

 211,  Shri  Basappa:  (a)..Will..  the
 Minister  of  Food  and  Agriculturé  be

 Bigessa
 to,  state  the  places  visited  by

 Prime  during  his  recent

 eur
 of  the  distressed  a  in  Mysore

 40)  What  is  the  extent In  area  and
 Pepulation  of  the  distress  caused  in
 Mysore  State?
 _.c)  What  were  the  major  _  relief

 works  mentioned  by  the  people  of
 th  distressed  areas  in  the  memo-
 i

 submitted  to  the  Prime  Minis-

 (d)  What  action  has  been  taken  by
 Government  on  these  memoranda

 (e)  Has  additional  help  been
 given  to  the  Mysore  State  subsequent
 to  the  visit  of  the  Prime  Minister
 and  if  so,  what  is  the  nature  and
 extent  of  that  help?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  During  his
 recent  tour  of  the  distress  areas  of

 Minister  wis!-
 ted  mainly  the  following  places  in
 and  Kolar:—

 Pavagada  Parasurampura,  Chal-
 lakere,  Hiri  Sira,  Madhugiri,
 Goribidnur,  Gudibanda,  Bagepallu  and
 Plasamudram

 (b)  (i)  Nearly  two  thirds  of  the
 State.
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 (ii)  About  50
 ected  by  scarcity.
 (ce)  -The  major  relief  works  sugges-

 ted  by  the  people  were:—
 (i)

 Expediting
 the  Bhadra  Pro-

 ject;

 of  people  are

 Opening  a  number  of  short
 distance  railways;

 (iii)  Setting  up  and  promoting various  cottage  and  other
 industries,  rticularly  the
 handloom  industry;

 (iv)  Digging  new  wells,  tube
 tanks  and  re-

 pairing  the  old  ones;
 (v)  Improving  rural  communi-

 aba  and  water  supply;
 (vi)  Opening  more  gruel  cen-

 tres;
 (vil)  Surveying  the  water  and

 mineral  resources;
 (viii)  Organising  communi

 projects;  and  =

 (ix)  Help  from  the  Central
 cbt

 vernment  for  various

 taccavis  and  subsistence
 loans.

 (d)  The  memorand  a  in  question were  forwarded  to  the  Chief  Minister,
 Mysore,  for  appropriate  action.

 (e)  No.
 Roap  BRInGE  aT  ALAMURU

 e2i2.  Shri  Subrahmanyam:  (a) Will  the  Minister  be
 Pleased  to  state  whether  it  is  a  fact
 that  the  foundation  stone  was  laid

 for  a  road  bri  over
 Godavari  River  at  dinar  =

 (b)  If  the  answer  to  part  (a)  above
 he  affirmative,  how  has  the

 bridge  progressed
 The  Minister  of  and  Trans-

 port  (Shri  L.  8.  ed  (a)  Yes,
 (b)  Protective  works

 Sern  [म
 itch-

 ing  and  guide  bank)  are  in
 progress.  Tenders  have  been  invited
 for  the  main  bridge  work.

 Enisona  Roap  BRIDGE  aT  VIJAYAWADA

 *212.  Shri  K.
 a

 :  Will the  Minister  Transport  ha  ta  Es to  state  what  has  happened  to  a  pro- posal  for  the  construction  of  the Krishna  road  bridge  at  Vijayawada?
 The  Minister  of  and  Trans-

 port  (Shri  L.  छ,  Salleays  This  work  is



 area
 HERE

 Yo  ie
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 included  poe
 current  year  प्र् gramme up  in  1953-54.  are  in  pro-

 gress.
 Mapras-CaLcutta,  Rartwar  Line  via

 KaxinaDa
 "214,  Shri  K,.  Subrahmanyam:

 my the  Minister  of  Eailways  be
 to  state:

 (a)  whether  the  proposal  to  divert
 the  Madras-Calcutta  main  railway
 line  via  Kakinada  has  been  given  up;

 49)  how  many  times  it  was  put  on
 the  agenda  of  the  Central  Board  of
 Transport:

 4९)  how  many  times  it  was  dix
 cussed;  and

 (9)  for  what  reasons  its  considera:
 tion  was

 (Shri  L  Fy  ‘Shasta:  ray  No,  it
 is  still  to  be

 (b)  Twice;  once  in  949  when  the
 Central  Board  of  ‘Transport  decided
 to  carry  out  Traffic  and

 Pecregi df sao  ' surveys  and  secondly  in  August  1
 (c)  Once  in  1949
 (d)  At  thelr  meeting  in  August  last

 the  Central.  Board
 na  aa

 t  post-
 ares

 consideration  of
 ,  ae  ‘ ir  next

 meeting.
 a

 of  representati'  Maktas overnment.
 AYURVEDIC  AND  UNANI

 AND  HoMEOPATHS  (REGISTRATION)
 2s!  Shri  K.  c.  Sodhia!  (a)  Will

 the  Minister  of  Health  be  pieased  to
 state  in  what  states  has  the  registra-
 Ee

 of
 ae  oe  practi- ers  and  Homeopa  been  under-

 taken  and  completed’
 (b)  What  is  the  total  number  of

 each  class  in  state?
 (c)  What  states  have  not  yet  under-

 taken  such  registration
 The  Minister  (Bajkumari

 Amrit  Kaur):  (a)  to  (९).  The  infor
 mation  required  lected being and  will  be  laid  on  the  Table  of  the
 House  in  due  course.

 MenpicaL  STORES  anp  DeErots
 216  Shri  Eamachandra  Reddi:

 Will  the  Minister  of  Health  be  pleased to  state:
 (a)  whether  the  working  of  -medi- cal  stores  and  depots  has  recently ‘been  examined;  and
 (b)  -whether  adequate  and...’  tim

 supplies  of  medicines  are  made  ag

 hha
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 medical  institutions  or  Hospitals
 under  Local  Bodies?

 Minister  (Rajkumari
 Amrit  Eaur):  (a)  Yes.  As  a  matter
 of  fact  the  working  of  Medical
 Store  Depots  has  been  constantly under  review.

 (b)  Yes,
 DEEP-sEa  aND  Coastal  FisHING

 217  Shri  Achuthag:  (a)  Will  the
 Minister  of  Agriculture  be
 Pleased  to  state  whether  any  survey

 eep-sea
 India,  and  if  so  what  are  the  results?

 (b)  How  many  persons  have  been
 sent  for  training  in  fisheries  abroad and  is  any  programme.  being  chalked
 out  to  utilize  their  services  when  they
 return’

 The  Minister  ef  Food  and  Agrical- ture  (Shri  Hidwai):  (a)  Preliminary
 surveys  undertaken  so  far  have  given the  following  results:—

 Deep-sea:  Surveys  off  the  Bombay
 coast,  in.  plaeps  over  a  radius  of  200-
 300  miles  from  Bombay  have  been
 completed.  and  we  have  been  able  to
 chart  fishing  grounds,  determine  fish-
 ing  seasons.  fishing  intensities,
 agsess

 fultabiiies
 lities  of  different  kinds of  fishing  and  gear  for  Indian

 conditions,  conduct  research  and  ex-
 periments  on  methods  of

 pre
 reserva-'

 tion  of  fish.  and  train  per- sonnel  in  modern  fishing  methods
 In  addition.  the  four  fishing  vessels

 attached  the  Government  of  India
 Dee  Fishing  Station.  Bombay
 lan  ded  & a  total  catch  of  5422  maunds
 of  fish  and  three  lakhs  of  Mackerels
 (weighing  about  734  maunds)  valued
 ta  Rs.  1.21,980/-  during  the  financial
 year  1951-52,  (exclud

 =o
 monsoon

 season  from  June  to  ber).
 Coastal:  The  biology  of  a  commer-

 har
 sole  have  been  undertaken. alinity  distribution.  in  the  sea

 has  determined  collection

 (b)  Under  Point  Four  Prograinme, the  Government  of  India  have  depu-
 —

 one  of  their  Reseach  Officers
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 Fisa  Inpustry
 *218,  Shri  Achuthan:

 axtlaiire

 Will  the
 Minister  of  Food  and  be
 pleased  to  state  what  quantity  of  fish
 has  been  exported  so  far  from  India
 during  the  current  year  and  to  which
 countries?

 (b)  What  form  of  foreign  assist-
 ance  has.  been  received  for  the  deve-
 lopment  of  fish  industry  during  the
 last  two  years  and  what  more  is  ex-
 pected  in  this  year  and  the  succeeding one  year?

 and  Agricul-
 (a)  The  infor- mation  is  not  available  and  will  be

 placed  on  the  Table  of  the  House
 when  received.

 (b)  During  the  last  two  years  the
 Government  of  India  did  not

 get  any
 foreign  assistance  for  the  levelop- ment  of  the  fish  industry.  _Umder  the
 Indo-U,S.  Operational  Agreement  No.
 5  however,  we  expect  to  spend  in  the
 next  two  years  about  24,62,000  dol-
 lars  for  the  expansion  and  moderni
 sation  of  marine  fisheries.  This  will

 machinery  and
 hnicians.

 The  Minister  of  Food
 ture  (Shri  Kidwai):

 MEERUT-LuckNow  TRAIN
 9219,  Shri  K.  BR.  Sharmia:.  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 “(a)  whether  any  _  representations
 have  been  made  to  Government  for
 providing  additional  accommodation
 of  upper  classes  and  for  the  addition
 of  third  class  compartments  the
 Meerut-Lucknow  train  on  the
 Northern  Railway;  and

 (b)  if  so,  whether  Government
 Propose  to  provide  such  additional
 accommodation  and  third  ~class  rom-
 partments  there?

 uppe ——  Pecfaee Gane,
 on

 Le upper  class  through  service
 carriage  between  Meerut  and  Luck-
 now,  but

 ae
 ion  has  been  re-

 ceived  for  provision  of  an  addi-
 tional  third’class  through  service
 carriage  between  Meerut  City  and
 Lucknow  ad. via  .Ghaziab

 (by  One  third  class  through vice  carr  running  bet-
 ween  City  and  Lucknow  from

 Due  to  non-availabi-
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 PURCHASE  OF  CABLES

 54.  Dr.  Amin:  Will  the  Minister  of
 Communications  be  pleased  to  state:

 (a)  the  quantity  in  length  of  tele-
 graph  cables  purchased  by  the  Gov-
 ernment  of  India  during  the  years
 ae

 1949,  1950,  95l  and  952  (upto
 i

 (b)  the  price  at  which  these  cables
 were  purchased  and  the  names  of  the
 countries  from  which  they  were
 purchased,  showing  separately  the
 quantity  in  length  and  value  in  rupees
 from  each  country;  and

 (c)  whether  these  cables  were  pur-
 chased  directly  or  through  agents  and
 if  purchased  through  agents  ihe
 names  of  these  agents  and  the  per-
 centage  of  commission  allowed  to
 them?

 The  Deputy  Mipister  of  Communi-
 Shri  Eaj  Bahadur):  (a)  and

 (b).  A  statement  giving  the  lengths and  value  of  telegraph  cables  pur- chased  during  the  years  from  each
 country  is  placed  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No,  48).

 (c)  All  the  cables  except  _a  few
 were  purchased  through  the  Director-
 General,  Supplies  and  Disposals  who
 obtained  them  by  calling  for  tenders.
 In  almost  all  cases.  orders  were

 ced  on  local  agents  of  foreign
 manufacturers.  The  question  of  pay- ment  of  any  commission  does  not
 therefore  arise.

 Propuction  oF  FoopGRAIns

 55.  Shri  §.  N.  Das:  (a)  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  the  final
 estimate  of  production  of  foodgrains
 during  95l-52  has  been  completed?

 (b)  If  so,  what  has  been  the  pro-
 duction  of  different  varieties  of  food-
 grains  in  different  States?

 pa?
 Have  targets  fixed.  for  States

 been  reached?
 (d)  To  what  extent  has  the  total

 production  fallen.  short  of  the  total
 target?

 The  Minister  of  Food  and
 tare  (Shri  Hidwai):  (a)  Yes.

 (b)  A  statement  is  attached.  [See
 Appendix  I,  annexure  No,  49]

 (९)  and  (d).  It  ds  difficult  to  say  at
 this  stage  as  to  how  far  the  additional
 Production  targets  fised  for  the
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 various  States  under  G.M.F.  Cam-
 paiga  during  1951-52.  have  been  achie-
 ved,  ‘since  complete  reports  addi-
 tional  production  achieved  during  the
 year  have  not  yet  been  received.

 PASSENGER  AMENITIES  COMMITTEES

 56,  Shri  8.  Das:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  Passenger  Amenities
 Committees  have  been  formed  on  all
 the  Indian  Railways  amd  whether
 they  have  begun  to  function?

 (b)  What  are
 commendations
 the  year  ‘1952-53?

 (c)  Has  this  Committee  on  N.  E.
 Railway  met  and  given  their  cugges-
 tions  to  the  General  Manager?

 (d)  If  so,  what  are  they-and  what
 steps  have  so  far  been  taken  to  im-
 plement  them?  :

 the  important  re-
 made  by  them  for

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  (a)  Yes,
 except  on  the  Northern  Railway  where
 ano

 such  a  committee  is  being  form-

 (b)  The  Passenger  Amenities  Com-
 mittee  as  such  were  formed  only
 about  the  end  of  the  last  financial
 year  and  they,  therefore,  made  re-
 commendations  only  in  pect  of
 Passenger’  Amenities  Works  for  1953-
 54.  A  brief  statement  indicating
 the  important  recommendations  of  the
 Passenger  Amenities  Committees  for
 1953-54.  is  attached.  [See  Appendix
 I,  annexure  No.  50].

 (c)  Yes
 (d)  A  detailed  statement  giving  the

 information  requested  is  attached
 [See  Appendix  I,  annexure  No.  50].

 Ganca-BRAHMAFUTRA  TRANSPORT
 Boarp

 57.  Shri  8.  N.  Das:  (a)  Will  the
 Minister  of  Transport  be  pleased  to
 state  what  are  the  important  items  of
 programme  formulated  by  the  Ganga-
 Brahmaputra  Transport  Board?

 (b)  Has  any  of  these  items  been
 taken  up  for  execution

 The  Minister  of  Railways  and  Trans-
 port

 *
 (Shri  L,  B,  Shastri):  (a)  The

 main  items  in  th  of gramme
 work  for  1952-53  adopted  by  the
 Ganga-Brahmaputra  Water  Transport
 Board  ण

 (l)  the  formulation  of  a  pilot  de-
 monstr:  project

 r  test-
 the  feasibility  of

 shallow  draft  for  tow-
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 bar,  and  boats  on  shal-
 ee  Hehed  of  the  river
 Ganga,  and

 ay  investigation  of  the  naviga-
 tion  problems  on  the  Brahm-.
 aputra  arising  from  the  re-
 cent  floods.

 (b)
 @  Mr,  oe

 Ji:  Borie, ‘int  a
 it

 avigation  Tr  who  has
 been  deputed  by  the-
 U.N.T.A.A,  to  prepare  the  de-
 tails  of  the  pilot  demonstra-
 tion  project,  arrived  in  India
 on  the  23rd  October  952  and
 is  conducting  the  necessary
 preliminary  investigations.

 (2)  An  expert  of  the  Central.
 Water  and  Power  Commission visited  the  flooded  areas  in
 Assam  in  July/August  952
 and  has  submitted  a  report. His  recommendations  relate
 to  the  collection  of  informa-
 tion  such  as  discharge  obser-
 vations  at  fixed  points  and
 the  need  for  measures  like
 Rik.  qigpiance:  bandalling. ing  arrangemen’ and  an  addition:  ghat  at
 Dibrugarh.  These  are  under
 consideration.

 MEETING  OF  AMERICAN  AGRICULTURAL.
 TECHNICIANS

 58.  Shri  Mohana  Rao:  (a)  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  a  meeting  is
 to  take  place  or  has  already  taken
 place  of  American  agricultural  techni-
 cians  in  India  in  connection  with  the
 Community  Project  Scheme?

 (b)  What  was  the  necessity  for such  a  meeting?
 (c)  Who  all  attended  that  meeting and  how  long  had  each  of  them  stayed in  India’
 (d)  What  work  had  each  of  them.

 done  during  that  period?
 (९)  What  had  been  their  experi-

 ences  of  the  local  conditions  in  India?’
 w  Who  took  part  in  that  meeting on  behalf  of  the  Government  of  India?’
 (g)  Were  Indian  agricultural  techni--

 cians  also  invited  to  give  their  opi- nions?
 (h)  Do  Government  propose  to

 place  on  the  Table  of  the  House  a
 copy  of  the  report  of  that  meeting
 and  its  decisions

 The  Minister  ‘ood
 por  ny (Shri  Kidwai):  (a)  A  of”

 American  Agricultural  ‘hnicians  in
 India  was  held  at  Agra  on  Ist  to  Sth
 September,  952
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 (b)  The  meeting  was  held.  in  order
 to  enable  these  extension  workers  to
 discuss  the

 las
 amme  contemplated

 and  to  dete  ways  .and  means
 whereby  their  work  can  be  improved.

 (c)  Thirty-seven  American  Agricul- tural  Technicians  attended  the  meet-
 ing.  A  statement  giving  their  names,
 approximate  date  of  arrival  in  India and  the  period  of  their  assignment  is
 placed  on  the  Table  of  the  House,
 {See  Appendix  I,  annexure  No.  Bl].

 (d)  Their  work  is  to  render  techni-
 cal  advice  in  Itural  matters
 generally  and  extension  work  in  par-
 ticular.

 (e)  Information  about  their  expe-
 riences  of  the  local  conditions  in  In-
 dia  is  not  yet  available.

 (f)  Shri  Vishnu  Sahay,  Secretary,
 Ministry  of  Food  and  Agriculture,  Dr.
 B.  N.  Uppal,  ieultural  Commis- sioner  with  the  vernment  of  India,
 Shri  S.  K.  Dey,  Administrator,  Com-
 munity  Projects  Administration  and
 Shri  A.  D.  Bohra,  Deputy  Director,
 C.P.A.  attended  the  meeting  on  behalf
 of  the  Government  of  India.

 Xe)  Yes,
 A  of  the  minutes  of  the

 metas  =  a  08  in  the  Library  of
 the  House.

 InpIAN  SHIPPING  (EARNINGS)

 59.  Shri  V.  P.  Nayar:  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state
 the  total  receipts  on  freight  and  pas-
 senger  earnings  of  Indian  shipping
 during  ‘1951  and  the  corresponding
 figures  earned  by  foreign

 ia
 shipping

 from  India  for  the  same  period?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L,  B.  Shastri):  The  atten-
 tion  of  the  hon,  Member  is  invited  to
 the  replies  given  to  the  Starred  Ques-
 tion  No.  277  asked  by  Shri  Morarka
 on  27th  June  952  and  to  part  (a)  of
 the  Starred  Question  No.  992  asked
 by  Shri  Bansal  on  22nd  July,  1952.

 CatcoH  oF  Fisa

 68,  Shri  V.  P.  Nayar:  (a)  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  estimated  annual
 vatch  of  marine,  estuarine  and  fresh-
 water  fish  in  India  at  present?

 (b)  What  is  the  increase  in  the
 quantity  since  19477

 (c)  What  is  the  present  per  capita annual  consumption  of  fish  in  India?
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 Me
 ain

 Minister
 t  Foed  and.  Agricul- Sr  er  a

 2
 :  (a)  The  .produc- tion  of  fish  for  ssl  was  as  follows:—

 Sea  fish  including  es-
 tuarine

 §.25.000  tons
 Freshwater  fish

 (marketable  surplus)  2,15,000  tons
 §,25,000  tons

 (b)  2,32,500  tons,
 (c)  3-98  Ibs.

 TicKETLESS  TRAVELLING
 Gl.  Prof.  Agarwal:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state
 the  recent  steps  taken  by  the  Minis-
 try  to  check  effectively  ticketless
 travelling  on  Indian  Railways  and
 the  result  achieved?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  In  addition
 yi

 usual  measures,  such  as,  check-
 ing.  of  tickets  in  trains  and  at  stations,
 the  recent  steps  taken  to  prevent ticketless  travelling  on  Railways  in-
 elude  the  following:—

 (l)  The  appointment  of  extra  ticket
 checking  staff.

 (2)  The  special  scheme  of  ticket
 checking  with  magisterial  and  police assistance  in  force  in  the  Uttar  Pra-
 desh  for  some  time.  has  since  been
 introduced  also  in  Bihar.

 (3)  Intensification  of  surprise  and
 concentrated  checks  on  specific  sec-
 tions  badly  affected.

 (4)  Special  drives  to  get  suburban
 passengers  into  the  habit  of  showing their  season  tickets  instead  of  trying to  rush  through  gates  unchecked.

 (5)  The  introduction  of  self-print-
 ing  and  ticket  issuing  machines  in
 the  surburban  areas.  As  tickets  are
 obtained  more  quickly,  passengers  are
 less  tempted  to  travel  without  tickets.

 The  figures  of  ticketless  travellers
 detected  during  the  first  six  months of  1952-53  as  compared  with  those  of
 the  corresponding  period  of  1951-52  in-
 dicate  a  decrease  from  about  39  lakhs
 to  less  than  35  lakhs,

 TELEPHONE  EXCHANGES
 62.  Shri  S.  C.  Samanta:  Will  the

 Minister  of  Communications  be
 pleased  to  state:

 (a)  when  the  Telephone  Exchanges were  opened  at  Hijli,  Kharagpur  and
 Midnapur  in  West  Bengal;

 b)  how  subscribers  were  initially
 charged  and  what  are  the  recurring
 charges;
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 (c)  what  are  the  distances  between
 these  Exchanges:

 changes

 fle
 lines  in  any  part  of  the

 trict  of  Midnapur  in  West  Bengal

 (९)  how  many  public  Telephone
 Call  Offices  are  there  throughout  the
 district?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Eaj  Bahadur):  (a)  Hijli:
 Private  Branch  Exchange,  taken  from
 the  Army.  31-2-1946
 Kharagpur:  31-3-1952.
 Midnepur:  10-4-1948,

 (b)  Statements  are  laid  on  the  Table
 of  the  House.  [See  Appendix  I,  an- nexure  No.  (52).  Recurr’
 are  the  same  as  shown  in  the  two  state-
 ments.  The  installation  fee  is  levied

 (i)  Kharagpur-Hijli  165,  miles.
 (ii)  Kharagpur-Midnapur  6-0  miles.
 (iii)  Hijli-Midnapur  7-50  miles.

 (d)  No.  Proposals  for  the  expansion of  the  existing  telephone  exchanges  at
 Midnapur  and  Kharagpur  are  under
 consideration.

 (e)  Pour.
 Momcum  4  Waces  Act

 63.  Shri  S.  C.  Samanta:  (a)  Will
 the  Minister  of  Labour  be  pleased  to
 state  in  which  of  the  States  the  mini-
 mum  wage  rates  for  agricultural
 workers  have  been  fixed  and  what
 are  the  rates?

 (b)  Which  of  the  States  have  al-
 ready  appointed  Committees  -under
 the  Minimum  Wages  Act,  1948?

 (c)  Which  States  are  silent  on  the
 matter  as  yet?

 the
 Minimum  Wages  Act,  1948,  by  the
 State  Governments  of  Punjab,  Delhi,
 Ajmer,  Kutch,  Bilaspur,  Himachal
 Pradesh.  Coorg,  Bihar  and  Uttar  Pra-
 desh,  Copies  of  notifications  issued
 are  placed  on  the  Table  of  the  House.
 [Copies  placed  in  the  Library,  See  No
 P-73/52]

 (b).  The  Governments  of
 Madhya  Bhatat  and  P.E.P.S.U.  Have
 appointed  Committees  under  Section
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 5c  f  the  Minimum
 Wages

 Act, to  ५  advise  them  bree  fee tion  of  minimum  rates  of  in
 Iture.

 =

 (c)  All  State
 id  Mem  pe!  are  taking necessary  action  to  implement  the

 respect  of  agricultural  labour  Act
 TELEGRAPHIC  CONNECTIONS
 Shri  L.  N.  Mishra:  Will  the Minister  of  Commununicati Pleased  to  state:  =  =

 a)  whether  there  is  a  ] Government  to  provide  Tele graphic  Communications  from  (i) Zhan  Zharpur  Lokha-Bazar  vig
 a  yeni

 and  Khutauna-Bazar
 ii  an

 rae
 to via  Araria  and  ;  =  Bazar

 (b)  if  so,  at  what  sta,
 ce  a

 what  stage  the  proposal

 gare
 Deputy  Minister  of  Communica.

 (Shri  4]  Bahadur):  (a)  No.
 (9)  Does  not  arise.

 Nationa,  Hiceways  mm  TRavaNnconz-
 Cocuin

 65.  Shri  N.  Sreekantan  Nair:  Will  the
 oe  Transport  be  pleased  to

 (a)  the
 gee  aut  spent:  for  the it  oO  tional  Highways  in the  State  of  Travancore-Coch: the  year  1951-52  tn  during

 (b)  the  amounts  allotted  f State  in  the  year  1952-53,
 i  he

 (९)  whether  it  is  contemplated  to the  construction  of  the Bridge  in  the
 Road  this  leppy-Ernakulam

 of  and
 ian  a ener (Shri  L.

 ok  lak  B.  Shastri):  (a)

 (b)  Rs.  3.2]  lakhs  have  been  allot-
 ted  so  far.

 (९)  Yes;  if  the  preliminary  survey,
 preparation  Sei  ‘tim

 toe  the oO!
 be  completed  in  time  emis  Sma

 PRICE  oF  SUGARCANE  aNp  SuGaR
 66.  Shri  Jhulan  Simha:  Will  the Minister  of  Food  and  Agriculture

 pleased  to  state
 (a)  the  factors  taken  into  consi.

 deration  in  computing  and  fixing  the
 price  of  sugarcane  and  sugar;  and

 (b)  whether  there  has  been  an  in-
 or  decrease  with  regard.  to cost  of  the  factors  involved  with  4
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 ding  increase  or  decrease  in
 the  prices  fixed?

 The  Minister  Feod  and  Agricul-
 ture  (Shri  Kidwai):  (a)  With  regard
 to  the  factors  that  go  to  determine
 the  price  of  cane  attention  of  the
 Member  is  invited  to  part  (b)  of  the
 reply  given  to  Starred  N
 2li  on  25th  July,  952

 Factors  that  are  taken  into  consi-
 deration  in  determining  the  price  of
 sugar  are  as  follows:—

 (i)  Price  of  cane.
 (ii)  ‘Recovery  of  sugar  from  cane.
 (iii)  Manufacturing  charges.
 (iv)  Taxes  levied  by  the  Govern-

 ment.
 (b)  On  the  whole  the  factors  af-

 fecting  the  price  of  sugarcane  have
 called  for  a  substantial  reduction  in
 its  price  and  corresponding  reduction
 in  the  price  of  sugar.  Price  of  sugar
 is  not,  however,  being  fixed  for  1952-
 53  season.

 TRIPARTITE  INDUSTRIAL  COMMITTEE
 67,  Shri  N.  P.  Sinha:  Will  the  Minis-

 ter  of  Labour  be  leased  ite
 what  are  the  functions  of  the  Tri-
 partite  Industrial  Committee  for  coal
 mines  in  India?

 The  Minister  of  Labour  (Shri  द  ्.
 Giri);  The  functions  of  th:  Industrial

 mmittee  on  Coal  Mining  are  to  dis-
 cuss  specific  problems  special  to  the
 coal  mining  industry.

 GRASS  GROWN  ON  WasTE  Lanps

 68,  Shri  Jasani:  (a)  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state
 what  is  the  system  usually  adopted  by
 the  department  for  disposing  of  the
 grass,  grown  on  the  waste  lands.
 owned  by  the  Railways?

 (b)  What  is  the  total  income
 derived  by  the  Railways  by  the  sale
 of  the  grazing  rights  of  the  grass
 grown  on  the  waste  land,  owned  by
 the  Railways  during  the  current  year?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  Shastri)  (a)  Two
 methods  of  disposal  of  grass  growing on  spare  Railway  land  are  adopted  by
 ‘Railway  Administrations  (i)  sale  by
 local  auction,  and  (ii)  public  tenders
 for  the  sale  of  grass.

 (b)  No  is’  ordinarily mitted  on  ying,  land.  Figures  for
 the  income  derived  by  Railways  from

 will  be  obtained  placed  on
 the  Table  of  the  House.  The  income  de-
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 rived  from  this  source  in  1951-52,  was
 ‘approximately  lakhs.

 Locust  _Horrers
 69.  Subhag  Singh:  Wil:  the

 Minister  of  Food  Agriculture  be
 pleased  to  state

 (a)  whether  locust  hoppers  of  mon- soon  generation  had  appeared  in  cer-
 tain  States:

 (b)  if  so,  in  which  State  or  States ‘these  hoppers  had  appeared;  and
 (c)  what  steps,  if  any,  were  taken

 by  Government  to  control  these
 hoppers?

 The  Minister  of  Food  and ture  (Shri  Kidwai):  (a)  Yes  Agricul
 (b)  Rajasthan,  Punjab(I),  PEPSU, Uttar  Pradesh,  Aimer  and  Bombay.
 (c)  Steps  taken  were  (i)  dusting with  BHC  (2-10  per  cent)
 (ii)  trenching  ;
 (iii)  burning;  an
 (iv)  spraying  with  50  per  cent  wet- table  BHC:
 (v)  aerial  spraying  with  Aldrin;
 (vi)  poison  baiting.

 नौकरों  फे  कब्बी

 wo,  डा०  राम  सुभग  सिंह :  (क)  क्‍या
 रेल  मंत्री  वतलाने  की  कृपा  करेंगे  कि  क्‍या
 यह  सत्य  है  कि  भारतीय  रेलों  में  उच्च  श्रेणी
 के  यात्रियों  के  नौकरों  के  लिए  अलंग  डिब्बे
 रखने  की  प्रथा  को  समाप्त  कर  देने  का
 निश्चय  क्या  गया  हैं  ?

 (ख)  यदि  हां,  तो  यह  निश्चय  कब  से
 जक्ियान्वित  होगा  ?

 The  Minister  of  Railways  and  Trans.
 port  (Shri  L.  B.  Shastri):  (a)  Yes,  in
 a

 constructed  to  New  De-
 :

 (b)  Immediately  in  newly  construct-
 sed  coaches  of  new  designs

 ANNAPOORNA  SERVICE  on  RaILways

 7i,  Dr.  Kam  Subhag  Singh:  Will  the
 oe

 of,  Railways  be  pleased  to

 F  (a)  whether  the  All-India  Women’s
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 (by  42  so,  dn  which  Railway  this
 service  is  géing  to  be  introduced  first

 port  (Shri  i,
 Shas:

 Ma) 7  4  es;
 there  to  experiment
 with  such  a  service  on  the  Indian
 Railways

 (b)  The  service  will  be  introduced
 the  Northern  Railway  and  it  is

 expected  to  commence  some  time  ear-
 ly  next  year.

 Mysore  Rar.way  WoRESHOP
 72.  Shri  Eeshgvaiengar:  (a)  Will

 the  Minister  of  Railways  be  pleased
 to  state  how  many  railway  coaches
 are  being  produced  in  the  Mysore
 Railway  Workshop  every  year?

 (b)  How  many  wagons  and  lorco-
 motive?

 (c)  How  many  of  these  coaches
 Wagons  and  locomotives  are
 and  overhauled  every  month?

 (d)  What  is  the  cash  value  of  the
 work  done  in  the  workshop  every
 month  and  what  is  the  wage  bill  paid
 every  month?

 (९)  What  is  the  quantity  of  timber
 indented  and  received  from  the  Gov-
 ernment  of  Mysore  or  from  any  other
 Government?

 (f)  What  is  the  average  period  of
 life  of  a  wooden  coach?

 (g)  How  many  coaches  of  (i)  wood
 and  (ii)  of  steel  are-  now  in  use  in
 the  erstwhile  Mysore  Railways  sec
 tion?

 Pal
 of  Railways  and  Trans-

 port  (Shri  L.  B.  Shastri):  (a)  24  (in
 terms  of  4wheeled  units).

 (b)  Nil.
 (०)  Locomotize  s.—

 Periodical  overhaul  3  per  month
 iate  overhaul  3  ver  month

 Special  ‘repairs  3  to  5  —do—

 Carriage:—
 Periodical  overhaul  56  to  60  in  terms

 of  4-wheelora  per month.

 Other  repaira,  oO  to  2  per  month

 Wagons.—
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 (d)  Cash  vatue  of  work  done  in  the  work-
 Ra.  420,000  per  month.

 Wage  bill  paid  Re.  84,000  per  month
 (e)  The  position  in  1951-52  was  as

 under:—
 Quantity  of  timbor  inden-  254  tons,

 #ed  on  Mysore  Government.
 Quantity  of  timber  received.  232  tons.
 Quantity  of  timber  inden-  62  tone.

 ted  on  other  Governments.
 Quantity  of  timber  ived.  40  tons.

 “(f)  30  years.
 (g)  (i)  Wooden  337  Nos.

 (ii)  Steel  Nil
 ‘Gomtr  Broce  .

 73.  ‘Shri  ER.  N.  Singh:  Will  the Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  the  maintenance  etc., of  Gomti  bridge  on  the  National
 Highway  between  Banaras  and
 Ghazipur  in  Uttar  Pradesh  is  the
 concern  of  the  P,W.D.  engineer  at
 Banaras;

 (b)  if  so,  the  expenditure  incurred
 by  the  Central  Government  on  its
 maintenance  every  year;  and

 (c)  if  the  reply  to  part  (a)  above
 is  in  the  negative,  the  authority  res-
 ponsible  for  its  maintenance?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  (a)  and  (c) There  is  a  fair  weather  pontoon  bridge
 over  the  river  Gomti  on  Banaras  Gha-
 zipur  road,  which  is  a  National  High-
 way.  The  Centre  pays  for  the  main-
 tenance  of.the  bridge,  which  is  under
 the  executive  charge  of  the  Executive
 Engineer  Banaras  Provincial  Division.

 (b)  About  Rs.  20,000  per  year  for
 maintaining  the  ferry  in  monsoon  and
 the  pontoon  bridge  in  fair  weather  at
 this  site.

 FIsHERIES
 ”  Shri  Achuthan:  (a)  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state  whether  any  data  is
 aviilable  to  assess  the  percentage.  of
 increase  in  fish  production  durin
 the  years  of  i950-5i;  and  1951-52  and
 if  so,  what-is  the  percentage:  of  in-
 crease?  .

 (b)  What  are  the  special  steps
 taken  to  improve  the  deep-sea
 in  India  and  what  are  the  latest  ap-
 pliances  being.  made  use  of?

 Shel  ida:
 (a).No  data  are

 percentage
 increase  in  fish  production  during  the
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 (1999-51  छत  ‘1951-52  However,
 during  calendar

 year  95
 has  been  assessed  to-be  740

 (b)  To
 in  India,  famine’  "wean:  fully

 fishing  determin-
 ing  fishing  seasons,  fishing  intensities,

 suitabilities  of  different
 kinds  of  fishing  craft  and  gear  for  In-
 dian  conditions.  Steps  in  this  direc-
 tion  have  been  taken  by  the  Pilot  Deep Sea  Fishing  Station,  Bombay, the  Central  Fisheries  Research  Scheme
 and  by  the  State  Governments  of  West
 Bengal  and  Madras  and  M/s.  The
 Taiyo  Fishing  Co,  Ltd.  Tokyo..  who
 fave  entered  into  an  agreement  with
 Government  of  India  to  fish  in  Indian
 waters.

 Arrangements  have  also  been  made to  obtain  a  foreign  Fishery  Industrial
 Consultant  through  the  F-A.O.  for
 stream-lining  the  work  of  the  Deep Sea  Fishing  Station,  Bombay.  A
 large  number  of  Indians  have  been
 trained  in  Modern  fishing  methods  and
 a

 training
 Programme  is  being  follow-

 Different  types  of  fishing  gear,  viz.
 Ring  trawl’  nets,  Herring  ring  trawl
 nets  and  seine  nets  have  been  tried
 in  the  deep  sea  fishing  vessels  at  Bom-
 bay.  Two  Danish  trawlers  imported from  Denmark  in  950  are  operating
 off  the  coasts  of  West  Bengal  and
 Orissa.  Under  the  T.C.A.  it  is  pro-
 posed  to  get  purse  seiners.  multipur-
 pose  fishing  boats.  cold  storages.  fish-
 ery  requisites  and  also  nine  foreign
 technicians.

 Rartway  CoacHEs
 mB.  Shri  K.  R.  Sharma:  Will  the

 Leal
 of  Railways  be  pleased  to

 state:
 (a)  the  number  of  third  class

 coaches  of  improved  variety  contain-
 ing  electric  fans  so  far  supplied  to  the
 Railways;  and

 (b)  the  number  of  such  coaches
 allotted  to  the  Northern  Railway?

 The  Parliamentary  Secretary Minister  of  Railways  Transport (Shri  Shahnawaz  Khan):  (a)  up-
 to  -30-9-1952.,

 (b)  66.

 Tram  Escortine  Secrions
 Mukerjee: Minister’

 of  always  ्  pleased %0 state  which  are  the  railways
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 trains  on  In-

 Southern  Railway:  A  Constable  of
 the  Government  Railway  Police  travels
 on  all  important  passenger  trains.  No
 other  escort  is  provided.

 Central  Railway:  Armed  guards  are
 provided  on  certain  trains  on  the
 Bombay-Poona  Section,  and  certain
 sections  in  Secunderabad  Division  and
 in  the  Uttar  Pradesh.

 Western  Railway:  Armed  guards
 and  detectives  are  provided  on  night
 trains  in  the  Bombay  State.

 Northern  Railway:  On  the  Broad
 Gauge  Sections  armed  guards  accom-
 pany  all  important  trains  during
 night.

 Northern-Eastern  Railway:  Armed
 guards  escort  all  important  passenger trains.

 Eastern  Railway:  Armed  guards  es-
 cort  all  important  passenger  trains
 during  night  in  the  States  of  West
 Bengal,  Bihar  and  Uttar  Pradesh.

 ExpoRT  oF  GROUNDNUT  OIL
 (Ramway  FReicHts)

 T1.  Shri  Balakrishnan:  (a)  Will
 the  Minister  of  Rafways  be  pleased to‘state  whether  Government  have  re-
 ceived  any  petition  from  the

 (b)  If  so.  what  action  has  been
 taken  by  Government  on  this  matter?

 The  Minister  of  Railways  and  Trans-
 (Shri  Shastri):  (a)  Yes,  in

 April  1952  asking  for  the  restoration
 of  the  special  rates.  which  were  can-
 celled  on  and  from  1-8-1947.

 (b)  The  Southern  Railway  Adminis-
 —

 who
 a  to  — representa  requested Erode  Oil  and  Seeds  Merchants  Asso-

 ciation  on  (23-5-1952,  to  furnish  detail-
 ed  information  to  show  that  the  exist-
 ing  rates  were  unreasonable.  Despite issue  of  a  reminder  the

 Associa tion  has  not  replied.  In  the  circith-

 pen
 no  progress  be  made  jin है  ex
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 Kaxrmapa-Korrraur  Ram  Link
 18.  Shri  K,  Subrahmanyam:  Wil]  the

 Minister  Railways  pleased
 state:

 (a)  whether  the  proposal  to  restore
 Kakina  ja-Kottipalli  link  has
 been  given  up;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  negative,  at  what  stage  that
 proposal  is?

 The  Minister  ways  and
 port  (Shri  L.  B.  Shastri):  (a)  The  re-
 ply  is  in  the  negative

 (b)  The  proposal  for  the  restoration
 of  Kakinada-Kottipalli  rail  link  is  un-
 der  the  consideration  of  the  Central
 Board  of  Transport  and  is  expected to  be  discussed  at  their  next  meeting.

 “Grow  More  Foon"  CaMpPaicn
 (SUBSIDIES)

 79.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state  the  amounts  spent
 by  the  Government  of  India,  by  way
 of  grants  or  subsidies  to  State  Gov-
 ernments  to  encourage  the  movement

 lL  NOVEMBER  952

 un  the  Table  of  the  House.  [See  App-
 endix  I,  annexure  No.  53]

 Farlow  Lanp
 80.  Shri

 Senge
 Subrahmanyam:  (a} Will  the  ter  of  Food  and  Aeri-

 culture  be  pleased  to  state  whether
 there  has  beer  any  increase  in  the
 total  acreage  of  fallow  land  in  India
 during  1951-527

 (b)  If  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  is  the
 percentage  of  increase?

 (c)  What  are  the  reasons  for  such
 an  increase  and  which  are  the  States
 most  affected  by  it?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  The  data  re-
 lating  to  fallow  land  for  the  year
 (1951-52,  are  not  yet  available.

 (b)  and  (c).  Do  not  arise.
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  777  November,  952

 The  House  met  at  a  Quarter  to  Eleven
 of  the  Clock.

 [Mr,  SPEAKER  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 11-58  A.M.
 PAPERS  LAID  ON  THE  TABLE

 -  (i)  DR.RA.  (Functions  anp  Duties
 OF  GENERAL  MANAGER  AND  CHIEF  AC-
 COUNTANTS  OFFICER)  RuLES  1952;  (ii)
 D.R.T.A.  (SERVICE  oF  NOTICES  AND
 ORpDERS)  RuLEs,  ‘1952;  anp  (iii)  D.R.T.A.
 (VALUATION  OF  ASSETS)  RuLes,  1952,

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  I  beg  to  law
 on  the  Table  a  copy  of  each  of  the  fol-
 lowing  Rules  in  accordance  with_sub-
 section  (3)  of  section  52  of  the  Delhi
 Road  Transport  Authority  Act,  1950:

 (i)  The  Delhi  Road  Transport  Au-
 thority  (Functions  and  Duties
 of  the  General  Manager  and
 Chief  Accounts  Officer)  Rules,
 1952.  [Placed  in  Library.
 See  No.  P-69/52,]

 (ii)  The  Delhi  Road  Transport  Au-
 thority  (Service  of  Notices
 and  Orders)  Rules,  1952.
 [Placed  in  Library.  See  No.
 P-70/52.]

 (iii)  The  Delhi  Road  Transport
 Authority  (Valuation  of  As-
 sets)  Rules,  1952.  [Placed  in
 Library.  See  No.  P-7/52.)

 CONSTITUTION  (SECOND  AMEND-

 oe
 MNET)  BILL

 e  ister  of  Law  and  Minority

 ai
 (Shri  Biswas):  I  beg  to  move:

 /“That  the  Bill  further  to  amend
 ihe  Constitution  nf  India,  be  refer-
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 red  to  a  Select  Committee  consist-
 ing  of  Shri  Bhawanji  A.  Khimji,
 Shri  Syamnandan  Sahaya,  Shri
 Gajendra  Prasad  Sinha,  Shri  K.  L.
 More,  Pandit  Lingaraj  Misra,
 Shri  Rohini  Kumar  Chaudhuri,
 Pandit  Lakshmi  Kanta  Maitra,
 Shri  Mohanlal  Saksena,  Shri  N.
 M.  Lingam,  Shri  Udai  Shankar
 Dube,  Choudhary  Raghubir  Singh,
 Shri  Nemi  Chandra  Kesliwal,  Shri
 Ranbir  Singh  Chaudhuri,  Shri
 Govind  Hari  Deshpande,  Sardar
 Amar  Singh  Saigal,  Shri  Kotha
 Raghuramaiah.  Shri  Krishnacharya
 Joshi,  Shri  Liladhar  Joshi,  Shri
 A.  M.  Thomas,  Shri  C.R.  Basapa,
 Shri  C.  Madhao  Reddi,  Shri  Choith-
 ram  Partabrai  Gidwani,  Shrimati
 Renu  Chakravartty,  Shri  P.  T.  Pun-
 noose,  Shri  Girraj  Saran  Singh,  Dr.
 Manik  Chand  Jatav-vir,  H.
 Maharaja  Rajendra  Narayan  Singh
 Deo.  Shri  N.  R.  M.  Swamy,  Shri
 Radha  Charan  Sharma,  Shri  Ran-
 jit  Singh,  Shri  P.  N.  Rajabhoj,
 Shri  Awadheshwar  Prasad  Sinha,
 and  the  Mover,  with  instructions

 to  report
 by  the  22nd  November,

 1  +  x

 Sir,  I  do  not  think  I  need  make  a
 Iéng  speech  on  this  occasion.  Hon.
 Members  will  remember  that  this  Bill
 was  introduced  by  me  in  July  last,
 end  then  I  accepted  an  amendment  for
 circulation  of  the  Bill  for  eliciting  pub-
 lic  opinion.  Opinions  have  now  been
 received  and  they  have  been  circulat-
 ed  tao  hon.  Members.  What  is  sug-
 gested  now  is  that  these  opinions  and
 the  provisions  of  the  Bill  should  be  ex-
 amined  by  the  Select

 Committee)
 The

 Bill.  on  the  face  of  it,  appears  be  a
 very  simple  measure.  and  let  me  as-
 sure  the  House  that  although  it  is  a
 short  and  simple  measure.  there  is  no-
 thing  sinister  ears

 ¥
 5  as  had  been

 apprehended  by  sdfe  of  my  hon.
 friends  on  the  last  oecasion.

 ngtably my  friend.  Dr.  Mookerijee......  |
 12  Noon.

 i

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 East):  You  cannot  forget  me!

 2 Pal
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 Shri  Biswas:  I  mean  my  friend,  Mr.
 N.  Mukerjee.  Sir,  it  is  not  ag  if

 the  Ministry  were  treating  the  Consti-
 tution  lightheart  ,  trying  to  drive
 a  coach  and  tour  ty  rough  the  Consti-
 tution  which  had  been  agreed  to  after.
 such  long  deliberation.

 7

 [Mr.  Deputy-SPEAKER  in  the  Chair]

 Las  a  matter  of  fact,  according  to  the
 Suggestion  which  was  made  by  my
 hon.  friend  on  the  last  occasion,  the
 Constitution  would  require  an  amend-
 ment  even  if  effect  was  to  be  given  to
 the  suggestion  he  had  made.  There-
 fore,  having  regard  to  the  results  of
 the  last  census  some  amendment  is  un-
 avoidable.  The  question  is  what  that
 amendment  should  be.  Sir.  we  have
 tried  to  make  as  simple  a  change  as
 possible.  You  will  find,  Sir,  the  last
 elections  were  held  on  a  population
 basis  which  was  determined  by  the
 President  under  article  387.  Article
 387  reads  thus:

 “For  the  purposes  of  elections
 held  under  any  of  the  provisions
 of  this  Constitution  during  a  pe-
 riod  of  three  years  from  the  com-
 mencement  of  this  Constitution,
 the  population  of  India  or  of  any
 part  thereof  may,  notwithstanding
 anything  in  this  Constitution,  be
 determined  in  such  manner  as  the
 President  may  by  order  direct.
 and  different  provisions  may  be
 made  for  different  States  and  for
 different  purposes  by  such  order.”

 4

 (sir
 in  terms  of  this  article.  the  Pre-

 ident  did  issue  an  order  and  the  elec-
 tions  were  held  on  the  basis  of  the
 population  as

 5

 timated  uncer  that
 order.  Now.  Sir. ff  you  turn  to  article
 8l  of  the  Constitdtion,  you  will  find  it

 ‘is  laid  down  there  that  upon  the  com-
 pletion  of  each  census,  the  represen-
 tation  of  the  several  ‘territorial  con-
 stituencies  in  the  House  of  the  People
 shall  be  ro-adjusted  by  such  authority.
 in  such  rranner  and  with  effect  from
 such  date  as  Parliament  may  by  law
 determine,  provided  that  such  re-ad-
 justment  shall  not  affect  representa-
 tion  in  the  House  of  the  People  until
 the  dissolution  of  the  then  existing
 House.

 Bow.  Sir.)
 e  have  got  the  figures  of

 last  cerf$us  which  was  held  in  1951,
 and  it  appears  that  the  total  popula-
 tion  exceeds  the  population  as  esti-
 mated  under  the  President’s  order.  So
 some  re-adjustment  will  have  to  be
 made.  (The  question  is,  how  that  has
 to  be  made.  Of  course,  the  next  Bill
 which  stands  in  my  name,  you  will
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 find,  is  a  Bill  for  the  purpose  of  devis-
 ing  the  machinery  which  will  effect
 the  necessary  re-adjustment.  But  -the
 question  is,  what  are  the  figures  which
 have  got  to  be  adopted  for  the  purpose
 of  making  that

 re-adjustment?  ्र

 object  and  scope  of  the  present  Bill,
 it  is  necessary  that  I  should  refer  to
 some  clauses  of  article  8l.  In  the
 first  place,  clause  (l),  which  consists
 of  3  sub-clauses  (a),  (b)  and  (c),  pro-
 vides  in  sub-clause  (a):

 ५

 “ow,
 sir]

 in  order  to  appreciate  the

 “Subject  to  the  provisions  of
 ु  ause  (2)  and  of  articles  82  and

 331,  the  House  of  the  People  shall
 consist  of  not  more  than  five  hup-
 dred  members  directly  elected  by
 the  voters  in  the  States.”

 The  first  point  which  the  House  has
 _got  to  make  up  its  mind  about  is  whe-

 .  ther  or  not  the  fi
 gure

 of  500  is  to  be
 left  unchanged.fThen  comes  sub-
 clause  (b)  whiclf  says:  9

 G
 “(b)  For  the  purpose  of  sub-

 lause  (a),  the  States  shall  be  di-
 vided,  grouped-or  formed  into  ter-
 ritorial  constituencies  and  the
 number  of  members  to  be  allotted
 to  each  such  constituency’shall  be
 so  determined  as  to  ensure  that
 there  shall  be  not  less  than  one
 member  for  every  750,000  of  the
 population  and  not  more  than  one
 member  for  every  500,000  of  the
 population.”  a

 Then  follows  the  very  important  pro-
 vision  in  sub-clause  (c).  It  says:

 “The  ratio  between  the  number
 of  members  allotted  to  each  ter-
 ritorial  constituency  and  the
 population  of  that  constituency  as
 ascertained  at  the  last  preceding
 census  of  which  the  relevant  fig-
 ures  have  been  published  shall,  so
 far  as  practicable,  be  the  same
 throughout

 ha
 territory  of

 India.”  j

 Cm  other
 words)

 the  proportion  of
 representation  to  the  population  shall
 be  the  came  throughout  the  Union.
 Now,  if  you  ret

 a

 the  limit  of  the
 number  of  sents

 undies
 sub-clause  (a)  %

 as  it  is.  then  that  necessarily  fixes  the
 proportion  of  representation.  Now.
 acting  upon  that  principle,  the  Bill
 which  is  before  the  House  seeks

 Gi

 only
 to  make  a  change  in  the  figures  ch
 you  find  in  sub-clause

 (b))
 Those

 figures  represent  the  maxinfum  and
 minimum  limits  of  the  population
 which  a  single  member  will  represent.
 In  other  words,  it  is  sald  that  the  con-

 stituencies  shall  be  so  delimited  that
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 the  number  of  members  to  be  allot-
 ted  to  each  constituency  should  be  de-
 termined  in  such  a  way  as  will  ensure
 that  there  shall  not  be  less  than  one
 member  for  every  seven  and  a  half
 lakhs  and  not  more  than  one  member
 for  every  five  lakhs.

 tat
 you  take  the  figures,  Sir,  of  the

 t  elections—I  am  referring  for  the
 time  being  only  to  Part  A  and  Part  B
 States—the  total  population  according
 to  the  President’s  order  was  roughly,
 337  millions,  to  be  precise,  337,320,000.
 The  population  according  to  the  cen-
 sus  of  95l  is  351,099,040.  If  you  take
 the  figures  for  Part  C  States,  you  find

 the  President's  estimate  was
 10,020,000,  and  now  under  the  95l
 census  the  figure  are  somewhat  less,—
 nine  millions  and  odd.

 favow,
 Sir,  you  will  find  therefore

 at  we  have  got  to  proceed,  so  far  as
 Part  A  and  Part  B  States  are  concern-
 ed,  and  so  far  as  the  total  population
 including  that  of  Part  C  States  is  con-
 cerned,  on  a  higher  population  basis
 than  that  which  was  adopted  for  the
 purposes  of  the  last  General  Elections.
 Now

 य्
 hat  means  that  either  you_in- creas  the  number  of  seats  according

 to  the  increase  in  the  population  or
 you  reduce  the  percentage  or  propor-
 tion  _of  representation  for  each  mem-
 ber.

 Cy
 suggestion  to  the  House  will

 be  to  disturb  the  upper  limit  of
 500  as  regards  the  number  of  seats  in
 the  House  of  the  People.  What  I  am
 saving  will  also  apply  to  the  Legisla-
 tive  Assemblies  in  the  States.—only
 the  figures  there  will  be.different.  The
 same  arguments  will  apply  in  both

 cases
 I  suggest(’Sir,}  that.  we  should

 not  turb  the  number  of  seats  in  the
 House  of  the  People;  on  the  other
 hand,  you  will  alter  the  figures  only
 in  sub-clause  (9)  of  clause  (l)  of  arti-
 cle  8l.  On  the  existing  figures  we
 worked  out  the  average  of  representa-
 tion  at  the  last  elections,  and  it  was
 one  member  for  7:2  lakhs.  Perhaps.  in
 order  to  adapt  ourselves  io  the  new’
 census  figures  the  representation  should
 be  at  the  rate  of  one  member  for  each
 seven  lakhs  and  a  half.  You  may  say,
 “Well,  if  vou  accept  that  as  the  ave-
 rage,  then  make  no  change  at  ali.”
 The  reacon  why  a  change  is  necessary
 is,  because  there  may  be  some  consti-
 tuencies  where  the  population  will  be
 less  than  seven  and  a  half  lakhs,  but
 there  may  be  a  few  others  where  the
 Population  will  be  more  than  seven  and
 a  half  lakhs.  Therefore,-we  have  got
 to  alter  the  upper  limit.  and  if  we  al-
 ter  the  upper  limit  we  have  to  alter
 the  lower  limit  also  for  these  reasons.
 Because  we  must  have  as  narrow  a
 margin  between  these  limits  to  play
 with  as  possible.  Instead  of  five  lakhs
 as  the  lower  limit  we  suggest  six  and

 -ll  NOVEMBER  952  (Second  Amendment)  3l4
 Bil”

 a  half  lakhs,  and  the  upper  limit  as
 eight  and  a  half  lakhs.  Working  be-
 tween  these  two  limits,  we  get  the  ave-
 rage  of  seven  and  a  half  lakhs  in  lieu
 of  the  existing  U2  lakhs.  That  is  the
 change  which  has  been  made.  _—_

 C
 Sir,  I  need  not  say  more  at_  this

 tage.  The  opinions  are  there.  I  need
 only  point  out  that  the  Bill  was  circu-
 lated  as  widely  as  possible.  Judging
 from  the  opinions  we  have  received,  the
 majority  are  decidedly  in  favour  of  the
 suggestions  embodied  in  the  Bill.  Only
 a  few  opinions  suggest  an  enlargement
 of  the  number  of  seats  allotted  to  the
 House  of  the  People.  It  shows  this.
 The  Governments  or  individuals  who
 are  in  favour  of  the  Bill  are  as  follows.

 (l)  Jammu  and  Kashmir  Govern-
 ment.

 (2)  Madhya  Pradesh  Government.

 (3)  Rajasthen.—Government  and
 Shri  Murli  Manohar  Vyas.

 (4)  Madhya  Bharat.—Government,
 High  Court  and  Shri  Shib  Darshan  Lal,
 M.L.A.

 (5)  Assam.—Bar  Associations  of
 Karimganj,  Shillong,  Hailakandi  and
 Goalpara.

 (6)  Saurashtra,—Government  and  the
 High  Court.

 (7)  Tripura,—Government  and  Dis-
 trict  and  Sessions  Judge,  Agartala.

 (8)  ‘Bhopal.
 (9)  Lalit  Madhab  Sharma,  President,

 Manipur  State  Congress—(He  sug-
 gests  only  the  addition  of  a  clause—
 provided  that  exceptions  shall  be  al-
 lowed  in  the  case  of  small  States  like
 Manipur,  Tripura  and  Cutch.)

 {10)  U.P.—Government,  High  Court
 and  others—The  President,  District
 Congress  Committee.  Naini  Tal,  wants
 special  consideration  to  be  given  to  hill
 areas  where  he  suggests  that  the  repre-
 sentation  figure  should  be  six  and  a
 half  lakhs.

 (ll)  The  Chief  Cominissioner,  Cutch
 —He  pleads  that  the  present  allotment
 of  two  seats  to  Cutch  should  not  be  dis-
 turbed  and  special  provision  should  be
 made  for  Part  C  States.

 (12)  Mysore,—Government,  Mysore
 Pradesh  Congress  Committee  and  also
 District  Board,  Hassan,

 (13)  Delhi—The  Speaker  and  _  the
 Deputy-Speaker  of  the  Delhi  Assembly,
 and  Shri  Bhagwandas  Katial,  M.L.A.
 who  wants  some  provision  to  be  made
 to  relieve  the  necessity  of  every  time
 bringing  an  amendment  to  the  Consti-«
 tution  when  the  census  is  taken.

 ae
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 + —Govermment  and  two

 leader's,  Suri  anjpye  and  Shri  Lele.
 (i5)  Orissa—High  Court;  Collector

 of  Ganjam;  trict  Election  Officer,
 Cuttack;  Ad  ditional  District  Magistrates
 of  Balasore  and  Sundergarh,  and  Dis-
 trict  Magistrate  of  Keongarh.

 (16)  Travancore-Cochin.

 (T)  Madras.—Government.
 anreeing to  the  Bill,  suggest  the  substitution  0०

 the  figure  eight  lakhs  seventy-five  thou-
 sand  for  six  lakhs  twenty-five  thousand
 in  the  Bill,  maintaining  the  existing  dif-
 ference  of  two  and  a  half  lakhs.

 Then  Shri  T.  R.  Venkatarama  Sastri
 suggests  that  the  lower  limit  should  be

 Ts
 lakhs  instead  of  six  and  a_  half

 The  Madras  Institute  of  Public  Ad-
 ministration  suggests  the  adoption  of  a
 formula  for  avoiding  recurring  amend-
 ment  to  the  Constitution.

 That  is  all,  Sir.  Those  who  ask  for
 a  larger  House  are  as  follows:

 Madhya  Pradesh—Mahakoshal  Pra-
 desh  Congress  Committee  and  the  De-
 puty  Commissioner,  Jubbulpore.

 Mysore,—Kisan  Mazdoor  Praja  Party.

 Mr.  Joshi  of  Bombay,
 Orissa—the  Government  of  Orissa

 and  the  Balangir  Area  Committee  of
 the  Gana  Tantra  Parishad.

 These  are  the  only  persons  and  Gov-
 ernments  who  have  suggested  an  in-
 crease  in  the  number  of  seats  in  the
 House.

 Dr.  8,  ?  Mookerjee:  May  I  puta
 question  to  the  hon,  Law  Minister  for
 the  purpose  of  elucidation?  He  said
 just  now  that  in  actual  practice  it  will
 not  be  necessary  to  increase  the  maxi-
 mum  number  to  go  beyond  seven  lakhs
 fifty  thousand  except  in  a  very  few
 cases.  Can  Government  give  us  an
 idea  as  to  the  number  of  seats  which
 may  have  to  be  increased  if  we  do  not
 go  beyond  the  maximum  limit  of  seven
 and  a  half  lakhs  as  at  present?

 Shri  Biswas:  Working  on  the  basis  of
 an  average  of  seven  and  a  half  lakhs...

 Dr.  8.  P.  Mookerjec:......  which  is  the
 present  maximym

 Shri  Biswas:  Yes.  but  I  am  taking
 that  to  be  the  average  now,  because  in

 some  of  the  States  the  population  will
 exceed  tha*  limit.  Take.  for  irstance,
 As#am.  There  the  population  was  fot-
 merly  8:°5  million  and  now  it  is  9-04
 million.  In  Bihar  it  was  39-42  million
 and  now  it  is  40:22  million.  In  Bombay
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 it  was  32-68  million
 33°95  million.

 Dr.  8.  P.  Mookerjee:  I  am  asking
 about  the  possible  increase  in  the  num-
 ber  of  seats  in  Parliament.

 Shri  Biswas:  I  will  give  that  figure.
 You  will  find  that  there  is  no  change
 so  far  as  Assam  is  concerned.  There
 wil]  be  one  less  in  Bihar.  There  will
 be  three  more  in  Bombay.  There  will
 be  one  less  in  Madhya  Pradesh.  There
 will  be  one  more  in  Madras.

 Dr.  8.  P,  Mookerjee:  Two  more.

 Shri  Biswas:  No—one  more.  The
 figures  for  Madras  are  54-29  million  ac-

 cording  to  the  President's  order  and
 57-0l  million  according  to  the  last  cen-

 sus.  So,  the  increase  will  be  only  one.
 Orissa—no  change.  Punjab—one  less.
 U.P.—two  less.  West  Bengal—one  less.
 In  regard  to  Part  B  States,  the  position
 is:  Hyderabad—no  change.  Jammu  and
 Kashmir—no  change.  Madhya  Bharat
 —No  change.  Mysore—one  more.
 P.E.P.S.U.—no  change.  Rajasthan—no
 change.  Saurashtra—no  change,  Tra-
 vancore-Cochin—no  change.  If  you
 take  the  total  of  Parts  A  and  B  States,

 the  total  number  of  seats  was  470  at
 the  last  elections:  it  will  now  be  469.
 But  let  me  tell  you  that  it  would  be
 possible  even  to  increase  this  figure  of
 469  by  as  many  as  eight.  So  far  as
 Part  C  States  are  concerned,  you  can
 take  out  four  from  them.  As  a  matter
 of  fact,  there  is  over-representation.

 Dr.  S.  P.  Mookerjee:  You  can  take  out

 and  it  is  now

 six.
 Shri  Biswas:  Large  weightage  was

 given  to  Part  C  States  last  time,  but
 now  some  of  the  States  have  got  Legis-
 lative  Assemblies  of  their  own.  There-
 fore.  that  weightage  will  no  longer  be
 necessary,  and  you  can  take  away  four
 seats.  Therefore,  according  to  the  pre-
 sent  calculation  which  I  am  placing  be-
 fore  you.  there  is  to  be  a  reduction  of
 one  on  the  whole.  It  is  possible  to  in-
 crease  the  number  by  four  plus  an-
 other  four.

 Dr.  8,  P.  Mookerjee:  How?  The  total
 number  will  not  be  increased  at  all.

 Shri  Biswas:  But  we  have  not  got  the

 4
 number.  .470  and  25  gives  you

 An  Hon.  Member:  He  is  not  clear.

 Shri  Biswas:  As  a  matter  of  fact,  it

 would
 be  possible  to  increase  that  num-

 Tr,
 Dr.  S.  P.  Mookerjee:  The  hon  Minis-

 ter  must  check  up  his  figures.  €  posi-
 tion  is  this:  Part  A  States  ह  seats;
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 Part  B  States  90  seats;  Part  C  States  26
 seats—Total  49l  seats.  You  include  six
 geats  for  Kashmir  and  two  for  Anglo-
 Indians  and  you  get  499  seats.  There
 is  something  wrong  in  the  figures  which
 the  hon.  Minister  read  out.

 Shri  Biswas:  Let  me  give  you  the  cat
 culation  by  which  this  figure  has  been
 arrived  at.

 Mr.  Deputy-Speaker:  I  think  the  gene-
 ral  information  as  to  what  the  excess
 is  has  been  given  by  the  hon.  Minister.

 Dr.  S.  P,  Mookerjee:  The  point  I  want-
 ed  to  be  clarified  by  the  hon.  Minister
 was  this.  He  himself  admitted  that  if

 we  confine  ourselves  to  the  maximum
 limit  now  provided  under  the  Constitu-
 tion,  namely,  7°5  lakhs,  it  will  not  be
 necessary  to  revise  the  constituencies
 excepting  with  ragard  to  a  few.  So,  I
 was  just  asking  him  how  many  addi-
 tional  seats  may  have  to  be  provided,
 if  we  decided  to  continue  to  keep  the
 limit  at  7-5  lakhs,  That  is  the  point.
 According  to  my  calculation,  the  total
 limit  will  not  be  beyond  500.  So,  there
 is  no  justification  for  this  change  just
 now.  It  may  be  necessary’  after  ten
 years,

 Shri  Biswas:  I  am  sorry  I  did  not  un-
 derstand  the  hon.  Member's  question.  I
 thought  he  was  enquiring  if  wé  take  the
 average  as  TH  lakhs,  then,  whether  it
 is  possible  to  make  up  for  the  loss  in
 the  number  of  seats—according  to  the
 ealcuiation  there  will  be  one  less  in  the
 total.  The  whole  point  is,  you  need  not
 change  the  limit  of  500,  as  regards  the
 number  of  seats.

 Dr.  S,  P.  Mookerjee:  Then,  why  have
 this  Bill—if  the  average  of  7-5  lakhs
 will  not  be  increased  and  500  also  will
 not  be  increased?

 Shri  Biswas:  The  Bill  igs  necessary,
 because  in  some  of  the  States  you  are
 bound  to  exceed  the  average  figure.

 Dr.  8,  P.  Mookerjee:  That  is  what  I
 wanted  to  know—that  information
 would  be  Government's  justification  for
 the  necessity  of  the  Bill,

 Shri  Biswas:  I  gave  you  the  figures  of
 population.  If  you  take  the  population
 figures  for  the  different  States,  you  will
 find  in  some  of  the  constituencies—so
 far  as  Parts  A  and  C  are  concerned—
 the  population  will  exceed  7-5  lakhs.

 Mr.  Deputy-Speaker:  What  is  sug-
 ges‘rd  is  that  out  of  these  two  Bills,  the
 Present  Bill  is  unnecessary.  It  may  be
 necessary  to  have  the  other  Bill,  If  a
 need  arises  to  increase  the  maximum  to
 eight  lakhs.  we  will  consider  it  after  ten
 years.  It  is  not  necessary  at  all  today.
 If,  however,  the  hon.  Minister  has  not
 got  all  the  information—and  much  de-
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 pends  upon  it—may  I  suggest,  unless
 there  is  an  extraordinary  reason  why
 we  should

 get
 ea  with  it  in  half  an

 hour,  that  the  hon.  Minister  may  circu-
 late  a  note  and  we  can  take  this  up  to-
 morrow?

 Shri  Biswas:  These  questions  may  as
 well  be  gone  into  in  the  Select  Com-
 mittee.  Taking  7;5  lakhs  as  the  ave-
 rage,  there  will  be  States  in  which  in
 some  of  the  constituencies  the  popula-
 tion  will  exceed  the  seven  and  a  half
 lakh  limit.

 Dr.  S,  P.  Mookerjee:  In  how  many
 States?  And  how  many  seats?

 Shri  Biswas:  I  could  not  tell  you  off-
 hand.  There  will  be  a  few  such  States,
 but  we  have  got  to  provide  for  those
 States.  Even  if  there  is  one  such  State,
 you  will  require  an  amendment  of  the
 Constitution.  We  are  working  upon  8
 hypothetical  basis  now.  When  the  ac-
 tual  delimitation  is  made  the  exact  fig-
 ures  will  be  known,  but  I  do  not  think
 that  we  can  now  anticipate  that.

 Shri  N.  C.  Chatterjee  (Hooghly):  We
 do  not  want  any  conjectures—we  want
 facts.  Sub-clause  (b)  of  clause  (1)  of
 article  8l  says:

 “For  the  purpose  of  sub-clause
 (a)  (that  is  fixing  the  composition
 of  the  House  of  the  People  at  500),
 the  States  shall  be  divided,  group-
 ed  or  formed  into  territorial  consti-
 tuencies  and  the  number  of  mem-
 bers  to  be  allotted  to  each  such  con-
 stituency  shall  be  so  determined  as
 to  ensure  that  there  shall  be  not
 less  than  one  member  for  every
 350,000  of  the  population  and  not
 more  than  one  member  for  every
 500,000  of  the  population.”

 We  want  to  know,  if  we  keep  sub-
 clause  (b)  as  it  is,  in  how  many  ter-
 ritorial  constituencies  there  will  be  dif-
 ficulty,  or  there  may  be  some  necessity
 for  exceeding  this  seven  and  a  half  lakh
 limit.  We  only  want  to  know  the  num-
 ber  of  such  territorial  constituencies  in
 each  State.  so  that  we  may  know  whe-
 ther  this  Bill  is  necessary.

 Shri  Biswas:  Seven  and  a  half  lakhs
 is  the  maximum  now  under  the  exist-
 ing  law.  It  should  be  theoretically’  pos-
 sible  to  provide  for  the  increased  po-
 pulation  of  95l  within  this  limit.  But
 then  that  might  mean  a  break-up  of  the
 different  constituencies.  If  you  do  that.
 if  you  break  up  the  constituencies,  it
 might  involve  also  a  break-up  of  ad-
 ministrative  units  As  ]  Fave  said.  it
 may  be  theoretically  possible  to  do  that.
 But  unless  the  actual  delimitation  is
 made  you  are  not  quite  certain.  The
 present  population  is  36l  millions,  in
 place  of  the  previous  337.  So  you  can
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 [Shri  Biswas]
 certainly  provide  for  the  existing  num-
 ber  of  members  in  the  House  within the  present  maximum  and  minimum
 limits  of  representation.

 Dr.  8,  P.  Mookerjee:  Then,
 plat

 ge
 this  Bill:  have  the  other  Bill  ,  the
 Delimitation  Bil.

 Mr,
 yer

 :  I  was  the  Chair-
 man  of  the  itation  Committee  in
 Madras.  The  difficulty  arises  this  way.
 Today  the  maximum  and  minimum
 limits  are  seven  and  a  half  lakhs  and
 five  lakhs  respectively.  At  the  rate  of
 seven  and  a  half  lakhs  for  500  seats  it
 comes  to  375  millions.  The  population
 is  only  367  millions.  Therefore,  it  can
 come  within  that  limit.  But  the  diffi-
 culty  arises  this  way.  Each  constitu-
 ency  must  be  below  seven  and  a  half
 lakhs.  Today  no  constituency  can  ex-
 ceed  seven  and  a  half  lakhs  even  by  one.
 If  it  exceeds.  for  that  one  there  must
 be  a  separate  constituency.  Constitu-
 encies  cannot  be  so  allocated  as  to  ex-
 actly  have  seven  and  a  half  lakhs.  No
 constituency  anywhere  in  India  would
 be  exactly  seven  and  a  half  lakhs—it
 will  be  between  five  lakhs  and  seven
 and  a  half  lakhs.  Theoretically  it  is  all

 ight,  but  practically  it  is  very  difficult.
 We  tried  it  in  some  cases.  We  wanted
 to  avoid  splitting  up  talugs  or  firkhs.
 But  then  we  were  put  to  the  necessity
 of  putting  a  few  villages  in  one  firka
 er  one  constituency,  ond  a  few  villages
 or  firkas  in  another  constituency.

 Shri  A.  C.  Guha  (Santipur):  If  what
 you  have  said  presupposes  that  the  pre-
 sent  constituencies  will  remain  unalter-
 ed,  then  what  is  the  necessity  of  the
 other  Bill?  That  Bill  presupposes  that
 the  constituencies  will  be  revised.  The
 Delimitation  Commission  will  go  into
 the  constitution  of  each  constituency.
 So  the  constituencies  are  likely  to  be
 revised  in  any  case.  the  tota]  popu-
 lation  can  come  within  this  figure,  then

 what
 is  the  necessity  of  having  this

 Bill?

 Mr.  Deputy-Speaker:  That  is  exactly
 what  I  am  pointing  out.  Today  under
 the  Constitution  a  constituency  can
 have  a  strength  of  above  five  lakhs  and
 below  seven  and  a  half  lakhs.  If  it
 exceeds  seven  and  a  half  lakhs,  it  can-
 mot  be  one  constituency—there.  must
 be  another  constituency.  With  the
 theoretical  exception  of  one  or  two
 censtituencies,  no  constituency  has
 exactly  seven  and  8  half-lakhg  or  five
 lakhs.  Some  may  have  six  lakhs;
 others  may  have  six  and  a  half  |
 and  yet  others  may  have  seven  lakhs
 Thus  it  is  physically  impossible  to
 decide  the  exact  strength  of  a  con-
 stituency  ahead.
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 On  the  basis  of  seven  and  a  half  lakhs
 we  need  not  exceed  500.  But  the
 upper  and  lower  limits  have  to  be
 changed  because  we  cannot  have  seven
 and  a  half  lakhs  for  every  constituency.

 e.
 Dr.  8.  P.  Mooke  If  I  may

 respectfully  submit,  atte  what  yeu  say
 undoubtedly  presents’  a  possibility  cf
 development  which  will  not  be  met
 unless  we  amend  the  Constitution.  But
 so  tar  as  I  have  been  able  to  calculate

 the  figures,  the  Part  A  States  at  present
 have  375  Members  in  the  House  of  the
 People.  and  on  the  basis  of  7-5  lakhs
 they  will  have  377.  So  also  with  Part  B
 States.  So  all  this  difficulty  may  arise
 with  regard  only  to  a  very  few  svats.
 Unless  you  actually  work  out  the
 delimitation,  the  extent  of  the  difficulty
 which  you  are  envisaging  cannct  really
 be  appreciated.  At  the  same  time  this
 Bill  raises  issues  of  fundamental
 importance—whether  we  should  raise
 the  strength  of  the  House  or  whether
 we  should  increase  the  number  of
 voters—it  is  a  complicated  §  and
 controversial  issue.  So.  if  it  is  possible
 for  the  Government  to  examine  the
 question  of  delimitation  first  and
 present  a  report  to  the  House.  then  it
 perhaps  will  be  the  time  for  us  to  decide
 which  alternative  is  better.  Perhaps
 it  may  be  found  that  if  we  have  a
 strength  of  505  seats  we  can  keep  7-5
 lakhs  as  the  maximum.

 Mr.  Deputy-Speaker:  I  agree  with
 Dr.  Mookerjee  that  it  is  unnecessary
 to  increase  the  number  of  590,  but  even
 then  it  is  necessary  to  alter  the  present
 limits  from  five  lakhs  to  six  lakhs  and
 from  seven  and  a  half  lakhs  to  eight
 lakhs  for  thig  reason,  namely,  that
 though  the  number  may  not  ea«ceed  on
 the  whole,  there  cannot  be  such  a  vast
 difference  between  one  cunstituency
 and  another.  Except  in  extraordinary
 cases  there  ought  not  to  be  such  a
 great  difference.  That  is  also  specified
 in  the  Constitution.  There  is  no
 constituency  which  either  conforms  to
 seven  and  a  half  lakhs  or  seven  lakhs.

 Shri  8.  8.  More  (Sholapur):  That
 would  not  necessitate  any  change  here.

 en  the  maximum  and  minimum  are
 specified  the  Delimitation  Ccmmittee  is

 competent
 to  .adjust  between  these  two

 ts.
 Mr.  Deputy-Speaker:  I  am  afraid

 either  am  wrong  or  hon.  Members
 have  not  correctly  understood  me.
 There  are  500  Members.  Unless  each
 constituency  has  seven  and  a  half

 a.  a  oe

 Shri  8,  8,  More:  We  have  to  see
 whether  there  is  any  necessity  for  this
 sort  of  legislation.  If  as  a  result  of  the
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 labours  of  the  Delimitation  Committee
 it  is  easy  to  adjust  the  figures,  and  we
 can  fix  the  number  between  the  two
 points,  this  Bill  will  be  rendered
 unnecessary.

 Mr.
 i  ni

 ia
 arc

 :  Technically  it
 is  impossible.  Unless  we  have  seven
 and  a  half  lakhs  on  an  average,  it  is
 impossible  to  have  the  number  at  500.
 To  cope  with  the  excess  population  that
 has  come  about  we  must  have  500.
 Therefore  no  constituency  :an  be  below

 ve
 and  a  half  lakhs.  If  there  is  any

 constituency  below  seven  and  a  half
 lakhs  there  must  be  some  other  which
 exceeds  seven  and  a  half  lakhs.  Hon.
 Members  will  kindly  see  that  our

 opulation  is  about  367  millions.  What
 fs  the  population  now?

 Shri  Biswas:  If  I  may  say  so  with
 respect,  Sir,  you  have  pointed  out  the
 practical  difficulties.

 Mr,  Deputy-Speaker  :
 population  now?

 Shri  Biswas:  Adding  the  figure  of
 nine  millions  and  odd  of  the  Part  C
 States  to  35l  millions,  it  is  practically
 36  millions,  that  is  over  360  millions.

 Mr.  Deputy-Speaker:  At  the  rate  of
 seven  and  a  half  lakhs  it  comes  to  375
 millions.  There  is  a  difference  of  5
 millions.  Let  this  matter  stand  over
 till  the  afternoon?

 Shri  Biswas:  Sir,  the  next  Bill  is  the
 Delimitation  Bill,  and  I  shall  propose
 that  both  these  Bills  be  referred  to  the
 same  Select  Committee,  so  that  if  they
 think  that  it  is  possible  to  adjust  the
 constituencies  in  such  a  way  as  to  keep
 within  the  present  limits,  it  will  be
 open  to  the  Select  Committee  to  make
 that  recommendation.  The  reason  why
 I  am  not  accepting  my  friend's
 suggestion  is  because  the  matter  is
 urgent.  Under  article  387  the  present
 delimitation  remains  effective  only  up
 to  the  25th  of  January,  1953.  Suppose,
 for  argument'’s  sake,  some  general
 elections  have  to  be  held  shortly  there-
 after,  we  ought  to  be  ready.

 Dr.  8.  P.  Mookerjee:  General
 elections,  for  the  whole  country?

 Shri  Biswas:  There  may  be  a  vote
 of  censure.  Parliament  may  have  to  be
 dissolved,  or  in  the  States  it  may
 become  necessary.  In  some  of  the
 States  the  situation  is  such  that  a
 general  election  may  be  necessary.
 Therefore,  it  is  just  as  well  that  we
 should  be  ready.  Therefore,  both  these
 Bill,  ought  to  be  disposed  of  by  this
 House  as  quickly  as  possible.  And  my
 motion  as  regards  the  next  Bill  will

 4
 refer  it  to  the  same  Select  Com-

 mi  ww!

 What  is  the
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 Shri  T.  N.  Singh  (Banaras  Distt.—
 East):  The  hon.  Minister  says  that

 he
 propo

 ses  to  have  both  the  Bills

 oo
 to  one  Select  Committee.  The

 Select  Committee  on  the  constituencies
 will  not  go  into  the  delimitation  of
 individual  constituencies.  It  is  a
 question  which  can  be  worked  out  only
 after  we  know  the  details.  So  in  what
 way  the  reference  of  both  the  Bills  to
 one  and  the  same  Select  Committee
 will  help,  I  fail  to  understand.

 Secondly,  this  problem  of  fixing  of
 seats  arises  only  when  we  take  the
 States  as  units.  I  mean  we  have
 allotted  a  certain  number  of  seats
 for  Parliament  to  various  States
 and  the  constituencies  are  thereafter
 delimited  into  the  States  accordingly.  If
 the  population  in  any  State  has  gone

 up  so  much  that  by  dividing  it  by  7-5
 lakhs  we  do  not  get  the  requisite
 number  as  fixed  earlier,  then  cnly  the
 difficulty  arises.  In  that  case  we  have
 to  know  which  State  will  get  more,  or
 less.  Let  us  first  know  which  State
 today  actually  exceeds  the  population
 limit  fixed  in  proportion  to  the  number
 of  seats.  So  far  as  delimitation  of
 individual  constituencies  is  concerned,
 consideration  of  that  matter  is  irrele-
 vant  here,  because  in  every  State  once
 you  know  the  total  numper  of  seats
 allocated,  the  delimitation  can  be  done
 accordingly.  Although  there  are  minor
 difficulties—you,  Sir.  and  I  have  been
 ‘on  the  Delimitation  Committees—we
 know  it  is  always  possible  to  adjust  and
 I  think  that  alone  should  not  be  the
 consideration  for  making  any  changes

 at  present.  At  the  same  time.  Sir.  |
 do  feel  that  this  idea  of  fixing  a  limit,
 with  the  population  always  changing,
 is  something  very  illogical  ard  will  have
 to  be  revised  sooner  or  later.  That
 fact  remains.  The  Constitution  will
 have  to  be  amended  one  way  or  the
 other.  Either  we  increase  the  number
 of  500  seats  for  Parliament  or  we  in-
 crease  the  upper  limit.  Something  will
 have  to  be  done  because  the  population
 will  change.  It  may  increase  or  de-
 crease  as  the  case  may  be.  Therefore
 an  unchangeable  maximum  limit  or
 even  a  minimum  limit  is  not  feasible.

 The  third  aspect  that  will  arise  in
 this  connection  is  then  what  are  we
 going  to  do?  The  problem  of  delimita-
 tion  really  becomes  complicated  in
 relation  to  the  very  thickly  populated
 areas  as  well  as  very  sparsely
 populated  areas—that  is  where  the
 problem  arises.  A  jungle  area  in  Assam
 or  a  hilly  area  in  North  U.P.  may  create
 problems.  The  density  of  population  is
 very  less  there  and  we  cannot  without
 the  necessary  information,  give  any
 proper  direction  to  the  Select  Commit-
 tee  which  is  going  to  take  up  this
 question.  Therefore  I  suggest  that  the
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 (Shri  T.  N.  Singh]
 information  that  has  been  asked  for  by
 this  House  may  kindly  be  supplied  by
 the  Minister  so  that  we  may  be  able

 give  proper  advice  whether  it  will
 proper  to  take  the  two  Select  Com-

 mittees  together  or  they  can  separately
 8o  into  it  on  merits.  The  alternative
 of  increasing  the  membership  total  or
 increasing  the  number  of  vcterg  in
 ctonstitucncies  for  the  various  States  can

 decided  only  after  we  have  certain
 e#Sential  information.

 Mr.  Deputy-Speaker  :  In  view  of  what
 the  hon.  Member  has  said  it  ts
 unnecessary  to  put  that  for  this  reason.
 Let  us  take  the  other  delimitation  of
 the  constituencies  on  a  broad  basis.  In
 a  particular  State.  say  in  Madras  State.
 it  was  taken  as  6,25,000.  Om  that  basis
 on  an  average,  some  20.00)  this  side
 or  that  side  was  given.  On  that  basis
 a  number  was  allotted.  That  was
 already  given  to  the  People’s  Repre-
 sentation  Bill  here.  Now,  in  any  case,
 this  has  to  be  readjusted  in  view  of
 the  growing  population.  Whether  500
 is  exceeded  or  not  irrespective  of  that
 and  taking  the  previous  limits  of  five
 lakhs  and  seven  and  2  half  lakhs  this
 has  to  be  referred  to  the  Select  Com-
 mittee  for  constitution  of  a  Commission
 and  so  on  and  so  forth.  The  other  one

 is  the  Select  Committee  wi!l  take  all.
 This  material  will  be  slaced  before  the
 Select  Committee.  So  far  as  the  Bill
 is  concerned  it  is  open  to  the  Select
 Committee  to  say  that  it  is  unnecessary
 to  increase  the  number  of  599  or  even
 if  the  number  500  is  kept  un.  still  it
 may  be  necessary  for  the  Select  Com-
 mittee  to  alter  the  upper  and  lower
 limits.  If  it  is  possible  for  the  Select
 Committee  to  core  to  the  conclusion
 on  the  figure  supplied  to  keep  both
 500  and  the  upper  limit  and  lower
 Umit  that  is  another  matter.

 Shri  More:  Once  the  Bill  is
 rena  te  the  Select  Committee  we
 shall  to  have  to  determine  that  the
 principle  of  the  Bill  has  been  accepted.
 Otherwise  the  Select  Committee  can
 go  into  the  questions  of  details.

 Mr.  Deputy-Speaker:  This  is  not  a
 matter  of  principle.  All  that  is  done
 is  there  is  representation  for  all  indi-
 viduals.  That  is  only  the  principle  in-
 volved.  The  other  one  is  on  account
 of  these  a

 remelsuptinen  es  tive  to It  is  only  a  question  ०
 ‘seven  and  a  half  lakhs  ought  to  be
 increased  from  seven  and  a  half  lakhs
 and  eight  and  a  half  lakhs.

 Shri  8.  s.  More:  Supposing  the  Bill
 is  referred  to  the  Select  Committee.
 Now  the  Bill  is  framed  on  the  assump-
 tion  that  the  number  will  remain  the
 same  as  000.  The  only  doubt  is  about
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 the  figures—whether  five  lakhs  or
 seven  |  .  Can  we  raise  it  again
 if  the  Bill  is  sent  back?  The  question
 of  500  or  more,  that  will  be  our  diffi-
 culty,  Sir.

 Mr,  Deputy-Speaker:  The  Select
 Committee  can  go  into  the  question
 and  if  necessary,  increase  the  number
 also,  It  consists  of  three  portions,  So
 far  as  delimitation  is  concerned,  it  is
 necessary  that  this  500  ought  not  to
 be  exceeded  under  any  circumstances.
 That  is  all  right.  Let  the  House  say
 so.  If  you  want  to  leave  it  to  the  Se-
 lect  Committee,  let  the  Select  Com-
 mittee  go  into  that  matter.  All  that  is
 necessary  is  to  modify  even  the  upper
 and  lower  limits.  These  are  matters
 for  the  Select  Committee  to  go  into.
 So  far  as  this  information  is  concerned
 hon.  Members  wanted  information  as
 to  how  many  States  will  be  affected.
 I  will  read  a  few  lines  from  the  speech
 of  the  hon.  Minister  himself  at  an
 earlier  stage.

 “We  have  now  to  provide  for  one
 member.  say  for  seven  and  a  half
 lakhs.  We  find  that  if  we  alter  the
 figures  from  seven  and  a  half  lakhs
 to  eight  and  a  half  lakhs  and  from
 five  lakhs  to  six  and  a  half  lakhs
 that  will  correspond  with  this
 estimate.  That  is  why  this  has  to
 be  made.  The  effect  of  it  so  far
 as  it  is  possible  to  say  at  the  pre-,
 sent  moment  will  be  this.  Out  of  7
 Part  A  and  Part  B-  States  the
 number  will  remain  unaltered,  in
 nine  States.  It  will  be  increased  by
 three  in  one  State,  viz.,  Bombay.
 It  will  be  increased  by  one  in  Mad-
 ras  and  Mysore  it  will  be  decreased

 4
 two  in  U.P.,  whereas  in

 ur  States  Bihar,  Madhya  Pra-
 desh,  Punjab  and  West  Bengal,
 there  wil!  be  a  reduction  of  one
 in  each.”

 That  will  be  the  result  of  this  new
 adjustment.  From  that  point  of  view
 this  amendment  has  been

 ‘Therefore  to  increase  the  upper  and
 lower  limits  he  has  given  directions.
 If,  however,  in  each  State  a  particular
 constituency  requires  readjustment,
 that  is  a  matter  to  be  looked  into.

 «
 Dr.  8,  P.  Mookerjee:  The  total  num-

 ber  will  not  go  beyond  500,  What  is
 the  need  for  taxis?

 Shri  8.  8,  More:  The  total  number
 of  representatives  ig  not  going  beyond
 500.  Why  this  curtailment  of  repre-
 sentation?

 Mr.  Deputy-Speaker:  I  suggest  the
 following  of  an  earlier  precedent  where
 some  more  matters  which  were  moved
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 by  Sardar  Hukam  Singh  were  referred
 to  the  Select  Committee  within  or  with-
 out  the  scope  of  the  Bill.  Now  it  is
 open  for  the  Select  Committee  also  to
 consider  whether  there  is  any  justifi-
 cation  for  this  Bill  or  in  other  words
 whether  it  is  necessary  to  increase  the
 500  limit,  whether  it  is  necessary  to
 modify  the  existing  method  and  lower
 the  limits.  The  Select  Committee  will
 consider  also  whether  this  is  neces-
 sary  in  taking  into  consideration  this
 matter  and  it  will  call  for  information
 and  decide  and  report  to  the  House  on
 these  questions,  in  particular  as  to
 whether  it  is  necessary  to  increase  the
 500,  if  it  is  not  increased  whether  re-
 adjustment  of  the  upper  and  lower
 limits  is  necessary.  These  matters  also
 will  have  to  be  reported  to  the  House.
 It  is  not  as  if  we  have  come  to  any
 conclusion.  Let  the  Select  Committee
 report  and.........

 Shri  8,  s.  More:  May  I.  raise  one
 more  point?  We  are  only  amending
 now  article  8l.  Now  article  70  refers
 to  the  composition  of  the  Provincial
 Legislatures.  Seven  Members  of  the
 lower  Assembly  is  equal  to  one  Member
 of  the  Upper  House.

 Mr.  Deputy-Speaker:  Five  Members.
 As  far  as  the  House  of  the  People  is
 concerned  I  will  keep  the  proportion  of
 75,000  as  the  population.  It  is  only  a
 proportion.

 Shri  S.  S.  More:  If  the  proportion
 fixed  for  the  House  of  the  People  and
 that  fixed  for  the  State  Legislature  al-
 ter,  then  it  will  be  possible.  In  some
 cases  it  will  be  eight  seats  for  the
 Lower  House  which  is  equal  to  one  seat
 in  the  Upper  House.  That  will  have
 to  be  altered  or  not.

 Shri  Biswas:  I  would  point  out  the
 difference  between  article  70  and  arti-
 cle  8l.  In  article  70  it  is  pointed  out
 that  the  determination  of  each  terri-
 torial  constituency  in  the  Legislative
 Assembly  of  a  State  shall  be  on  the
 basis  of  the  population  of  the  constitu-
 ency  as  ascertained  in  the  last  census
 and  shall  be  on  a  scale  of  not  more
 than  one  member  for  every  75.000  of
 the  population,  No  upper  and  lower
 limits  are  there  but  it  is  provided  the
 total  number  of  members  shall  in  no
 case  be  more  than  500  or  less  than  60.
 —ie.  the  upper  and  lower  limits  as
 regards  the  number  of  seats  are  provi-
 ded  for  there.  This  Bill  provides  for
 an  amendment  of  sub-clause  (b)  of
 article  8(l).  It  proceeds  on  the  basis
 that  article  8l  sub-clause  (a)  Is  left
 untouched.  Now.  will  you,  Sir,  refer
 the  question  of  amendment  of  sub-
 clause  (a)  also  to  the  Select  Com-
 mittee,  although  that  is  not  within  the
 scope  of  the  Bill?  This  is  a  matter
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 which
 you  will  be  pleased  to  consider,

 Shri  H.  N,  Mukerjee  (Calcutta  North-
 Easf):  I  do  not  quite  understand  one
 matter  on  which  I  would  like  to  have
 aome  clarification,  This  is  a  Constitu-
 tion  (Amendment)  Bill  which  you  are
 referring  to  the  Select  Committee.  If
 the  Select  Committee  happens  to  find
 that  there  is  no  need  for  an  amend-
 ment  in  the  Constitution,  it  is  a  most
 anomalous  position  for  the  Select  Com-
 mittee  to  be  discussing  a  Constitution
 (Amendment)  Bill.  How  can  the  Gov-
 ernment  bring  forward  a_  Bill  for
 amending  the  Constitution  and  ask  the
 Select  Committee  to  shoulder  the  res-
 ponsibility  for  deciding  whether  any
 amendment  is  called  for.  It  is  an  extre-
 mely  anomalous  position.

 Mr.  Deputy-Speaker:  I  am  afraid
 the  hon.  Member  has  misunderstood
 the  situation.  So  far  as  the  Govern-
 ment  is  concerned,  Government  is
 thoroughly  satisfied  with  the  proposal
 that  they  have  made  and  brought  be-
 fore  the  House  and  they  are  pre-

 poet
 to  stand  by  it..On  the  other

 and,  they  are  only  yielding  to  the  sug-
 gestions  and  accepting  the  suggestions
 made  by  hon.  speaker  Mr.  Mukerjee
 himself  that  this  is  an  important
 measure.  that  the  number  of  Members
 should  be  increased  and  so  on.  We
 ought  not  to  quarrel  with  the  Govern-
 ment  for  having  accepted  the  sugges-
 tions,  in  keeping  with  the  general  de-
 sire  to  accommodate  them.  That  does
 not’  mean  that  they  are  looking  to  the
 Select  Committee  for  giving  them  ad-
 vice.  They  are  prepared  to  accept  the
 advice  of  the  Select  Committee.  After
 all,  Government  is  only  the  spokesman
 of  the  House.  Government  must  abide
 by  the  decision  of  the  House  and  the
 Select  Committee.

 Dr,  5.  P.  :  The  discussion
 may  continue  after  lunch.

 Mr.  Deputy-Speaker:  Therefore,  it  is
 acceptable  to  the  House,  the  Select
 Committee  will  consider  these  three
 matters  :

 (i)  whether  it  is  necessary  to
 increase  the  number  500,  the
 total  strength  of  the  House  ;

 (ii)  whether  the  upper  limit  and
 the  lower  limit  ought  to  be
 changed  ;  and

 (ili)  the  hon,  Minister  said,  in
 view  of  these  it  may  be  desir-
 able  also  to  modify  another
 sub-clause,  sub-clause  (a)  of
 the  article,  if  I  have  under-
 stood  him  correctly.
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 Shri  Biswas:  Sub-clause  (a)  refers
 to  the  total  number  of  seats  in  the
 House.  You  were  pleased  to  say  that
 that  question  also  will  be  referred  to
 the  Select  Committee.  My  point  is,
 having  regard  to  the  scope  of  the
 present  Bill,  that  question  may  not  be
 referred  to  the  Select  Committee.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  This  is  a  Constitutional  question.
 This  should  not  be  decided  in  this  way.
 The  hon.  Minister  for  Law  said  that  the
 Government  has  only  brought  in  a  Bill
 for  the  amendment  of  sub-clause  (b)  of
 article  8l(l).  They  have  rot  yet
 decided  whether  they  would  agree  to
 the  amendment  of  sub-clause  (a).  Such
 being  the  case,  I  do  not  think  we  will
 be  justified  in  referring  this  matter  to
 the  Select  Committee,  and  forcing  the
 Government  to  amend  sub-clause  (a).

 Shri  Biswas:  The  Government’s
 present  decision  is  that  sub-clause  (a)
 shall  remain  unaltered.

 petent  to  express
 here.  I  thought  the  hon.  Minister  was
 agreeable  to  this.  Though  he  has
 brought  the  Bill  and  wanted  that  this
 number  should  stand,  and  sub-clause
 (a)  ought  not  to  be  touched,  I  thought
 he  was  willing,  if  it  is  the  desire  of  the
 Select  Committee,  after  having
 received  so  much  opinion—some
 favour  of  increasing,  the  majority  not
 in  favour  of  inereasing—that  this
 matter  may  be  considered  by  the
 Select  Committee  and  it  may  go  to  the
 Select  Committee.  Otherwise,  if  he  is
 not  willing,  let  us  take  the  sense  of
 the  House.  There  will  be  discussion
 of  the  matter.

 l  PM.
 Shri  Biswas:  I  was  only  trying  to

 meet  the  suggestions  made  by  Dr.
 Mookerjee.  Dr.  Mookerjee  did  not
 raise  the  question  of  raising  the  total
 strength  of  the  House.  What  he  said
 was  that  within  the  margin  of  five
 lakhs  and  seven  lakhs

 eer
 Member,  it

 was  possible  to  so  de  t  the  con-
 stituencies  that  no  change  will  be
 required  in  sub-clause  (b),  keeping  the
 total  number  of  seats  as  itis  now.
 That  is  a  matter  which  can  be  gone  in-
 to.  No  doubt,  after  the  actual  delimi-
 tation  is  made,  we  shall  be  in  a  better
 position.  So  far  as  one  can  anticipate,
 the  position  is  this.  The  amendment
 assumes  that  in  delimiting  the  consti-
 tuencies  we  shall  not  be  drawing  upon
 a  clean  slate.  Constituencies  have  been
 already  delimited  ina  certain  way.
 The  idea  is  that  these  constituencies
 should  be  ieft  undisturbed  as  much
 as  possible.  If  we  upset  the  whole
 thing  and  start  delimitation  afresh.  as
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 if  we  were  wri  on  a  clean  slate,
 with  our  populate on  standing  at  360
 millions,  it  should  no  doubt  be  pos-
 sible  to  provide  for  500  Members  in
 such  a  way  as  to  keep  within  the  ex-
 isting  maximum  and  minimum  limits
 of  population  for  each  constituency
 under  sub-clause  (b)

 Dr,  S.  P.  Moakerjee:  No  one  has
 suggested  that.

 Shri  Biswas:  Therefore,  the  basis
 on  which  we  have  worked  is  this.  These
 constituencies  are  there.  We  shall  only
 re-draw  the  boundaries  a  little  this
 way  or  that.

 Mr,  Deputy-Speaker:  I  understand
 the  Government  view  which  is  also  ac-
 cepted  by  Dr.  Mookerjee,  that  this  up-

 ae
 limit  of  500  ought  not  to  be  chang-

 Some  Hon.  Members:  No,  no,  Sir.

 Dr,  S.  P,  Mookerjee:  Why  are  you
 putting  it  that  way?  What  you  had
 suggested  previously  was  the  best  possi-
 ble  solution,  namely,  let  there  be  a
 little  wider  reference  to  the  Select  Com-
 mittee,  and  let  the  Select  Committee  go
 through  the  whole  matter.  In  response
 to  that,  I  believe  the  Law  Minister  also
 said  that  formally  the  other  sub-clause
 (a)  of  clause  (l)  of  article  8l  should
 be  also  added.  Let  us  accept  that.

 Mr.  Deputy-Speaker:  I  have  no  ob-
 jection.  Let  me  call  the  hon.  Member;
 it  is  not  open  to  start  off  straightaway.
 Pandit  Thakur  Das  Bhargava  raised
 an  objection  and  I  thought  the  hon.
 Minister  went  back  and  wanted  to
 say...

 Shri  Biswas:  With  all  respect,  Sir,  I
 did  not  go  back.  I  said.  the  House  must
 decide  whether  the  limits  should  be
 changed.

 Pandit  Thakur  Das  Bhargava:  There
 is  no  question  of  going  back.  Govern-
 mrent  is  committed  to  the  figure  500  and
 they  do  not  want  any  increase.
 that  basis.  the  Bill  has  been  brought
 forward.  If  you  allow  the  Select  Com-
 mittee  to  go  into  that  question.  this
 might  involve  Constitutional  princi-
 ple.  The  amending  Bill  is  here.  That
 only  can  be  the  province  of  the  Select
 Committee.  So  far  as  the  amending
 Bill  is  concerned,  sub-clause  (a)  of
 clause  (l)  of  the  article  cannot  be
 allowed  to  be  touched,  thereby
 bringing  in  the  suggestion  of  -more
 than  500  Members.

 Shri  Biswas:  You
 dente

 Sir,  were
 pleased  to  give  a  ruling  that  any  sug-
 gestion  for  amending  sub-clause  (a)
 of  the  article  would  be  ruled  out,  be-
 cause  it  is  not  germane  to  the  Bill  be-
 fore  the  House,  if  my  recollection  is
 correct,
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 Shri  Sarmah  (Golaghat-Jorhat):  May
 I  make  a  submission,  Sir?,

 Mr,  Deputy-Speaker:  It  is  true  that
 the  Chair  is  bound  to  interpret  accord-
 ing  to  the  manner  in  which  the  Bill
 is  brought.  As  the  Bill  now  stands,
 I  will  certainly  not  allow  any  amend-
 ment  here  that  the  number  500  should
 be  increased.  Sub-clause  (a)  is  not
 touched  by  the  Bill.  In  making  a  ref-
 erence  to  the  Select  Committee,  if  we
 follow  a  precedent.  this  matter  also,
 if  the  sponsor  of  the  Bill  is  willing,
 may  be  referred  to  the  Select  Com-
 nittee.  That  is  all  my  view.  I  have

 no  views  of  mine  when  I  sit  here.  I  am
 leaving  it  to  ‘he  hon.  Minister:  whe-
 ther  he  is  willing  to  accept  the  mrodi-
 fication  of  a  reference  to  the  Select
 Committee  or  if  he  feels  that  it  is  be-
 yond  the  scope  of  the  Bill  and  does  not
 want  to  do  so.

 Shri  Sarmah:  I  rise  on  a  point  of
 order.  May  I  make  my  submission,
 Sir?

 Mr.  Deputy-Speaker:  After  lunch.

 The  House  then  adjourned  for  Lunch
 till  Half  Past  Two  of  the  Clock.

 The  House  re-assembled  after  Lunch
 at  Half  Past  Two  of  the  Clock.

 [Mr.  Deputy-SPEAKER  in  the  Chair]

 Shri  Biswas:  With  your  leave,  Sir,
 may  I  add  a  few  words?

 Shri  Sarmah:  I  thought  I  was  37
 possession  of  the  floor,  Sir.  I  rise  on
 a  point  of  order.  May  I  make  my
 submission,  Sir?

 Mr.  Deputy-Speaker:  What  is  the
 point  of  order?

 \ Shri  Sarmah:  The  point  of  order
 briefly  ig  this.  Here,  in  this  Bill,  a
 principle  is  involved  whether  the  num-
 ber  of  seats  in  the  House  of  the  People
 will  be  increased,  or  whether  the
 constituencies  will  be  broadened  to
 include  greater  number  of  voters.  On
 the  previous  occasion  when  the  hon.
 Minister  in  charge  of  the  Law  port-
 folio  spoke  on  this  subject,  some  hon.
 Members  were  pleased  to  say:  “Let
 the  Bill  be  circulated  for  eliciting
 public  opinion”,  and  the  Minister  was
 Pleased  to  accept  it  without  any...

 Mr.  Deputy-Speaker:  In  any  point
 of  order,  the  hon.  Member  must  state
 the  point  only,  without  any  argu-
 ments,  briefly.  What  is  the  point  of
 order?

 Shri  Sarmah:  The  point  of  order  is
 this:  When  the  Bill  was  published  or
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 circulated  for  eliciting  public  opinion,
 the  principle  wag  accepted.

 Mr.  Deputy-Speaker:  Nod.  ,

 Shri  Sarmah:  My  submission  would
 be  and  I  will  seek  a  ruling,—the  ac-
 cepted  rule  of  practice  in  Parliamen-
 tary  proceedings  is  that  a  Select  Com-
 mittee  is  not  entitled  to  alter  or  amend
 the  principle  of  the  Bill  and

 Mr.  Deputy-Speaker:  I  have  heard
 the  point  of  order.  There  cannot  be
 a  long  speech  relating  to  a  point  of
 order.  The  hon.  Member  evidently
 says  that  because  the  motion  for
 circulation  was  accepted,  and  it  has
 been  circulated,  the  principle  of  the
 Bill  has  been  accepted.  No.  it  is
 only  when  the  motion  for  considera.
 tion  is  carried.  or  the  motion  for  re-
 ference  to  the  Select  Committee  is
 carried,  that  the  principle  of  the  Bill
 is  accepted.  Otherwise,  it  is  in  the
 same  state  in  which  it  was  originally
 introduced.  That  is  my  opinion.  .

 Shri  Sarmah:  I  know  that  the  rul-
 ing  of  the  Chair  is  absolute  in  the
 House,  and  every  one  has  to  bow  down
 to  it.  I  bow  down  to  the  ruling  from
 the  Chair,  but  may  I  invite  your  atten-
 tion  to  rule  No.  75?  I  do  it  in  all  humili-
 ty.  When  one  of  the  four  motions  men-
 tioned  in  rule  No.  74  was  moved,  we
 completed  the  stage  of  rule  75  at  page
 No.  2l.  Now,  at  .this  stage,  when  the
 motion  is  there  for  sending  the  Bill  to
 the  Select  Committee,  the  power  of
 the  House  whether  to  accept  or  not
 to  accept  the  principle  underlying  the
 Bill.  cannot  be  delegated  to  the  Select
 Committee.

 Mr.  Deputy-Speaker:  Please  read
 rule  No  74.  What  is  the  rule?

 Shri  Sarmah:  Rule  No.  75  qd)
 states:

 “On  the  day  on  which  any
 motion  referred  to  in  rule  74  is
 made...  a

 Rule  No.  74  is:

 “When  a  Bill  is  introduced,  or
 on  some  subsequent  occasion,  the
 member  in  charge  may  make  one
 of  the  following  motions  in  regard
 to  his  Bill,  namely:--

 (i)  that  it  be  taken  into  consi-
 deration;  or

 (ii)  that  it  be  referred  to  a  Select
 Committee  of  the  House;  or

 (iii)  that  it  be  referred  to  a  Joint
 Committee  of  the  Houses  with
 the  concurrence  of  the

 ;  or
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 (iv)  that  it  be

 ae  cee  mise purpose  ting  opinion
 P  thereon.”

 :

 Rule  No.  75  reads:
 “Qn  the  day  on  which  any  motion

 referred  to  in  rule  74  is  made,  or
 on  any  subsequent  day  to  which
 the  discussion  thereof  is  postpon-
 ed,  the  principle  of  the  Bill  and
 its  provisions  may  be  discussed
 generally,  but  the  details  of  the
 Bill  shall  not  be  discussed  further
 than  is  necessary  to  explain  its
 principles.”
 That  was  the  proper  occasion  when

 the  principle  of  the  Bill  should  have
 been  discussed.  When  the  Bill  was
 sent  for  eliciting  public  opinion,  I
 submit  the  principle  was  accepted,
 and  even  if  it  was  not  accepted,  let
 the  House  decide  it  once  and  for  all,
 here  and  now.  I  submit  that  the
 House  should  not  delegate,  or  cannot
 delegate,  its  power  of  accepting  or
 not  accepting  or  altering  the  princi-
 ple  of  the  Bill  to  the  Select  Committee.
 It  is  a  very  important  point,  and  a
 fundamental  right  of  democracy.

 Mr.  Deputy-Speaker:  I  know  that.
 The  hon.  Member  has  brought  to  my
 notice  rules  74  and  75.  It  is  true  that
 there  are  three  stages—the  first  stage
 is  introduction;  the  second  stage  is
 motion  for  consideration—at  that
 stage,  either  a  motion  for  considera-
 tion,  or  by  way  of  amendment,  a  mo-
 tion  for  circulation  may  be  made,  or
 a  motion  for  reference  to  the  Select
 Committee.  There  are  three  motions.
 The  member  in  charge  can  himself
 move  for  Select  Committee  or  circula-
 tion;  or,  if  he  moves  for  consideration,
 then  motion  for  reference  to  the
 Select  Committee  or  for  circulation
 may  be  made.  Then,  discussion  goes
 on  on  the  principles  of  the  Bill.  If
 the  motion  for  consideration  is  passed,
 then  the  next  stage  is  d  m  clause
 by  clause  If  it  is  sent  to  the  Select
 Committee,  a  particular  direction  is
 given  that  the  principle  of  the  Bill  is
 accepted,  or  it  ig  sent  to  the  Select
 Committee  with  or  without  directions,
 but  when  it  is  sent  round,  the  princi-
 ples  of  the  Bill  are  discussed.  It  is
 not  as  if  a  decision  has  been  taken.
 We  send  it  round  for  opinion,  and
 until  the  opinions  come.  we  do  not
 make  up  our  minds.  Otherwise,  it  is
 useless  to  call  for  opinion.  I  feel  the
 principle  of  the  Bill  has  not  been  ac-
 cepted  when  it  is  merely  sent  round
 for  eliciting  public  opinion.

 Shri  Sarmah:  Can  alteration  of  the
 principle  underlying  a  Bill  be  delegat-
 ed  to  the  Select  Committee?  That  is
 the  second  part  of  my  point  of  order.
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 Mr.  Deputy-Speaker:  We  are  not
 sending  it  for  reference  to  the  Select
 Committee  now.  Generally,  many
 other  points  also,  apart  from  the
 principle  of  the  Bill,  may  be  sent  to
 the  Select  Committee  for  considera-
 tion.  As  a  matter  of  fact,  the
 principle  of  the  Bill  is  accepted,  but
 the  Select  Committee  is  given  power
 to  consider  alternative  suggestions
 also.  Such  directions  can  be  issued.

 -  Shri  S.  S.  More:  May  I  make  a
 suggestion?

 Shri  Sarmah:  Has  the  principle  of
 the  Bill  been  accepted  or  not  accepted?

 Mr.  Deputy-Speaker:  The  principle
 is  accepted  subject  to  its  being  modifi-
 ed  with  directions.

 Shri  S.  Ss.  More:  As  far  as  this
 measure  is  concerned,  it  is  not  a
 matter  of  any  principle.  Take  for
 instance,  the  Preventive  Detention
 Bill:  There,  an  important  principle
 was  involved,  whether  a  person
 should  be  put  under  arrest  or  not.  As
 far  as  this  particular  measure  is  con-
 cerned,  it  is  a  matter  of  either  this
 detail  or  that  detail:  it  is  not  a  matter
 of  principle.

 Mr.  Deputy-Speaker:  There  is  no
 policy  involved  in  it.

 Shri  8.  8.  More:  That  is  the  point.

 Mr.  Deputy-Speaker:  Apart  from
 that.  if  it  is  sent  to  the  Select  Com-
 mittee  now  as.it  is  placed  before  the
 House,  that  principle  is  accepted,  sub-
 ject,  of  course,  to  the  point  that  the
 House  can  always  direct  the  Select
 Committee  to  give  an  alternative  sug-
 gestion,  and  then  when  it  comes  here
 after  being  whetted  by  the  Select  Com-
 mittee,  it  is  for  the  House  to  consider
 as  to  which  of  these  suggestions  or
 recommendations  may  be  accepted.

 Shri  Biswas:  May  I  make  a  few
 observations.  because  when  I  came
 back  to  the  House  after  recess,  I
 found  there  was  a  lot  of  misunder-
 standing  regarding  the  attitude  of
 Government.  I  made  it  clear  before,
 and  I  wish  to  make_  it  clear  again,
 that  so  far  as  this  Bill  is  concerned,
 i:  is  confined  only  to  the  amendment
 of  sub-clause  (b).  It  has  nothing  todo
 with  amending  of  sub-clause  (a).
 This  Bill  proceeds  upon  the  funda-
 mental  basis  that  the  total  strength
 of  the  House  shall  remain  unaltered.
 As  a  matter  of  fact,  if  there  is  to  be
 any  change  in  regard  to  that  matter.
 T  am  not  in  a  position  to  accept  any
 suggestion  for  that  purpose.  The
 matter  will  have  to  be  taken  to  the
 Cabinet.  because  the  Cabinet  is  now
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 committed  only  to  an
 sub-clause

 mm
 )  and  not  of  sub-clause

 (a).  The  hon.
 kindly  remove  any  misund
 from  their  minds  that  I  am  wi
 that  sub-clause  (a)  shall  be  re-open-
 ed  in  the  Select  Committee.

 Dr.  Lanka  Sundaram  =  (Visakhapat-
 mam):  May  I  rise  to  a  point  of  order,
 Sir?  In  other  words,  the  hon.  Minis-
 ter  has  stated  that  he  would  not  ac-
 cept  any  directions  to  the  Select  Com-
 mittee,  dealing  with  sub-clause  (a).

 Shri  T.  N.  Singh:  May  I  make  one
 submission  with  your  permission?
 This  Bill  intends  to  make  an  amend-
 ment  to  the  Constitution.  It  is  rather
 a  serious  matter,  and  we  cannot  go
 on  changing  the  scope  of  the  Bill  just
 by  a  direction  to  the  Select  Committee
 at  this  stage.  I  do  admit  that  with
 your  ruling  it  may  be  possible  in  the
 Select  Committee  to  go  into  that  ques-
 tion.  but  at  the  same  time,  I  would
 submit  most  humbly  that  we  are  here
 trying  to  amend  the  Constitution,  and
 if  once  this  principle  is  accepted  as  a
 convention  in  this  minor  amendment
 of  the  Constitution,  then  it  may  be  ex-
 tended  to  other  cases  also.  While
 your  ruling  is  all  right—I  have  noth-
 ing  to  say  about  it—I  still  feel  that  in
 such  matters,  it  will  be  better  to  be
 more  cautious  than  liberal,

 Mr.  Deputy-Speaker:  I  am  afraid
 hon.  Members  have  misunderstood
 what  I  stated.  I  only  thought  that  the
 hon.  Minister  was  not  so  emphatic
 about  it,  88  he  is  now.  That  is  my
 difficulty.

 Now  the  Bill  is  being  placed  be-
 fore  the  House.  My  definite  ruling
 is  that  that  kind  of  amendment  now  is
 out  of  order.  No  doubt,  hon.  Mem-
 bers  here  may  refer  to  this  and
 then  throw  out  the  Bill.  It  is  open  te
 them  to  refer  to  this.  but  that  kind
 of  reading  of  the  amendment  is  out
 of  order.  I  would  not  have  made  this
 suggestion  at  all  but  for  the  fact  that
 the  hon.  Minister,  I  thought,  was  in
 favour  of  this  matter  being  consider-
 ed.  Now  the  position  is  clear,  and
 therefore  the  Bill  stands  as  it  is.  I
 shal]  now  vlace  the  Bill  formally  be-
 fore  the  House,  and  hon.  Members
 may  discuss  whatever  they  want  to
 say  on  this  Bill.  and  then  ultimately
 the  motion  will  be  put  to  the  vote  of
 the  House.  so  far  as  the  reference  to
 a  Select  Committee  is  concerned.

 Shri  Damodara  Menon  (Kozhikode):
 May  I  submit  for  your  consideration
 that  the  consideration  of  the  Bill  may
 be  deferred  till  tomorrow  so  that  the
 hon.  Minister  may  supply  us  certain
 facts  and  figures?
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 Speaker:  I  am  not'¢@b-

 have  already  been  made.  ey
 make  8  su  tion  in  accordance
 the  desire  af  he  House  or  the  s
 of  the  Bill  in  accordance  with  his  in-
 tentions.  Therefore  I  have  no  opinion
 of  my  own  in  this  matter.

 Dr.  8.  -P.  Mookerjee:  Will  per-
 mit  us  to  move  an  amendment  on  the
 lines  indicated  by  you  this  morning,
 because  it  raises  a  very  important  and
 fundamental  question?  We  are  asked
 to  amend  a  particular  article  of  the
 Constitution,  which  is  a  comprehen-
 sive  one.  You  cannot  really  read  (a)
 without  (b)  or  (b)  without  ‘a).  The
 article  refers  to  the  compcesition  of
 the  House  of  the  People,  (a)  indicates
 the  number  and  (b)  indicates  the  man-
 ner  in  which  the  calculation  will  be
 made  for  the  purpose  of  completing
 the  number  mentioned  in  (a).  The
 point  of  order  which  J  had  raised
 when  the  Preventive  Detention  Bill
 was  under  discussion  was  that  the
 House  should  be  given  an  oppor-
 tunity  to  consider  the  entire  matter
 without  any  restriction—not  that  we
 in  the  Opposition  or  we  who  are  in
 a  minority  can  impose  our  will  on
 the  majority.  All  that  is  asked  for
 is  that  when  this  matter  will  be
 considered  by  the  Select  Committee
 the  entire  field  should  be  left  open
 for  discussion.  If,  of  course,  Gov-
 ernment  decides  that  under  no  circum-
 stances  will  they  allow  sub-clause  (a)
 to  be  amended,  they  have  a  majority
 and  they  can  carry  it  out.  But  as

 you  pointed  out  this  morning,  unless
 that  is  mentioned  as  a  sort  of  ins-
 truction  to  the  Select  Committee,  we
 would  be  debarred  from  considering
 the  matter  altogether  from  this  point
 of  view.  If  you  would  permit  us,  we
 would  like  to  move  an  amendment  so
 that  the  matter  may  be  considered
 by  the  House  in  due  course.

 Shri  Sarmah:  May  !  invite  your
 attention  to  rule  75  (2)  which  reads

 “At  this  stage,  no  amendments
 to.  the  Bill  may  be  moved,  roa

 The  Minister  of  Conimerce  and  In-
 dustry  (Shri  7,  T.  Krishnamachari):
 May  I  make  a  submission?  The  posi-
 tion  is  very  clear.  We  cannot  follow
 the  normal  procedure  of  an  ordinary
 Bill  in  a  matter  like  this.  because  this
 is  an  amendment  to  the  Constitution.
 To  that  extent,  I  think  what  my  hon.
 friend  over  there  says  is  right,  and

 -has  to  be  considered.  But  it  is  not
 a  complex  proposition  if  the  House
 rejects  the  Bill  that  has  been  brought
 before  it  now  to  alter  the  figures  con-
 tained  in  sub-clause  (b)  of  clause  (1)
 of  article  8l  of  the  Constitution;  in
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 that  case,  the  Government  will  be  fore
 ed,  merely  .becuuse  the  -subsequent
 clauses  provide  for  a  readjustment  of
 representation  on  the  basis  of  the
 census,  to  amend  clause  (l)  of  article
 81,  and  they  will  have  no  other  choice.
 So  it  is  not  a  question  of  leaving  that
 particuiar  decision  in  the

 ae
 of

 the  Select  Committee  now.  If  either
 the  House  or  the  Select  Committee
 recommends  that  they  cannot  accept
 this  question  of  altering  the  figures
 in  sub-clause  (b).  then  that  is  accept-
 ed  as  final,  and  the  Government  will
 have  no  other  alternative  except  to
 bring  forward  a  measure  to  amend
 clause  q)  of  article  8).

 The  suggestion  is  that  we  do  better

 proceed
 with  the  Bill  as  it  is.  Let  the

 se  decide.  If  my  hon.  friend  there
 feels  in  the  Select  Committee  that  he
 cannot  accept  this  position.  but  that
 he  will  be  quite  prepared  to  consider
 an  amendment  to  clause  (l)  as  a
 whole,  then  he  can  state  it  to  that
 effect  in  his  minute  of  dissent,  and
 then  Government  will  bring  forward
 a  fresh  Bill  as  an  amendment  to
 clause  (i)  of  article  8l.  So  far  es
 the  present  Bill  is  concerned,  I  think
 ft  is  better  the  House  proceeds  with
 the  Bill  as  it  is.

 Shri  B.  Das  (Jajpur-Keonjhar):  I
 did  not  want  to  intervene.  Sir.  ut
 my  hon.  friend  Shri  T.  T.  Krishnama-
 chari  spoke.  I  want  to  know  whether
 he  spoke  on  behalf  of  himself  as  a
 member  of  the  Constituent  Assembly
 or  on  behalf  of  the  Government.

 Shri  T.  T,  Krishnamachari:  I  spoke
 on  behalf  of  myself  as  qa  person  that
 had  something  to  do  with  the  draft-
 ing  of  the  Constitution.

 Shri  B.  Das:  I  thank  my  _  hon.
 friend  for  what  he  has  said.  He  stat-
 ed  that  the  Government  will  be  com-
 pelled  to  bring  another  Bill.  Gov-
 ernment  cannot  be  compelled  to  amend
 the  Constitution  at  every  stage.  If
 the  Select  Committee  writes  a  report,
 it  is  not  binding  on  the  Government
 at  all  to  amend  sub-clause  (i)  of
 article  8l.  This  is  my  interpretation
 of  the  position,  as  a  colleague  of  his
 fn  the  Constituent  Assembly.

 Shri  मा,  N.  Mukerjee:  May  I  make
 one  submission?  In  regard  to  the
 opinions  which  have  come  from
 different  parts  of  the  country,  they
 refer  to  a  state  of  things  which  make«
 it  very  clear  that  sub-clauses  (ay  and
 (b)  are  inter-connected.  And  actually
 the  Select  Committee  can  only  oro-
 ceed  further  with  the  work.  if  there
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 is  a  possibility  of  amendments  be-

 ००  —
 ted  in  regard  to  either

 a  lause  (a)  or  sub-clause  (b).  It
 ts  only  fair  to  the  House  that  we  be
 given  a  chance  of  amending  the  re-
 solution  or  motion  that  hag  beep
 framed  at  the  present  moment.

 Shri  S.  8.  More:  By  this  Bill,  sub-
 clause  (b)  of  article  8]  (l)  is  sought
 to  be  amended.  We  cannot  separate
 clauses  of  a  particular  article;  other-
 wise  a  time  may  come  when  Gov-
 ernment  may  very  well  say  ‘We  are
 amending  this  particular  line  ano
 so  no  amendments  for  other  lines
 can  be  moved  by  the  other  side’.  The
 whole  article  is  one  homogeneous
 thing,  and  cannot  be  split  into  parts.
 The  different  clauses  cannot  be
 isolated  from  one  another.  My  sub-
 mission  is  that  the  whole  article  is
 now  sought  to  be  amended  in  the
 present  form,  and  therefore  the  whole
 article  will  be  open  for  discussion,  and
 an  amendment  if  it  is  necessary
 should  be  permitted.

 Shri  Gadgil  (Poona  Central):  May
 I  speak  a  word,  Sir?  The  Bill  as  was
 circulated  for  public  opinion  contem-
 plated  an  amendment  only  to  sub-
 clause  (b),  and  the  public  at  large
 had  the  opportunity  of  saying  what-
 ever  it  wanted  tu  say  on  sub-clause
 (9)  of  article  8l  (१),  Now  if  it_is
 sought  to  extend  the  scope  of  the  Bill
 after  the  opinions  have  been  recsiv-
 ed,  then  I  submit  it  is  not  being  feir
 to  the  public  at  large.  If  the  House
 or  the  Government  want  that  the
 whole  article  should  be  subject  to  an
 amendment,  then  the  best  way  is
 to  recirculate  it  for  public  opinion
 with  a  direction  that  it  is  desirable
 to  ascertain  public  opinion  even  on
 the  auestion  of  sub-clause  (a).  But
 at  this  stage  to  say  that  the  Select
 Committee  can  go  into  tne  question
 of  limiting  or  raising  the  number  in
 sub-clause  (a)  is  to  follow  a  some-
 what  wrong  procedure.  In  the  last
 session  of  the  House,  some  such  thing
 was  decided  with  a  direction  by  the
 House  to  the  Select  Committee  that
 the  scope  cf  the  Bill  can  be  ex-
 tended;  but  that  was  in  circum-
 stances  pecullar  to  that  case,
 But  every  time  when  one  particular
 section  is  sought  to  be  amended  it  fs
 not  very  desirable  on  the  part  of  the
 Fovee  to  insist  that  not  onlv  that
 section  hut  the  whole  Act  should  be
 amended.  (Interruption.)  Virtually
 it  comes  to  that.

 Dr.  8.  P.  Mookerjee:  The  hon.
 Member  may  look  at  the  draft  Bill.
 Clause  2  is  ‘Amendment  of  article  82’.
 That  is  how  it  is  mentioned.  It  is
 not  mentioned  ‘article  8l(a)’
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 Shri  Gadgil:  No.  It  may  be  tha
 the  amendment  is  to  article  81  but  it
 is  not  the  title  but  what  is  contained
 in  it  which  is  the  relevant  thing.

 Shri  8.  s.  More:  With  your  permis-
 sion,  Sir,  may  4

 Mr.  Deputy-Speaker:  I  have  heard
 enough.

 Shri  8.  s.  More:  Some  people  have
 expressed  their  views  regarding
 amendment  of  article  8l(l)  (a)  and
 the  Minister  was  kind  enough  to....

 Mr.  Deputy-Speaker:  I  have  heard
 sufficiently  about  this.  I  do  not  want
 to  be  enlightened  further.

 Shri  Pataskar  (Jalgaon):  I  have
 been  listen.ng  since  morning  to  the
 preliminary  discussions  and  if  they
 are  over,  |  want  to  offer  a  few  re-
 marks.

 Mr.  Deputy-Speaker:  On  the  merits
 of  the  Bill?

 Shri  Pataskar:  On  the  merits.

 Mr.  Deputy-Speaker:  Certainly.
 The  hon.  Member  evidently  wants
 preference.  Is  it?

 reer  e  reer

 I  have  heard  sufficiently  regarding
 the  point  raised  by  Dr.  Syama  Prasad
 Mookerjee  as  to  whether  it  will  be
 possible  for  me  to  allow  an  amend-
 ment  even  to  sub-clause  (a)  of  clause
 (l)  of  article  81.  I  can  immediately
 say  that  it  is  beyond  the  scope  of  this
 Bill.  Sub-clauses  (a)  and  (b)  are  not
 so  inter-related  that  the  one  cannot
 be  scparated  from  the  other,  Within
 the  framework  of  sub-clause  (a)  of
 article  8l  there  can  be  a  change  in
 sub-clause  (b)  and  without  touching
 sub-clause  (a)  the  modification
 suggested  or  intended  can  be  carried
 out.  They  are  not  so  inextricably

 ‘mixed  that  the  one  ought’  to  be
 amended  because  the  other  portion  of
 the  same  article  is  touched.

 -Then  as  regards  the  hypothetical
 question  whether  I  will  allow  it  or
 not.  After  the  motion  is  placed  be-
 fore  the  House,  it  is  for  the  House  to
 consider  whether  they  will  accept
 those  suggestions  and  send  this  matter
 to  the  Select  Committee  with  those
 suggestions  or  not.  So  far  as_  the
 Chair  is  concerned,  I  cannot  take  the
 responsibility  as  I  am  advised  that  in
 accordance  with  the  rules  and  ancient
 practices  at  this  stage  it  is  not  com-
 fetent  for  me  to  allow  any  amend-
 ment  that  will  only  enlarge  the  scope
 of  the  Bill.  Now,  my  own  feeling  is
 that  even  the  whole  Bill  is  unneces-
 sary,  but  it  is  not  for  me  to  say  that
 the  Bill  is  not  necessary  because  ii
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 the  500  number  is  not  going
 crease  and  seven  and  a_  half  lakhs
 are  there,  we  can  carry  on  even  with-
 out  an  amendment.  That  is  a  matter
 tor  ‘the  House  to  consider.

 Shri  Velayudhan  (Quilon
 Mavelikkara—Reserved—Sch.  Castes)
 Is  there  any  necessity  for  a  Select
 Committee?  If  it  is  so,  it  is  a  mathe-
 matical  calculation.

 Mr,  Deputy-Speaker:  It  is  for  the
 House  to  consider  that  matter.  I
 shall  now  place  the  motion  formally
 before  the  House  before  I  allow  dis-
 cussiog  on  the  matter.

 Motion  moved:

 “That  the  Bill  further  to
 amend  the  Constitution  of  India,
 be  referred  to  a  Select  Com-
 mittee  consisting  of  Shri  Bhawan-
 ji  A.  Khimji,  Shri  Syamnandan
 Sahaya,  Shri  Gajendra  Prasad
 Sinha,  Shri  K.  L.  More,  Pandit
 Lingaraj  Misra,  Shri  Rohini
 Kumar  Chaudhuri,  Pandit
 Lakshmi  Kanta  Maitra,  Shri
 Mohanlal  Saksena,  Shri  N.  M.
 Lingam,  Shri  Udai  Shankar  Dube,
 Choudhary  Raghubir  Singh,  Shri
 Nemi  Chandra  Kesliwal,  Shri
 Ranbir  Singh  Chaudhuri.  Shri
 Govind  Hari  Deshpande,  Sardar
 Amar  Singh  Saigal,  Shri  Kotha
 Raghuramaiah,  Shri  Krishna-
 charya  Joshi,  Shri  Liladhar  Joshi,
 Shri  A.  M.  Thomas.  Shri  ©  R.
 Basapa.  Shri  C.  Madhao  Reddi,
 Shri  Choithram  Partabrai  Gid-
 wani,  Shrimati  Renu  Chakravaitty
 Shri  P.  T.  Punnoose,  Shri  Girraj
 Saran  Singh.-  Dr,  Manik  Chand
 Jatav-vir,  H.  FE,  Maharaja
 Rajendra  Nerayan  Singh  Deo,
 Shri  N.  R.  MM.  Swamy,  Shri
 Radha  Chara:  Sharma,  Shri
 Ranjit  Singh,  Shri  P.  N.  Raja-
 bhoj,  Shri  Awadheshwar  Prasad
 Sinha  and  the  Mover,  with  ins-
 tructions  to  report  by  the  22nd
 November.  1952.”

 हाल  Pataskar:  Sir.I  think  there
 has  been  a  good  deal  of  confusion......

 Mr.  Deputy-Speaker:  Shall  I  place
 the  other  motion  also  before  the  House

 ae
 there  may  be  discussion  on

 n?

 Some  Hon.  Members:  It  is  quite
 separate.

 Shri  Pataskar;  Even  from  that
 point  of  view  I  would  submit  that
 this  is  a  Bill  to  amend  the  Constitu-
 tion  and  that  is  a  Bill  for  quite  a
 different  purpose  and  I  do  not  think
 it  will  he  proper  to  mix  up  the  two.
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 [Shri  Pateskar]

 ens og  Rigen
 given  for

 bringing war  present  measure
 there  has  been  an  increase  in
 tion  and.  therefore.  it  is
 that  we  should  make  a

 change
 in  the

 maximum  and  minim  t  are
 prescribed  in  sub-clause  (b)  of  clause
 (l)  of  article  8l.  Now,  Sir,  if  I  have
 correctly  understood  the  hon.  Minis-
 ter  in  charge,  then  if  we  stick  to  the
 first  part,  namely,  that  the  number

 shall  500,  the  only  justification  for
 interfering  with  the  provision  in
 sub-clause  (b)  will  be  in  case  we
 find  that  with  this  maximum  it  is  not
 pogsible  to  give  representation  of
 people  on  this  basis  unless  we  _  in-
 crease  the  maximum  number  of  re-
 presentatives  mentioned  in  sub-clause
 (a)  viz.  500,  we  cannot  bring
 that  number  of  representa-
 tives  in  the  Parliament  to  more  than
 500.  So  the  point  in  this  case  is  that
 we  have  been  told  that  there  has  been
 some  increase  in  the  population
 figures  of  the  Census  of  95l  from
 the  figures  which  were  provisionally
 fixed  by  the  order  issued  by  the
 President.  Now  we  have  also  been
 told  that  there  is  no  difficulty  and

 at  even  if  we  allow  the  present
 maximum  and  minimum  in  sub-clause
 (b)  to  be  there,  there  can  be  represen
 tation  of  people  within  the  number  of
 500.  The  only  difficulty  probably
 seems  to  be,  if  I  have  been  correct!
 able  to  follow.  is  that  there  might  be
 some  sort  of  variation  in  the  represen
 tation  of  different  States.  From  that
 point  of  view.  I  would  like  to  bring
 to  your  notice,  Sir,  that  this  article  el
 is  in  Chapter  II  which  relates  to
 elections  to  the  House  of  the  People
 and  relates  to  the  provisions  with
 respect  to  representation  in  the
 Parliament  and  the  wording  in  sub-
 clause  ‘(b)  is:  “For  the  purpose  of
 sub-clause  (a)  the  States  shall  be
 divided,  grouped  or  formed  into  terri-
 torial  constituencies”.  Not  each
 State  shall  be  divided—that  is  the
 difference  which  I  want  to  make.
 Supposing  the  population  had  so  in-
 creased  that  it  was  impossible,  keeping
 the  limits  intact,  to  give  representa-
 tion  or  it  was  necessary  to  ive  re-
 presentation  to  more  people,  this
 maximum  was  to  be  kept  intact,  there
 might  be  some  justification  for  in-
 creasing  the  maximum  number  but  in
 this  case  we  are  told  that  that  is  not
 necessary.  Then  the  only  question  is
 that  when  we  go  to  consider  delimita-
 tion  of  constituencies,  then  there  may
 be  some  difficulties  coming  in  the
 way.  Those  difficulties  should  rather
 be  solved  by  necessary  provisions
 being  made  in  the  Delimitation  Act
 rather  than  by  amending  the  Consti-
 tution  here.  The  only  case  in  which
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 there  could  be  an  amendment  of  the
 Constitution  would  be  if  we  found
 that  the  population  hed  increased
 that  on  this  basis  ess  increased
 the  number  of  Representatives  or  in-
 creased  the  maximum  and  minimum
 number  of  people  whom  one  person
 would  represent,  it  was  not  possible
 to  give  representation  according  to
 Constitutional  provision.  Sir,  I  grant
 and  accept  that  so  far  as  (a)  is  con-
 cerned,  there  is  no  case  for  increasing
 the  number  of  the  House  of  the  Peo-
 ple.  There  are  already  too  many  and
 I  do  not  think  that  adding  to  that
 number  is  going  to  benefit  anybody.
 But  then  what  is  the  justification  for  al-
 tering  this  here.  The  only  thing  that
 appears  to  me  is  that  some  people  may
 think  that

 probably
 different  States

 have  got  to  represented  differently.
 That  has  been  done  in  delimitation,
 but  under  the  scheme  of  the  Consti-
 tution  if  we  look  to  the  basis  of  the
 Constitution  it  is  that  franchise  is
 given  to  everyone  in  this  country.  That
 is  the  basis  of  article  326.

 [Mr.  SPEAKER  in  the  Chair]
 And  article  326  having  given  franchise
 to  every  Indian  citizen,  we  to
 say  as  to  how  these  people  will  be
 represented  in  the  House  of  the  Peo-
 ple.  And  then  the  Constitution  pro-
 vides  that  for  the  purpose  of  sub-
 clause  (a)  the  States  shall  be  divided,
 grouped  or  formed  into  territorial  cons-
 tituencies  etc.  It  may  become  neces-
 sary  in  a  certain  case  that  a  part  of  a
 State  and  part  of  an  adjoining  State
 may  have  to  be  grouped  for  that  pur-

 _pose.  Therefore,  there  is  no  justifica-
 tion  for  this  Bill  because  after  all  the
 representatives  who  come  here  are  the
 representatives  of  the  whole  of  the
 population  of  this  country  based  on
 adult  franchise  and  they  are  more
 concerned  with  the  affairs  of  the  coun-
 try  as  a  whole  rather  than  affairs  which,
 relate  _to  the  States  primari  There-
 fore,  Sir,  I  cannot  understand  this  idea
 of  some  States  having  more  and  some
 lers  and  on  that  there  should  be  no
 misgivings.  They  will  be  justified  in
 amending  sub-clause  (b)  only  if  it  is
 found  that  out  of  the  population  of  all
 the  States  we  cannot  form  constitu-
 encies  on  the  basis  given  in  sub-clause

 +  (a).  I  have  tried  to  listen  to  my  hon.
 friend  very  patiently  and  I  do  not  think

 a
 is  any  justification  for  amending

 The  next  argument  is  that  it  is  an
 amendment  of  the  Constitution.  This
 must  be  undertaken  with  the  greatest
 eare.  We  have  tried  to  draw  from  the
 Constitution  of  the  U.S.A.  and-we  know
 that  on  very  few  occasions  was  their
 Constitution  amended.  Unless  there
 were  very  urgent  and  cogent  reasons,
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 almost  a  necessity,  I  think  it  would
 not  be  proper  to  rush  in  for  amending
 the  Constitution  as  such.  Constitution
 is  after  all  the  basis  of  legislation.
 Simply  because  it  will  suit  certain
 constituencies  and  certain  delimitation
 proposals,  it  would  not  be  proper  to
 amend  the  Ccnstitution.  The  proper
 course  would  be  to  proceed  with  the
 delimitation  and  to  introduce  whatever
 provisions  we  want  to  in  that  Act  to
 make  changes  so  far  as  delimitation  of
 constituencies  are  concerned.  The
 maxima  and  minima  prescribed  should
 be  adhered  to.  It  will  also  avoid  fur-
 ther  complication.

 I  know,  Sir,  that  as  soon  as  it  was
 learnt  that  somc  States  are  going  to
 get  more  representation  and  some
 States  less,  a  sort  of  race  started.  So
 far  as  sub-clause  (b)  is  concerned,  it
 does  not  say  that  each  State  shall  be
 divided  or  grouped  but  only  that  the
 States  shall  be  divided  or  grouped.
 Looking  to  the  basis  of  this  provision
 and  keeping  in  view  the  fact  that  we
 are  having  adult  franchise  and  that  all
 the  States  are  to  send  their  represen-
 tatives,  I  think  we  can,  by  keeping  to
 the  present  maxima  and  _  minima,
 comply  with  the  provisions  of  sub-
 clause  (a).  There  is  no  justification

 pnarsoever
 for  amending  the  Consti-

 u

 Shri  A.  C.  Guha:  Sir,  I  am  sorry I  have  not  been  able  to  support  tiis
 Bill:  I  am  still  more  sorry  that  the
 Government  have  come  forward  with
 8  proposal  to  amend  the  Constitution
 without  being  sure  of  their  facts.  As
 the  previous  speaker  has  pointed  out
 and  as  the  hon,  Minister  has  previous-
 ly  admitted,  according  to  the  census
 figure  of  95l  and  sticking  to  the  pro-
 visions  of  8  (l)  (9)  as  it  is  now,  we
 can  limit  the  number  of  members  to
 500:  and  so,  I  cannot  understand  what
 is  the  necessity  for  bringing  forward

 _this  Bill  which  seeks  to  amend  the
 Constitution  and  also  to  curtail  the
 right  of  representation.

 Sir,  those  who  have  fought  the  elec-
 tion  from  constituencies  comprising of  750,000  _People,  know  how  difficult
 a  task  it  is  to  fight  in  a  constituency like  that.  And  now  again  to  extend

 the  territcry  and  the  population  of
 the  constituency  by  another  lakh  is
 putting  something  which  will  prevent
 poorer  and  middle  class  people  com-
 ing  into  Parliament.  It  is  giving  a
 premium  to  the  wealthy  and  to  the
 richer  section  of  the  people.  I  pro-
 test  in  the  name  of  the  middle  classes
 and  the  commoner  people  and  in  the
 name  of  those  Congressmen  who  hava
 been  working  hard  for  in  politics  and
 273  PSD
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 who  have  not  been  able  to  amass  any
 wealth  or  to  have  secure  seats  for
 themselves.

 Dr.  Lanka  Sundaram:  Are  you
 speaking  as  a  Congressman?

 Shri  A.  C.  Guha:  Yes,  I  am  speak-
 ing  as  a  Congressman.  I  oppose  this
 measure  88  a  Congressman  because
 I  know-what  it  means  to  fight  an
 election  in  a  constituency  of  850,000
 people.  And  so,  Sir,  I  have  to  op-
 pose  thig  Bill,  particularly  because
 even  according  to  the  present  census
 there  is  nc  necessity  to  increase  the
 number  of  seats  or  increase  the  popu-
 lation  for  each  constituency.

 Then  I  should  also  like  to  be  a
 little  parochial  in  this  matter,  Bengal
 has  been  partitioned  and  there  igs  a
 large  number  of  politically  conscious
 people  in  Bengal,  and  this  Bill,  as  it
 is  introduced,  will  reduce  the  represen-
 tation  in  Bengal  and  also  in  some
 other  States  and  so,  from-the  point  of
 view  of  my  own  State  also,  I  have  to
 oppose  this  Bill.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir.  I  move
 that  three  more  names  be  added  te
 the  list  of  members  of  the  Select
 Committee  submitted  today,’  namely,
 Shr:  8.  S.  More,  Shri  8.  S.  Murthy
 ena  Shri  N.  C.  Chatterjee.

 Mr.  Speaker:  I  shall  add_  these
 names  when  I  put  the  proposal  be-
 fore  the  House.

 Shri  M.  S.  Gurupadaswamy  (My-
 sore):  Sir,  the  propriety  of  amending
 article  Bl  (¢l)  (b)  instead  of  rais-
 ing  the  over-all  limit  of  500  is  beyond
 justification.  According  to  the  last
 census,  the  population  of  India  has
 shown  an  increase  and  it  is  but  reason-
 able  and  logical  that  the  strength  of
 the  House  also  must  be  increased  ac-
 cording  to  the  increase  of  population
 in  India.  Some  of  the  Members  are
 expressing  opinions  that  the  House
 might  become  very  unwieldy  and  it
 may  not  be  good  ultimately  to  have
 a  very  big  House.  Sir.  I  might  draw
 the  analogy  of  the  House  of  Com-
 mons  here  where  the  Members  are
 more  than  600.  It  is  a  tiny  island
 as  compared  to  India.  The  strength
 of  the  population  or  the  geographi-
 cal  area  is  much.  smaller  and  even
 ir,  that  country  the’  strength  of  the
 House  is  bigger  than  the  House  of  the
 People  here.  So,  I  feel  we  will  be
 justified  and  it  is  also  Iogieal  that  the
 strength  of  this  House  should  also  ins
 crease  in  proportion  to  the  increase  .in
 population  if  not  more.
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 {Shri  M.  &  Gurupadaswamy]
 Sir,  it  ig  not  8  matter  of  procedure

 that  I  am  talking  of.  It  relates  to  the
 substantive  rights  of  the  people.
 Article  8  (l)  (b)  ig  more  funda-
 mental  ir.  my  view.  it  is  more  sacro-
 sanct  than  (a)  because  the  provision
 in  (b)  relates  to  the  substantive  right
 of  the  people  i.e.  the  right  of  adequate
 Tepresentation  in  the  House.  §o  it
 ig  but  natura!  that  when  there  is  in-
 crease  in  population  in  the  country
 the  people  should  be  given  more  ade-

 uate  scooe  for  representation  in  the
 ouse.  It  will  only  be  enlarging  the

 secpe  of  representation  and  thereby
 g’ving  more  expression  0  the  rights
 of  the  people.  So.  Sir,  I  feel  that
 while  moving  an  amendment  to  article
 a  (l)  (b),  I  feel  (a)  also  may  be
 taken  into  consideration.

 ‘Further,  Sir.  I  may  also  submit  that
 the  people  of  India  and  many  of  the
 Organisations  have  expressed  their

 a
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 sent  their  opinions.  have
 for  amendment  of  article  8l  qd)

 So,  in  fairness  to  public  de-
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 the  House  ur
 hot.  Financial  considerations  should
 fot  stand  in  the  way  when  we  consi-

 that  issue.  By  increasing  the
 étrength  of  the  House  it  may  mean  8
 little  more  expenditure  to  the  Ex-
 chequer;  it  may  mean  a  little  bit  of  in-
 convenience  to  the  Chamber.  There
 May  not  be  enough  accommodation
 to  provide  for  extra  Members:  cr,
 Possibly,  it  may  mean  some  incon-
 venience  to  the  ruling  party.  4  feel

 ,  that  the  general  trend  of  opinion
 that  if  there  are  more  Members

 and  more  constituencies.  advantages
 ate  not  in  favour  of  the  Congress.  So,

 party  does  not  want  any

 increase  fe
 m  the  strength  of  the  House.

 t  is  the  opinion  prevailing  in  the
 @ountry.  So,  I  not  want  that

 der

 =F

 opinion  in  favour  of  an  increase
 the  strength  of  the  House.  By  do-

 that.  we  shall  be  endorsing  the

 progressive
 movement  of  democracy.

 acy  will  expand  itself  and  a
 troader  basis  will  be  given  to  Parlia-
 ment.  Let.  therefore.  the  Parliament
 be  enlarged.  Let  its  strength  be  in-
 @reased  as  far  as  possible.  Let  the
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 people  of  India  be  given  more  re-
 presentation  which  they  certainly  de-
 serve  due  to  the  increase  in  popula-
 tion.  Let  us  not  say  that  by  having
 a  truncated  Parliament  we  shall  be
 working  more  efficiently.  By  bring-
 ing  in  more  Members,  we  would  not
 in  any  way  bring  down  the  efficiency
 or  quality  of  the  House.  Rather.  we
 would  make  the  Parliament  more  re-
 presentative.  If  we  do  not  give  ade-
 quate  representation,  then  this  Parlia-
 ment  will  become  one  of  the  most  un-
 representative  of  representative  insti-
 tutions  in  the  world.  Let  that  not
 happen.  From  this  point  of  view,  |
 strongly  urge  that  the  strength  of  the
 House  should  be  increased  in  direct
 Eroportion  to  the  population.  I  re
 quest  that  the  Bill  may  be  looked  at
 from  this  angle  and  the  hon.  Law
 Minister  also  may  consider  this  point
 of  view.

 Shri  P.  T.  Chacko  (Meenachil):  I
 only  wish  to  make  one  suggestion  for
 the  consideration  of  the  Select  Com-
 mittee,  I  fee)  that  it  is  necessary  that
 an  amendment  should  be  made  in  res-
 pect  of  article  8l  (l)  (b),  because
 some  sort  of  latitude  should  be  given
 in  the  matter  of  delimitation  when
 that  question  is  taken  up.  My  point
 is  that  for  some  time  more  sub-clause
 (a)  need  not  be  amended.  Even  if

 House  accepts  the  present  amend-
 ment,  the  matter  does  not  rest  there.
 This  amendment  alone  would  not
 bring  about  a  finality  of  the  matter,’
 because  even  if  this  amendment  is
 accepted,  after  the  next  census  an-
 other  amendment  would  be  neces-
 sary  either  to  sub-clause  (a)  or  (b).
 My  submission  to  this  House  is  that
 for  some  time  more  sub-clause  (a)
 need  not  be  amended.  but  sub-clause
 (b)  muy  be  amended.  in  such  a  way.
 another  amerdinent  to  sub-clause  (b)
 would  not  be  necessitated  after  the
 next  census.  I  suggest  that  this  quee-
 tion  4f  fixing  the  Inwer  and  upper
 limit  of  the  population  in  the  matter
 of  representation  may  be  left  to  be
 provided  by  Parliament  by  law.  Un-
 der  article  8l  (2)  and  (3)  certain
 matters  are  left  to  the  Parliament
 and  another  Bill  is  coming  up  for  the
 consideration  of  this  House  to  pro-
 vide  by  law  for  matters  dealt  with

 ment  of  constituencies

 Article  61  (2)  reads:

 “The  representation  in  the
 House  of  the  People  of  the  terri-
 tories  comprised  within  the  terri-
 tory  of  India  but  not  included
 within  any  State  chall  be  such  as
 Parliament  may  by  law  provide.”
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 Article  81(3)  reads:

 “Upon  the  completion  of  each
 census,  the  representation  of  the
 several  territorfal  constituencies  in
 the  House  of  the  People  shall  be  re-
 adjusted  by  such  authority,  in  .
 such  manner  anc  with  effect  from
 such  date  ag  Parliament  may  by
 law  determine.”

 As  I  said,  the  determination  of  the
 pupulation  for  purposes  of  represen-
 tetion  may  be  left  to  Parliament  to
 provide  by  law.  If  that  is  done,  a
 Constitutional  amendment  to  sub-
 clause  (b)  nced  not  be  made  after  the
 next  census.  If  at  all  an  amendment
 becomes  necessary,  it  would  become
 necessary  only  at  a  time  when  the
 Heuse  thinks  that  sub-clause  (a)
 should  be  amended  so  as  to  give  more
 representation  to  the  people.  i.e.  to  in-
 ereas?  the  number  of  Members  in  the
 House  of  the  People.  So,  I  suggest
 that  the  Select  Committee  may  consi-
 der  this  suggestion,  In  the  place  of
 the  words:

 arr  so  determined  ag  to  ensure
 that  there  shall  be  not  less  than
 one  member  for  every  750,000  of
 the  population  and  not  more  than
 one  member  for  every  500,000  of
 the  population.”

 the  following  words  may  be  substi-
 tuted:

 “such  as  Parliament  may  by
 law  determine.”

 In  that  case,  there  would  be  no  neces-
 sity  to  amend  the  Constitution  after
 the  next  census.  When  8  Bill  is
 brought  before  Parliament  to  make
 the  necessary  adjustments  as  contem-
 plated  in  clause  (3)  of  article  8l,  this
 mztter  can  be  crovided  for  in  that
 same  Bill.  This  is  my  suggestion,
 which  I  request  the  Select  Committee
 to  take  into  consideration.

 Shri  Raghuramaiah  (Tenali):  Just
 now  my  hon.  friend  Shri  Gurupada-
 swamy  waxed  eloquent  on  the  right
 of  the  people  in  a  democracy  to  get
 proper  representation.  I  da  not  think
 that  the  Members  of  the  ruling  party—
 he  was  good  enough  to  call  us  that
 way—are  any  the  less  anxious  to

 ‘protect  that  right.  And  I  suppose,  it
 will  save  us  all  a  lot  of  trouble  if
 instead  of  epproaching  eight  lakh
 voters  we  have  to

 apt
 proach  only  seven

 lakh  voters.  That  will  be  a  great  con-
 venience  fcr  Members.  But  as  it  is,
 even  with  500  Members,  most  of  us
 sitting  in  the  back  benches  are  un-
 able  to  catch  the  eye  of  the  Speaker
 occasionally.  If  the  strength  of  the
 Heuse  is  foing  to  be  increased  on  the
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 basis  of  the  rise  in  population,  then  at
 the  rate  at  which  population  is  grow-
 ing  in  this  country,  namely,  ten  per
 cent.  in  every  decade,  I  am  afraid  a
 ztate  of  affairs  will  be  reached  in  the
 future—I  am  envisaging  the  future  a
 00  years  hence—wnen  there  will  be
 long  queues  on  the  opening  day  of
 Parliament  for  occupying  the  front
 benches.  My  opinion  is  that  a  man
 who  can  represent  seven  lakhs  can
 also  represent  eight  lakhs.  Nothing
 turns  on  the  difference  of  one  lakh,
 The  question  is  really  not  that.  The
 question  is  whether  Parliament  is  at
 present  a  body  which  can  convenient-
 ly  represent  the  people.  ]  submit
 that  the  difference  between  750,000
 enc  850.000  is  not  so  great  as  to
 make  the  people  remain  unrepresent-
 ed  if  the  Constitution  is  not  amended.
 As  regards  the  suggestion  of  one  of
 my  friends  on  this  side  that  this
 should  be  done  by  a  law  passed  by
 Parliament  and  not  by  an  amendment
 of  the  Constitution.  I  wish  to  point
 out  that  if  you  do  not  have  these
 figures  specified  in  an  article  of  the
 Constitution  and  leave  it  to  an  enact-
 ment  by  Parliament,  then  you  will  be
 taking  away  the  rights  of  the  States.
 Whenever  the  Constitution  is  amend-
 ed  I  suppose  the  States  have  a  say  in
 the  matter  and  if  you  leave  it  to  a
 Parliamentary  enactment  then  the
 States  would  have  a  grievance.  There-
 fore,  this  matter  should  be  dealt  with
 by  an  article  of  the  iteeld
 as  at  present  and  not  be  left  to  be  gov-
 erned  by  an  enactment  by  Parliament.
 Therefore,  Sir.  I  submit  that  an
 amendment  to  article  8l  (l)  (b)  is
 desirable.  and  necessary.  and  I  sur
 port  the  moticn

 Shri  Barman  (North  Bengal—Re-
 served—Sch.  Castes):  Sir,  I  also
 agree  with  the  previous  speaker  that
 amendment  of  article  8l  (l)  (hb)  is
 necessary.  A  view  has  been  express-
 ed  in  this  House  that  on  the  basis  of
 the  population  figures  of  the  95l  cen-
 sus  and  the  number  of  500  seats  we
 have  under  article  8l  (l)  (a)..we  can
 do  withuut  amending  the  Constitu-
 tion  and  we  should  take  recourse  to
 that.  Certainly  it  is  so.  But  when
 you  find  that  it  is  not  practicable—
 and  according  to  my  view  it  is  not
 practicable-—I  submit  that  we  shall
 have  to  amend  the  Constitution.

 Sir,  we  have  a  population  of  36
 crores.  Dividing  36  crores  by  500,  the
 average  comes  to  7,20,000  or  so.
 While  delimiting  Parliamentary  consti-
 tuencies  we  have  by  experience  found
 that  we  cannot  make  all  the  consti-
 tuencies  of  such  a  big  size.  There  are
 parts  of  the  country  which  are  hilly,
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 which  are  on  the  sea-side,  and  it  is  difi-
 cult  to  travel  from  one  place  to  an-
 other.  These  places  are

 generally very  sparsely  populated  and  even
 we  take  the  population  limit  as  seven
 lakhs  for  a_  constituency  to  be  the
 minimum,  there  are  places  in  this
 country  where  the  constituencies  will
 be  so  vast  in  ar@a,  so  ill  served  by
 Means  of

 ea
 communication,  and  also

 for  ative  purposes,  that
 elections  would  be  not  only  wide-
 spread,  but  very  difficult  to  be  con-
 ducted.  I  may  in  this  connection
 mention  the  example  of  the  district
 of  Darjeeling  in  West  Bengal.  The
 arca  of  the  district  of  Darjeeling  is
 23.900  squere  miles:  it  has  a  popula-
 tion  of  only  445,000.  Now,  if  we

 on  the  basis  that  all  the
 arliamentary  constituencies  in  In-

 dia  will  be  delimited  with  a  popula-
 tion  of  seven  lakhs.  it  will  be  difficult
 to  forrn  Parliamentary  constituencies
 in  such  parts.  Neccssarily  we  shall
 have  to  exceed  the  limit  of  this  average
 in  other  parts  and  unless  we  amend
 the  Constitution  we  cannot  confine
 the  number  of  Members  to  500  as  pro-
 vided  for  under  article  BL  (I)  (a).
 Therefore,  my  first  submission  is  that
 considering  the  geographical  features
 of  our  country  we  shal!  have  to  delimit
 the  constituencies  in  such  a  way  that
 there  will  be  more  in  some  and  less  in
 others.  That  necessitates  an  amend-
 ment  of  the  Constitution.

 My  second  submission  is  that,  keep-
 sub-clause  (a)  of  clause  (l)  of

 article  है।  intact  we  can  amend  sub-
 clause  (b),.  as  has  been  proposed  by
 Government,  but  I  would  like  the
 Select  Committee  to  consider  whether
 the  amendment  of  this  clause  alone
 would  serve  our  purpose  for  a  long
 time.  In  this  connection.  I  would
 like  to  cite  article  170,  where  in  the
 case  of  the  State  legislatures  we  have
 fixed  only  a  lower  ‘imit  and  no  upper
 limit.  If  we  take  recourse  to  the
 game  pr  ure  in  amending  sub-
 clause  (b)  of  article  sl  (l)  and  fix  a
 lower  limit  of  five  lakhs,  and  delete
 the  upper  limit,  it  will  serve  us  for
 all  time  to  come.  ता  ca  after
 each  census  the  population  Trereeses
 we  shall  have  no  difficulty  in  delimit-
 ing  the  constituencies  if  we  have  no
 upper  limit.

 At  present,  Sir,  we  have  five  lakhs
 ag  our  lower  limit.  I  submit  that  this
 limit  should  not  be  changed.  If  Gov-
 ernment  thinks  or  if  the  House  thinks
 that  there  should  be  an  uoper  limit.  T
 ‘would  not  object  to  that  seriously.
 But  I  would  simply  submit  to  the
 House  that  the  lmmit  of  five
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 lakhs  should  not  be  disturbed.-  Let  It
 we  left  to  the  discretion  of  the  Elec-
 tion  Commission  to  consider  whether
 any  part  of  the  country  is  such  that

 ,an  area  with  a  lower  population
 should  form  a  constituency.  Last
 time,  Sir,  we  had  the  Election  Com-
 mission  and  with  the  assistance  of
 members  nominated  by  you,  the  Com-
 mmission  demarcated  the  constituencies.
 We  have  heard  no  serious  objection
 to  that.  This  time  the  Delimitation
 Commission  will  consist  of  the  Elec-
 tion  Commissioner,  assisted  by  Judges
 of  the  Supreme  Court  or  High  Courts.
 It  willbe  an  independent  body  and  the
 Members  of  this  House  would  only  be
 assisting  them  in  regard  to  different
 States.  We  need,  therefore,  have  no
 hesitation  in  entirely  depending  upon
 the  Delimitation  Commission,  _  be-
 cause  it  will  be  composed  of  the  Chief
 Election  Commissioner  and  Judges  of
 the  Supreme  Court  and  High  Courts.
 If  you  fix  the  iower  limit  of  five  lakhs,
 there  need  be  n>  apprehension  that
 there  would  be  any  injustice.  On  the
 other  hand  justice  will  be  met,  where
 it  is  due.

 A  point  wag  raised  during  the
 course  of  the  debate  that  if  the  up-
 per  limit  were  raised  it  would  create
 difficulties  for  the  middle  class  people.
 Certainly  it  is  so.  But  in  this  con-
 nection  I  would  like  to  ask:  even  un-
 der  the  present  circumstances,  what
 fs  the  population  of  a  constituency  in
 which  a  candidate  hes  to  run  his
 election.  Because  of  the  reservation
 of  seats  for  the  Scheduled  Castes  and
 Scheduled  Tribes.  there  are  plural
 member  constituencies,  whenever
 there  is  a  reserved  seat,  automatical-
 ly  the  number  of  voters  becomes
 double.  Instead  of  7:2  lakhs  which
 is  the  average,  we  at  once  get  by
 rough  calculation  14-4  lakhs.  So
 that  difficulty  is  still  there  and  if
 this  figure  be  raisei  a  little,  say,  to
 eight  fakhs  or  nine  lakhs,  we  cannot
 say  that  some  innovation  is  being  in-
 troduced  in  the  electoral  system.  So
 I  do  not  think  that  argument  can  be
 advanced.

 ing  to  my  old  submission,  I
 may  support  it  by  poin  out  that
 in  a  city  like  Calcutta  whe ch  has  an
 area  of  only  34  square  miles  there  is
 a  population  of  26  lakhs.  I  am  talk-
 ing  of  Calcutta  main.  If  instedd  of
 getting  on  an  average  3;5  seats  aa  at
 present  it  gets  three  seats—that  in  to
 say,  in  order  to  give  relief  to  the  consti-
 tuencies  which  arc  hilly  or  which  are
 geographically  inaccessible.  the  popula-
 tion  ofeach  of  those  constituencies  will
 be  decreased—where  is  the  harm?  All



 hr
 me

 the
 people

 Hving  there  get  a  chance  of
 expres  their

 a
 inion.  It  does  not

 too  much  ty  for  the  peo-
 for  the  candidate.  By  increas-

 the  number  by  a  few  thousands  or
 by  a  lakh,  if  you  can  give  relief  to  an-

 So  my  submission  to  the  Select  Com-
 mittee  and  to  the  House  is  that  the
 lower  limit  should  not  be  touched.

 Shri  T.  N.  Singh:  Sir,  this  small  Bill
 which  we  all  thought  will  not  take  so
 much  time,  seems  to  have  tuken  quite
 a  good  bit  of  the  time  of  the  House.  I
 think  it  is  but  natural  that  we  should
 attach  the  greatest  importance  to
 even  the  most  minor  change  in
 the  Constitution.  Tne  Constitution
 is  as  document  and  we
 have  to  see  to  it  that  changes  are
 not  made  to  it  frequently  or  wunneces-
 sarily,  At  the  same  time  !  feel  that
 this  change  is  not  only  necessary  but
 has  become  inevitable.

 The  ulation  has  been  growing.  I
 really  Re  rather  surprised  that  at  the
 time  the  Constitution  was  made  it  did
 not  occur  to  us  that  the  population  is
 a  changing  factor  and  that  there  may
 not  be  a  fixity  of  maximum  ०7  mini-
 mum  with  regard  to  constituencies  for
 election  to  the  House  of  the  People.
 Either  you  have  8  non-fixity  in  the
 matter  of  the  number  of  seats  of  the
 House,  or  non-fixity  in  the  matter  of
 number  of  voters,  both  maximum  and
 minimum.  Both  cannot  go  together.
 And  that  is  what  has  happened.  The
 increase  in  our  population  has  undone
 all  the  calculations  of  the  Constitution-
 makers  and  I  see  no  wonder  in  it.  In
 my  own  family  we  were  a  very  small
 number  some  thirty  years  ago,  but  to-
 day  we  are  sixty!  At  this  rapid  rate
 the  population  seems  to  have  been  in-
 creasing.  In  this  context  one  should
 have  easily  imagined  that  all  calcula-
 tions  of  numbers  would  be  upset,  and
 for  this  reason  I  do  feel  that  the  Select
 Committee  should  seriously  consider
 whether  it  Is  advisable  to  pin  this
 clause  to  any  figures  of  population.  I
 would  very  humbly  urge  that  we
 ‘should  consider  whether  it  is  at  all
 advisable,  for  after  five  years  again,
 who  knows,  this  great  country  of  ours
 may  upset  all  calculations  based  on  the
 limit  of  850,000.  Are  we  going  to
 amend  the  Constitution  after  five  years
 or  ten  years?  That  should  not  be  done.
 Therefore,  I  would  very  humbly  urge
 on  the  members  of  the  Select  Commit-
 tee,  who  will  be  considering  this  ques-
 tion  in  detail,  to  see  whether  only  a
 minimum  basis,  as  has  been  done  in
 the  case  of  the  State  Legislatures,  may
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 be  fixed  and  the  upper  limit  may  nat
 be  fixed  at  all.  That  is  peint  number

 a one.

 Secondly,  I  feel,  as  the  Meniber  pre-
 ceding  me  has  very  rightly  observed,
 that  “th  e  minimum  limit  should  not  be
 touched.  I  have  got  very  cogent  rea-
 rons  for  this.  Probably  fhere  are  seve-
 ral  Members  here  who  do  not  come
 from  sparsely  populated  areas.  In  my
 smal!  district  there  is  a  close-by  area
 called  the  Vindhya  area,  in  Mirzapur
 district.  If  you  go  there  you  have  to
 travel  200  miles  actually,  and  you
 have  not  got  more  than  seven  Assemb-
 ly  seats.  which  means  one  and  a  half
 Parliamentary  seats.  That  is  the  posi-
 tion  there.  It  is  a  very  big  district.
 The  same  is  the  position  in  Garhwal.

 In  this  connection  I  think  hon.  Mem-
 bers  should  also  take  into  considera-
 tion  sub-clause  (c)  of  clause  (l)  of
 article  al.  That  is  a  very  important
 clause.  ‘The  intention  of  that  clause  is
 that  there  should.  be  a  certain  amount
 of  homogeneity  between  the  various
 constituencies  that  are  delimited.  You
 cannot  have  a  constituency  of  a  very
 amall  number  and  another  in  which
 the  disparity  goes  up  considerably.
 Disparities  have  to  be  avoided.  That
 fs  one  great  principle  enunciated  in
 article  8l  (l)  (c).  I  think  it  is  the  de-
 sire  to  observe  that  principle  which
 hag  created  so  many  complications
 here.

 The  hon.  Law  Minister  readily  took
 the  House  into  confidence  and  explain-
 ed  the  implications  of  this  amendment.
 He  told  us  that  in  some  States  the  num-
 ber  of  seats  for  the  House  of  the  Peo-
 ple  will  increase.  in  others  it  will  go
 down.  And  that  started  the  whole
 controversy.  As  a  matter  of  fact.  the
 controversy  that  has  arisen  so  far  has
 arisen  on  this  issue  as  to  what  is  go-
 ing  to  happen  to  individual  States  in
 the  matter  of  the  number  of  seats  that
 they  will  have  in  the  House  of  the  Peo-
 ple.  That  is  the  main  controversy
 which  arises  out  of  this.  But  in  that
 regard  I  would  ask  whether  the  dis-
 parity  as  envisaged  in  sub-clause  (c)  of
 clause  (1)  of  article  8  will  be  so  great.
 if  we  stick  to  the  present  number  of
 seats  for  each  State.  as  to  make  it  go
 against  the  spirit  of  the  Constitution
 itself.  If  that  is  not  so,  I  see  no  rea-
 son  why  the  hornet’s  nest  should  be
 disturbed  at  all.  As  a  matter  of  fact.
 88  a  member  of  the  Delimitation  Com-
 mittee  of  my  State  two  years  ago.  |
 had  occasion  to  go  in  detail  into  the
 delimitation  of  every  small  consti-
 tuency  in  my  poor  State.  (An  Hon,
 Member:  Poor?)  Yes,  Sir,  it  fs  a
 very  poor  State  though  big.  In  that
 State,  Sir,  under.  the  direction  of  the’
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 Election  Commission  we  were  re-

 uired  to  delimit  constituencies  of
 ‘arliament  with  numbers  ranging

 from  320,000  to  384,000  voters  or  in
 certain  case  390,000  voters,  which
 meant  a  variation  of  70,000  voters.

 Now,  even  if  the  variation  that  may
 result  owing  to  the  increase  in  popula-
 tion  and  number  of  voters  is  taking
 into  account,  I  am  sure  the  average
 variation  between  the  number  of
 voters  in  constituencies  will  not  be  so
 great.  Of  course,  we  would  have  to
 make  exceptions.  because  the  Consti-
 tution  itself  with  the  provision  for
 maximum  and  minimum  limits
 envisages  a  difference  of  about  two
 lakh  members  of  the  population  or
 one  lakh  voters.  That  is  there  even
 in  the  existing  constitutional  provi-
 sion.  So  if  the  variation  goes  up  even
 to  one  and  a  half  lakhs  between  one
 ccnstituency  and  another,  that  I  think
 should  not  be  any  reason  why  we
 should  disturb  the  number  of  represen-
 tatives  of  a  particular  State  in  the
 House  of  the  People.  I  think  if  we
 do  that,  all  our  problems  and  contro-
 versies  in  this  regard  will  be  solved.
 That  is  my  suggestion  for  the  considera-
 tion  of  the  Select  Committee.

 Apart  from  that.  I  think  that  any
 attempt  to  change  sub-clause  (a)  of
 clause  (l)  of  article  8l  of  the  Consti-
 tution  will  not  be  desirable.  It  may
 be  even  dangerous.  If  we  go  on  chang-
 ing  the  total  strength  of  the  House  year
 after  year,  that  would  not  be  a  proper
 thing.  I  think  it  is  not  done  anywhere.
 If  we  lock  at  the  Parliaments  or  Legis-
 latures  of  other  countries,  we  will  find
 that  more  or  less  the  total  number  re-
 mains  constant.  The  total  number  of
 Members  in  the  House  of  Representa-
 tives  in  America  or  in  the  House  of
 Commons  in  England  has  remained
 more  or  less  steady.

 Some  years  ago  they  changed  the
 total  strength  of  the  House  of  Com-
 mons,  but  after  how  many  years?  {[f
 we  see  for  how  many  years  it  has  re-
 mained  stable,  surely  we  should  not
 change  the  total  strength  of  this  House
 so  frequently.  Our  population  is  a
 changing  factor.  Taking  that  into
 account,  what  does  it  matter  if  we  have
 to  approach  a  few  more  voters?  I
 think  every  Member  here  will  welcome
 meeting  a  large  number  of  voters.  It
 gives  us  an  opportunity  of  understand-
 ing  them.  So,  therefore,  I  suggest,  Sir,
 that  sub-clause  (a)  should  not  be

 ‘touched  and  therefore
 ony

 the  Bill  as
 it  is  should  be  considered  by  the  Select
 Committee  and  not  with  any  further
 extension  of  its  scope.  With  these
 words  I  resume  my  seat.
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 Shri  M.  A.  Ayyangar  (Tirupati):  Sir,
 I  will  say  only  a  few  words  on  this
 matter.  I  believe,  Sir,  having  consi-
 dered  all  the  viewpoints  that  have  been
 raised  at  an  earlier  stage  of  the  debate,
 I  appealed  that  the  500  maximum  need
 not  be  raised.  Recently  I  was  in  the
 House  of  Lords.  There  were  only  ten
 or  fifteen  people  there.  I  attended  one
 of  the  sessions  of  both  the  Houses.
 There  were  not  more  than  five  people
 in  a  House  of  350  or  so.  I  asked  a
 Member  “what  about  the  quorum”.  He
 said  “don't  talk  about  this  unless  some-
 body  else................65  "  When  a  divi-
 sion  takes  place  on  voting  they  would
 like  to  get  some  people  to  vote.  They
 were  immensely  glad  that  there  were
 five  people,  one  man  to  talk  and
 another  man  to  hear.  Those  Members
 find  it  very  necessary  to  go  to  their
 constituencies,  to  plough  the  fields  be-
 cause  ultimately  they  are  the  represent-
 atives  of  those  people  whether  in  the
 House  or  outside.  Some  of  them  are
 merchants.  Now  in  this  House  about
 '50—200  is  the  average  attendance  out
 of  500,  and  out  of  them  immediately
 after  the  question  hour  is  over  I  know
 most  of  our  friends  have  got  other  im-
 portant  work  to  do  and  they  are  not
 in  the  House,  and  after  the  lunch  in-
 terval  the  Speaker  has  to  wait  for  one
 minute,  ring  the  bell  and  try  to  get
 the  quorum.  If  the  quorum  is  9]  and
 26  people  vote  in  favour  of  a  Bill,  it
 is  passed.  We  are  imposing  this  Bull
 on  360  millions  of  our  population.  Lu:.k
 at  the  enromity!  But  even  to  get  that
 quorum  is  difficult.  Any  one  of  our
 friends  on  this  side  is  a  gem  if  he  is
 able  to  represent  not  only  seven  and
 a  half  lakhs  of  people  but  seven  and  a
 half  millions  of  people.  So  far  as  the
 territorial  constituencies  are  concerned,
 one  of  my  friends,  Mr.  Sinha,  was  ex-
 ceedingly  perplexed  as  to  how  a  poor
 man  will  be  able  to  go  round  his  cons-
 tituency.  I  am  appealing  only  to  his
 experience.  Today  some  rich  people
 may  be  bribed,  but  to  bribe  a  whole
 population  of  seven  and  a  half  lakhs
 is  rather  a  different  affair.  When  we
 go  into  a  village  it  is  not  each  indivi-
 dual  that  we  talk  to.  We  address  them
 either  to  vote  in  our  favour  or  against.
 When  they  come,  they  come  with  “Ram
 Ram”  for  the  Communist  Party  or  the

 s  Party.  All  of  them  make  up
 their  minds,  come  and  stand  in  a  queue,
 they  come  from  miles  away  to  the  poll-
 ing  station.  Still  they  stand  there  with
 all  seriousness  and  vote  one  side  or  the
 other.  People  go  on  whispering  but
 they  do  not  care  for  whispers  at  that
 time.  This  is  our  experience.  Under
 those  circumstances  what  does  it  matter
 whether  the  same

 &
 astity

 i  Y,
 has

 eight  and  a  half  lakhs  instead  of  seven
 and  a  half  lakhs.  It  is  not  going  to
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 matter  ma
 ey,

 from  the  point  of
 view  of,  the  candidate  who  hag  to  go and  convert  people.  Under  those  cir-
 cumstances  we  are  finding  it  difficult
 to  increase  the  size  of  this  House.  Our
 country  is  a  little  better  to  look  at  and
 here  in  this  House  there  is  a

 |  ool attendance  than  in  the  House  of  Com-
 mons.  Under  these  circumstances,  let
 us  not  think  of  increasing  the  number.
 The  mistake  has  arisen  in  this  way.

 If  we  had  only  copied  the  provisions
 that  were  made  in  the  same  Constitu-
 tion  for  the  Legislatures  of  the  States
 this  trouble  would  not  have  arisen.  We
 wanted  to  put  a  bracket  on  both  the
 sides.  There  are  no  loopholes.  500
 shall  be  the  maximum.  Let  it  be  the
 maximum.  The  maximum  has  been
 imposed  even  with  respect  to  the  State
 Legislatures,  but  the  minimum  also.
 It  shall  be  not  more  than  one  member
 for  each  five  lakhs  or  seven  and  a  half
 lakhs.  The  upper  limit  may  be  ten
 lakhs.  In  article  70  they  say  500  shall
 be  the  maximum  for  the  lower  House
 of  a  State  Legislature  and  that  there
 shall  not  be  more  than  one  member
 for  a  population  of  75,000,  That  is,
 beyond  75,000,  there  may  be  a  member
 for  up  to  175,000.  In  that  portion  re-
 lating  to  our  Parliament,  what  has  been
 said  is  that  the  upper  limit  of  500  has
 been  fixed.  There  shall  not  be  more
 than  one  member  for  five  lakhs  of
 population  ‘and  there  shall  be  more
 than  one  member  for

 ser  ar  than_seven
 and  a  half  lakhs  of  population.  This  is
 on  both  sides.  There  cannot  be  any
 escape.  I  find  it  is  unnecessary  to
 modify  the  Constitution  so  far  as  the
 State  Legislatures  are  concerned  be-
 cause  the  upper  limit  is  500.  The  lower
 limit  is  not  prescribed.  I  can  say  for
 175,000  and  145,000  we  gave  one  mem-
 ber  in  Madras  but  now  they  can  say
 for  180,000  there  shall  be  a  member,
 for  two  lakhs  there  shall  be  a  member
 in  which  case  the  amendment  i  not
 necessary.  Here  every  ten  years  we
 have  to  go  on  and  if  we  accept  the  am-
 endment  that  is  suggested  by  the  Law
 Minister  in  this  Bill,  once  again  at  the
 end  of  ten  years  we  will  have  to  amend
 the  Constitution.  What  my  hon.  friend
 has  said  is  to  amend  sub-clause  (b)
 so  as  to  remove  those  upper  and
 lower  limits.  five  lakhs  and  seven
 and  a  half  lakhs.  We  want  to  have
 a  lower  limit,  not  more  than  one
 member  for  seven  and  a  half  lakhs
 which  according  to  the  hon.  Law
 Minister  is  the  average  of  population
 over  which  we  are  going  to  have  a
 member.  We  can  modify  it.  Instead
 of  laying  down  the  lower  and  upper
 limits,  we  can  say,  not  more  than  one
 member  for  seven  and  a  half  lakhs  of
 the  population,  in  which  case,  it  can
 be  for  eight  lakhs  or  ten  lakhs  of  the
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 population,  according  to  the  increase
 of  population,

 In  this  connection,  I  would  like  to
 refer  to  the  Constitution  of  America.
 There,  for  every  1,000  of  the

 Pop
 ulation,

 they  have  got  one  Member.  ey  have
 not  fixed  the  upper  limit  of  500.  The
 problem  with  them  is  want  of  popula-
 tion;  the  problem  with  us  is  excess  of
 population.  Therefore,  there  is  no  good
 in  following  America  in  all  respects.
 In  Canada,  there  are  only  500  Members
 for  the  whole  territory,  they  have  une
 limited  @rritory.  In  the  House  of
 Commons,  they  have  got  600  and  odd
 Members.  There  is  no  other  Legisla-
 ture  where  we  have  more  than  500
 Members.  It  is  a  reasonable  number.
 Suppose  we  have  600  Members,  what
 an  enormous  House  we  will  have?  Ex.
 cept  at  the  time  of  Division,  we  may
 have  some  more  heads  here  and  some
 more  there.  Barring  that,  the  contri-
 bution  to  the  deliberations  of  the  House
 will  not  be  added  materially.  There
 fore,  I  would  appeal  to  hon.  Members
 not  to  insist  upon  any  direction  being
 given  to  the  Select  Committee  by  this
 House  that  we  must  increase  the  nume
 ber  from  500.  There  is  no  limit;  sky  ig
 the  limit.  If  we  go  on  from  500,  we
 are  not  setting  a  limit  according  tg
 the  growth  of  the  population.  Along
 with  the  growth  of  population,  the
 number  of  Members  will  also  rise  and
 then,  not  merely  this  room,  the  entire
 block  and  the  whole  city  of  Delhi  may
 be  necessary  as  a  big  hall  for  the  hous.
 ing  of  the  Members  of  Parliament,  if
 we  go  at  that  rate.  My  humble  request
 is  that  hon.  Members  need  not  insist
 upon  increasing  the  number  of  Mem-
 bers  from  500.-

 As  regards  the  other  point,  instead
 of  this  amendment,  an  amendment  may
 be  made  in  the  Select  Committee,  of
 not  having  an  upper  limit  of  eight  and
 a  half  lakhs,  but  only  a  lower  limit;
 that  is,  there  shall  not  be  a  Member  for
 less  than  seven  and  a  half  lakhs  of  the
 population,  which  will  meet  the  neces
 sities  of  the  situation.  That  also  avoids
 again  and  again  trying  to  meddle  with
 our  Constitution.  All  the  discussiong
 that  took  place  this  morning  regarding
 direction  being  given  to  the  Select  Come
 mittee,  and  powers  being  given  to  the
 Select  Committee  to  go  beyond  the
 scope  of  the  Bill  and  touch  sub-clause
 (a)  also,  are  not  necessary  if  my  sug-
 gestion  is  accepted.

 Shri  Velayudhan:  Sir,  in  the  morn-
 ing,  when  we  were  discussing  these
 two  Bills  together,  I  was  a  little  con-
 fused,  like  other  Members  who  also
 added  to  the  confusion  of  the  Law
 Minister.  In  the  afternoon,  when  we
 assembled  here,  after  hearing  the  clari-
 fication  from  the  Law  Minister,  I  myself
 was  convinced  of  the  points  that  he



 of  Members  in  Parliament.  @  also
 agree  with  the  view  of  the  Law  Minis-
 ter  that  the  maximum  should  not  be
 raised  to  more  than  500  for  the  Parlia-
 mentary  seats.  I  have  cogent  reasons
 for  this  conclusion.  I  was  not  support-
 ing  anybody,  nor  opposing  anybody  in
 this  matter  because  I  think,  as  the  hon.
 Deputy-Speaker  has  said  from  his  com-
 monsense,  the  maximum  should  not  be
 raised  above  500.  When  we  were  going
 through  the  election  process,  I  was  also
 feeling  why  this  Parliamentary  election
 was  being  conducted  at  all  and  why
 not  have  indirect  election  to  Parliament.
 I  got  this  feeling  because  I  had  to  go
 through  about  77  constituencies  for  a
 double  Member  seat  in  Parliament.
 Seventeen  Assembly  constituencies  in
 Travancore-Cochin  made  a  _  double
 Member  constituency  for  Parliament.
 We  felt,  why  this  enormous  amount
 of  walking  here  day  and  night,  why
 not  have  indirect  elections  to  Parlia-
 ment.  if  you  have  proper  representa-
 tion  in  the  various  State  Legislatures
 of  the  country.  Representation  is
 based  on  the  number  of  people;  but  at
 the  same  time.  I  must  say,  when  we
 have  got  the  federal  Legislature,  it  is
 better  from  my  experience  to  have  in-
 direct  elections  for  the  Parliamentary
 seats.

 Regarding  the  amendment  to  the
 Constitution  here,  is  inevitable.
 According  to  the  Constitution,  when
 a  census  is  taken,  a  Bill  like  this  is  re-

 force
 It  is  not  because  we  found  in

 e  last  census  that  there  is  an  in-
 crease  in  the  population  that  a  Bill  has
 been  necessitated;  but,  according  to
 the  Constitution  ‘itself,  even  if  there
 were  a  decrease  in  the  population,  a
 Bill  like  this  would  have  been  neces-
 sary.  Therefore,  my  humble  submis-
 sion  is  that  the  number  of  seats  in
 Parliament  should  not  be  raised.  But,
 I  must  say  that  there  must  be  an  in-
 crease  in  the  number  of  seats  in  the
 local  Legistatures.  That  is  inevitably
 going  to  happen  according  to  the  deli-
 mitation  of  constituencies.

 Ancther  point  that  I  would  like  to
 raise  here..is  this.  I  was  always  feel-
 ing  why  this  Bill:  should  be  sent  to  the:
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 Select  Committee  at  all.  I  was  con-
 fused.  In  fact,-even  last  time,  when
 this  Bill  was  discussed  here,  we  were
 confused,  because  there  is  no  amend-
 ment  here  in  regard  to  sub-clause  (a) of  clause  (I)  of  article  8l;  it  is  an
 amendment  of  sub-clause  (b)  of  article
 8(l)  only.  At  any  rate,  we  sent  this
 Bill  for  circulation.  We  have  got
 certain  opinions  also.  It  has  been
 clearly  stated  from  the  Treasury
 Benches  that  no  amendment  for  article
 8(l)  (a)  is  accepted  by  them.  When
 we  know  that  there  is  that  view,  and
 that  view  is  accepted  by  the  House,  I
 do  not  know  why  for  a  purely  mathe-
 matical  calculation  alone  this  Bill  is
 being  sent  to  the  Select  Committee,
 which  forms  nearly  a  third  or  half  the
 strength  of  this  House.  There  are  about
 35  or  40  members  in  that  Select  Com-
 mittee.  If  this  matter  is  entrusted  to
 the  Election  Commission,  who  are  very
 clever  people,  they  will  easily  within
 five  minutes  tell  you  how  this  has  to
 be  proceeded  with  and  we  can  very
 easily  make  the  calculation.  When  we
 were  having  the  Delimitation  Commis-
 sion,  we  were  all  worried  about  the
 calculations.  Then.  the  Secretary  of
 the  Election  Commission  came  there
 and  taught  us  certain  formulas.
 Within  five  minutes  we  were  able  to
 frame  our  formulas  and  carry  out  the
 work  in  five  or  six  days.  It  is  a  ques-
 tion  of  pure  mathematical  calculation
 if  we  take  this  Bill  and  consider  it
 intelligently.  I  do  not  claim  to  have
 greater  intelligence  than  many  of  you,
 but  from  my  humble  intelligence,  I  must
 say  that  this  Bill  requires  pure  cal-
 culation  and  nothing  else,  if  we  are
 not  going  to  change  sub-clause  (a)  of
 clause  (l)  of  article  8  of  the  Constitu-
 tion.  With  this  humble  submission,  I
 conclude.

 4
 PM.

 Shri  U.  M.  Trivedi  (Chittor):  Sir,
 when  this  Bill  was  commended  to  the
 Select  Committee  along  with  the  Deli-
 mitation  Commission  Bill,  it  set  most
 of  us  thinking:  as  to  why  it  was  neces-
 sary  that  both  these  Bills  should  be
 taken  together,  and  why  should  not  we
 first  find  out  whether  by  studying  the
 change  in  the  delimitation  of  constitu-
 encies,  we  may  not  be  able  to  serve
 our  purpose.  We  are  still  nearly  ten
 years  away  from  the  next  census,  and
 at  least  the  next  election  would  not
 require  any  further  study  of  the  new
 census  figures.  The  figures  of  95]  will
 certainly  hold  good  in  the  next  elec-
 tion  of  ‘957.  Here  we  do  not  know—
 although  we  say  and  sometimes  we  do
 say  correctly,  that  the  population  may
 gO  on  increasing  after  ten  years—
 whether  we  are  sure  to  increase,  or
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 pening  in  the  world—and  we  are
 weary  of'talking  of  planning  and  con--
 trola—we  may  not  have  control  of
 the  population  also,  and  we  may  not
 increase  mathematically  as  we  are  all
 calculating.

 But,  apart  from  that.  the  remedy
 that  I  find  is  instead  of  making  any
 amendment  in  article  8l(l)(a),  or  8
 (l)(b),  we  may  apply  our  mind  to  this
 proposition,  that,  as  we  all  got  elected
 to  this  House  by  standing  for  election
 from  any  part  of  the  country,  why
 should  we  not  have  constituencies
 overlapping  from  one  State  into  an-
 other,  without  any  particular  State
 territorial  limits?  The  first  difficulty
 that  was  pointed  out  by  the  learned
 Deputy-Speaker,  who  has  4  good  deal
 of  experience,  was  that  at  certain
 places  we  cannot  fix  this  minimum  of
 750,000.  If  we  had  this  provision  that
 the  election  to  the  Parliament  should
 not  be  by  the  States,  but  by  the
 various  territorial  divisions  that  could
 be  framed  by  delimitation  of  consti-
 tuencies,  then.  we  can  have  this  figure
 of  750,000  for  each  constituency,  and  we
 will  not  have  much  difficulty.  In  that
 case,  article  82  will  also  require  to  be
 studied,  but  even  without  making  any
 amendment  to  article  82,  if  the  Repre-
 sentation  of  the  People  Act  is  suita-
 bly  amended,  then  we  would  not  have
 to  give  two  representatives  to  a  small
 State  like  Ajmer.  Why  give  a  repre-
 sentative  to  Bilaspur,  give  one  to  Coorg,
 give  one  to  Himachal  Pradesh,  one  to
 Vindhya.  Pradesh,  treat  them  integrat-
 ed  with  udjoining  States—and  we  would
 have  made  a  reduction  of  eight.  This
 is  the  maximum  that  we  would  re-
 quire  even  according  to  mathematical
 calculation  in  the  year  of  the  new  elec-
 tion,  96  or  1962;  and  there  would  be
 no  necessity  for  us  till  the  year  972
 of  making  any  change  in  this  figure
 of  500  and  the  figure  of  500  would
 stand  good  for  at  least  20  years.

 [Mr.  Deputy-SPEAKER  in  the  Chair]

 I  would  then  submit,  that,  as  has
 been  said  by  our  Deputy-Speaker,  a
 House  of  500  is  already  a  very  cum-
 bersome  thing,  and  if  we  increase  simul-
 taneously  with  this  the  maximum
 limit  from  750,000  giving  us  a  repre-
 sentative  to  any  figure  higher  than
 this,  then  those  of  us  who  are  not  very
 rich  and  who  do  not  have  party  funds
 to  help  them,  will  find  it  very  difficult
 to  make  an  approach  to  a  population  of
 750.000  more  so  to  approach  a  popula-
 tion  of  350,000.
 own  constituency;  it  is  a  large  area,
 which  has  absolutely  no  roads  in  an
 area  of  3,000  cq.  miles,  the  roads  are
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 whether,  with  the  events  that  are  hap-  -

 I  am  talking  of  my
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 only  8  miles—with  that  consti
 En it  is  extremely  difficult:for  any

 to  contest  the  elections,  and  it  will  be
 more  so,  if  it  is  increased  to  850,000. I  would  therefore  submit  that  if  we
 take  into  consideration...

 Mr.  Deputy-Speaker:  The  area  of
 the  constituency  will  not  increase.

 Shri  U,  M.  Trivedi:  I  mean  the  in-
 crease  to  850,000.  I  have  to  fight  the
 election  in  three  different  districts—

 one  whole  district,  part  of  another.
 district,  and  part  of  a  third  district—
 and  in  the  delimitation  if  we  go  on
 increasing  the  population  to  850,000,
 then  the  area  would  certainly  increase,
 I  do  not  understand  whether  it  will  not
 be  increased  by  this.

 My  suggestion  is  only  this  much,
 that  if  we  still  stick  to  500  and  if  we
 are  very  strict  and  judicious  and  very
 impartial  then  certainly  there  is  no
 reason  for  us  to  give  weightage  to.
 those  small  States,  namely  the  Part  C
 States  to  which  we  have  given  undue
 weightage.  And  if  we  are  to  take  an-
 other  ten  years’  time  to  just  abolish  the.
 existence  of  these  very  States—Ajmer,
 Vindhya  Pradesh,  Bhepal,  Coorg,  all
 these—then  there  would  be  absolutely
 no  necessity  for  making  any  change
 whatsoever  for  at  least  another  20
 years  to  come,  and  therefore,  my  sub-
 mission  is  this,  that  instead  of  making
 any  amendment  at  this  stage  to  article
 8l()(a),  it  would  be  enough  for  our
 purpose  if  the  Delimitation  Bill  is
 merely  taken  into  consideration,  and
 after  a  report  on  that  is  submitted  to
 this  House,  there  would  probably  be
 no  need  for  us  to  go  into  the
 amendment  of  the  Constitution.  There-
 fore  I  submit  that  when  the  Select
 Committee  for  Delimitation  of  Consti-
 tuencies  takes  into  consideration  all
 these  factors,  it  must  also  take  into
 consideration  the  representation  that
 has  been  given  under  the  provisions
 of  article  82  to  the  Part  C  States  and
 see  to  it  that  the  undue  weightage  that
 has  been  given,  may  not  be  so  given
 to  these  States.  I  submit  the  Bill  may
 not  be  sent  to  the  Select  Committee  so
 far  as  amendment  of  article  8l(l)(a)
 or  (b)  of  the  Constitution  is  concern-
 ed.

 Shri  T.  Subrahmanyam  (Bellary):
 The  original  intention  of  the  Consti-
 tution  with  regard  to  the  strength  of
 this  House  was  500,  and  that  figure
 was  fixed  after  a  good  deal  of  thought,
 comparison  and  experience  from  the
 working  of  Constitutions  in  various
 countries.  And  now  if  we  increase
 that  figure,  it  will  increase  also  the
 inconvenience,  because  the  balanve  of
 advantage  is  that  this  500  is  neither
 a  small  figure  nor  a  large  one.

 oe  ms  ot
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 {Shri  T.  Subramanyan}
 Some  friends  on  the  other  side

 were  saying  that  it  would  be  un-
 democratic,  or  inconsistent  with  the

 to  bring  the  House  of  Commons  also
 To  my  mind,  we  owe  a  great  deal  to
 the  House  of  Commons.  We  have
 got  great  respect  for  it  and  for  its
 conventions,  but  the  House  of
 Commons  was  the  creation  of  histor!
 cal  experiences.  It  was  not  a  result  of
 any  written  Constitution  deliberately
 made.  It  is  a  matter  of  historical
 evolution  or  historical  growth.  Their
 strength  is  640  and  they  proceed  on
 the  presumption  that  all  these  Mem-
 bers  do  not  attend  at  the  same  time,
 and  they  almost  make  it  appear  that
 some  Members  must  necessarily  be
 absent  from  the  p  and  de-
 bates  that  go  on  in  the  House  of
 Commons.  To  my  mind,  this  is  a
 most  unsound  precedent,  if  a  prece-
 dent  is  required,  and  of  all  places,  the
 House  of  Commons  is  not  the  place
 to  which  we  should  go  for  copying
 particularly  in  this  matter.

 Of  course.  there  are  only  two  or
 three  countries  which  have  large
 Legislatures.  One  is  the  U.S°A.  There
 the  representation  is  one  for  every
 300,000;  and  in  the  U.S.S.R.,  I  think
 the  representation  at  present  is  one
 for  every  300,000.  In  the  House  of
 Commons,  as  I  said,  it  is  640.  Just
 now  you  were  observing  while  you
 were  speaking  on  this  motion,  that  in
 the  House  of  Lords  which  has  now  got

 a@  strength  of  746,  hardly  5  people  or
 20  people  are  present.  Therefore,  let
 us  not  proceed  on  the  presumption
 thet  if  we  increase  the  strength  of
 this  House  of  the  People  to  more  than
 500.  we  will  make  for  a  better  or
 sound  working  of  democracy.  I  even
 say  it  would  be  inconsistent  with
 democracy  because  if  large  numbers
 are  compelled  to  be  absent  from  the

 procecdings
 or  debates  of  this  House,

 ate  will  suffer  and  the  peo-

 ple
 will  also  go  unrepresented.  There-

 re,  that  is  the  most  undemocratic
 process  that  we  can  imagine.

 As  you  were  saying.  the  lower  limit
 may  be  there—let  it  be  six,  seven  or
 seven  and  a  half  lakhs;  let  it  be  any
 figure—but  the

 gd
 limit  should  be

 excluded  once  and  for  all  so  that  there
 will  be  no  need  for.  this  periodical
 revision  every  time  that  the  census
 figures  are  taken.  I  therefore  submit,

 Ss  a  that  when  the  Select  Committee
 goes  into  the  matter,  it  should  not
 attempt  to  alter  the  maximum  or  the
 strength  of  this  House  from  ‘508.
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 cle  8l(l)(a)  shogld  not  be  disturb-
 ed,  and  with  regard  to  article  8()(b),
 the  lower  figure,  let  it  be  any  figure.
 Some  friends  wanted  five  lakhs,  some
 friends  wanted  six  lakhs.  There
 should  be  no  u  limit  so  that  the
 strength  of  this  FTouse  should  not  pro-
 ceed  above  this  figure.  I  again  submit
 that  it  is  a  decent  figure,  and  a  large
 number  of  Members  on  this  side  al-
 ways  go  without  any  opportunity  of
 speaking.  They  to  catch  the  eye
 or  the  ear  of  the  uty-Speaker,  but
 very  often,  they  do  not  get  an  oppor-
 tunity  for

 rep
 resenting  what  they

 want  to  say.  It  is  not  a  question  of
 people  on  this  side  trying  to  deny
 opportunities  of  representation  to  peo-
 ple  at  large.  To  my  mind,  democracy
 is  perfectly  consistent  and  workable
 in  this’  country  only  at  this  level  of
 500  being  the  strength  of  this  House.
 I  do  not  wish  to  say  anything  more.

 Shri  Kakkam  (Madurai—Reserved—
 Sch.  Castes):  Sir,  in  supporting  this
 Bill,  I  want  to  say  few  words  about
 the  Melur  Assembly  Constituency.

 Originally  for  Madura  District,
 especially  for  the  Harijans,  three  re-
 served  seats  were  given—in  Madura
 District.  One  for  Periakulam.  one  for
 Nilakaotai  and  one  for  Dindigul
 Taluks.  But  without  consulting  the
 Madras  Government,  later  on  the  re-
 served  seat  in  Athur-Dindigul  was
 transferred  to  Melur.  The  population
 of  Melur  Taluk  is  nearly  two  lakhs,
 and  also  the  population  of  Madura
 Taluk  is  nearly  two  lakhs.  Both  the
 taluks  of  Melur  and  Madura  were
 clubbed  together,  and  they  have  given
 One  general  seat  and  one  reserved
 seat.  So,  I  request  the  hon.  Minister
 to  see  that  one  general  seat  must
 be  given  to  Melur  Taluk,  and  the  re-
 Served  seat  which  is  in  Melur  consti-
 tuency  must  be  transferred  to  Athur-
 Dindigul  constituency.  Though  I  am
 coming  from  Melur  Taluk,  I  want  to
 do  justice  for  the  people  of  Melur
 Taluk  especially  the  Harijans  of  Din-
 cigul  to  get  a  reserved  seat.

 South):  Ibeg  to  Can  vient :  suppo!  e  at
 the  maximum  limit  for  the  el
 ship  of  the  House  of  the  People  should
 not  be  raised  above  500.  Some  objee-
 tlons  have  been  made  on  the  ground that  wiren  the  tion  is  increas
 year  by  year,  ८  r will  be  undemocratic
 not  to  increase  the  number.  I  would
 submit  that  it  is  not  the  number  of
 the  people  who  can  be  called  real
 representatives  of  the  people  but  the

 quality
 of  the  people  who  resent

 constituency,  and  also  can
 put

 es
 sound  views.  that  should

 count.
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 I  believe,  in  a  House  consisting  of
 a  large  number  of  people,  it  is  always
 the  convention  or  custom  that  people
 who  know  politics  or  democracy  al-
 ways  take  up  one  particular  subject
 for  discussion,  and  after  careful  and
 deep  study,  they  always  represent
 the  whole  country.  In  this  way
 some  people  take  up  _  health,
 some  others  commerce  and  so  on,  It
 is  unfortunate  that  democracy  be
 defined  in  such  a  way  that  if  one  mem-
 ber  is  given  for  two  or  three  lakhs,
 the  representation  will  be  more  sound
 But  only  a  few  people  can  understand
 all  the  subjects,  and  I  believe  only  a
 few  people  can  understand  any  parti-
 cular  subject  deeply.  For  instance,
 there  are  a  few  people  in  this  House
 who  will  be  able  to  know  real  inter-
 national  exchange  policy  of  the  Re-
 serve  Bank.  or  how  the  gold  standard
 fluctuates.  how  shares  are  sold,  how
 they  are  purchased,  how  prices  change
 in  the  exchange  market,  how  the  price
 levels  fluctuate,  etc.  So  my  submission
 is  that  instead  of  talking  democracy
 we  should  talk  sound  commonsense,  It
 will  be  a  far  better  thing  if  hon.  Mem-
 bers  who  talk  on  any  particular
 subject  try  to  put  things  before  the
 House  so  that  they  will  benefit  the
 whole  country,  instead  of  talking  about
 a  particular  constituency  or  a  parti-
 cular  small  area.  Whenever  the  food
 policy  is  discussed.  I  always  hear  the
 names  of  Ravalaseema.  Hyderabad
 Travancore-Cochin  and  the  names  of
 four  or  five  other  districts.  But  if  hon.
 Members  go  deep  into  the  matter,  they
 will  find  that  the  whole  food  policy
 of  the  Government  of  Indla  cannot  be
 fuided  by  these  four  or  five  places.
 We  have  to  study  the  whole  situation
 in  the  country  and  also  the  inter-
 national  position.  So  my  submission
 is  that  it  is  very  sound  that  more  than
 500  persons  should  not  come  to  the
 House  of  the  People  at  all.  500  should

 be  the  maximum  limit.

 Then  as  regards  my  second  point,  I
 would  submit  that  it  is  better  to  avoid
 frequent  changes  in  Constitution.  In
 our  constituencies  and  other  places
 people  always  object  to  the  change  of
 the  Constitution  within  a  period  of
 two  or  three  years  after  its  enactment.
 They  do  not  know  what  changes  are
 necessary  but  they  ask  me  as  a  former
 Member  of  the  Constituent  Assembly
 “What  is  the  kind  of  Constitution  you
 made  then,  if  you  want  to  change  it
 today?”  Therefore  I  would  request
 the  Select  Committee  that  they  should
 incorporate  only  such  amendments  to
 sub-clause  (9)  of  Clause  (l)  of  Article
 8l  that  further  changes  due  to  increase
 of  population  will  not  be  necessary
 after  five  or  ten  years.  We  should
 place  a  lower  limit  or  no  limit  at  all:
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 and  it  should  be  left  to  the  Delimita-
 tion  Commission  to  fix  the  constitu-
 encies.  If  that  is  done,  it  will  not  be
 necessary  at  all  to  change  the  Consti-
 tution.  As  my  hon,  friend  Shri  Velayu-
 dhan  put  it,  if  we  put  in  the  amend.
 ment  in  a  language  which  will  fit  in
 with  tho  body  of  the  Constitution,
 without  putting  limitations  either  thig
 way  or  that  way,  then  I  would  sub-
 mit,  there  will  be  no  difficulty  of  any
 change  in  the  future.  With  these  re.
 marks,  I  conclude.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  Sir,  it  is  very  unfortunate  that
 we  have  begun  a  very  important  Bill
 like  the  one  under  discussion  with  a
 certain  amount  of  confusion.  The
 necessity  of  the  Bill  has  not,  I  am
 afraid,  been  clarified  sufficiently  by the  Minister  and  also  the  fact  that  sub-
 clause  (a)  has  been  ruled  out  of  the
 scope  of  discussion  really  makes  many of  the  suggestions  many  of  us  on  this
 side  of  the  House  are  going  to  put
 forward  unreal.  However,  not  ta’
 arithmetically  but  more  in  politica! digits  as  to

 ‘ee
 this  is  going  to

 be  a  restriction  of  democracy  or  not, I  should  like  to  put  forward  certain
 very  practical  difficulties  that  are
 going  to  come  up  as  a  result  of  the
 changes  proposed.

 My  friend  Mr.  A.  C.  Guha  has  talk.
 ed  about  the  difficulty  of  how  he  would
 be  able  to  fight  a  constituency.  It  ig
 not  only  a  question,  Sir,  of  fighting  a
 constituency;  the  question  is,  how  are
 we  going  to  represent  our  constitu.
 encies?  Certain  suggestions  have  been
 made  by  my  friend  just  now  that  we
 should  specialise,  and  by  specialisation
 we  shall  best  be  able  to  serve  our
 constituencies.  But.  Sir,  I  would  like
 to  put  it  this  way.  With  the  consti.
 tuencies  as  they  are  constituted  ६05
 day,  we  find  it  almost  next  to  impossi-
 ble  to  go  to  all  the  sections  and  to  all
 the  areas  where  we  should  go  and with  whom  we  should  have  living  con-
 tact.  It  is  mot  only  the  question  of
 knowing  what  the  Reserve  Bank  is
 doing,  it  is  not  only  the  question  of
 knowing  what  international  politics  is
 taking  place,  but  it  is  essentially  of
 knowing  what  those  constituencies
 want  us  to  place  before  this  House and  to  know  what  their  demands  are
 and  to  see  that  they  are  pushed  for.
 ward  in  this  House.  Therefore,  Sir,
 taking  into  consideration  the  consttl-
 tuencies  as  they  are  today,  we  find  it
 difficult  to  have

 nung
 links  between

 the  people  and  this  House,  which  ak
 though  it  is  a  very  august  House,  I
 would  like  to  say,  is  very  far  removed
 from  the  helter-skelter  and  the  e
 day  life  of  the  people.  For  instance, in  my  constituency—I  represent  @
 double-member  constituency—we  have
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 to  go  amongst  eight  and  a  half  lakhs
 of  people.  It  is  an  area  which  is
 difficult—the  topography  is  v
 cult,  communications  are  very  t
 —and  after  spen  eight  months  in
 Parliament  we  ond  it  almost  next
 to  impossible  within  the  four  months
 to  go  even  once  a  year  to  all  our
 areas,  report  back  what  has  happen-
 ed  in  Parliament.  what  they  are  doing
 and  bring  back  their  feelings  and  de-
 mands  to  this  august  Assembly.  There-
 fore,  we  feel  very  strongly  that  there
 should  be  no  further  extension  of  the
 number  of  voters  in  a  constituency  be-
 cause  we  feel  that  we  are  not  only  re-
 flecting  a  territory  or  an  arithmetical
 number,  but  that  we  are  reflecting  the
 will,  the  desire  and  the  sovereign  will
 of  the  people,  and  that  is  where  we
 object  to  this  Bill  restricting  the
 number  of  people  within  a  consti-
 tuency.

 Then.  Sir.  I  should  also  like  to
 pojnt to  another  factor,  the  tendency  of  the

 various  Governments  to  restrict  by

 ces  within  my  _  pr
 find  that  in  a

 big
 city

 #
 like  Calcutta

 the  Corporation  franchise  has  been
 limited,  although  there  are  State  As-
 sembly  rolls,  and  also  in  the  case  of
 local  self-government  elections  we
 find  that  the  local  self-government
 rules  of  9i9  are  being  used,  although
 the  State  Assembly  rolls  are  there
 giving  adult  franchise.  Therefore,
 when  we  see  all  these  tendencies  we
 are  afraid  that  by  these  various
 amendments  we  will  annul  the  very
 principles  for  which  adult  franchise
 was  given  and  the  limitations  of
 voters  in  a  constituency  were  put  in
 the  Constitution,  which  are  now
 sought  to  be  changed.  Therefore,  with
 all  the  emphasis  at  my  command  I
 oppose  what  is  in  fact  a  restriction  of
 franchise  through  the  proposal  of
 increasing  the  number  of  voters  in  a
 constituency.

 Next,  if  this  is  so,  automatically  the
 question  of  changing  sub-clause  (a)
 comes  up.  arious  speakers  from
 various  parts  of  the  House  have  op-
 posed  the  raising  of  the  number  500
 on  grounds  of  efficiency  and  on  various
 other  grounds—that  it  will  be  rather
 uncomfortable  etc.  The  question  of
 seating  arrangements  of  the  House  has
 also  been  raised.  I  think  that  is  very
 trite  and  I  will  not  answer  that.  But
 as  to  whether  this  number  is  going

 ‘ich  we have  to  take into  considera: Ww  we  have  e
 tion.  We  have  to  take  into  considera-

 ple.
 I  would  like  to  quote  certain

 greater  ex
 we

 to  the
 or  not.  Will  it  be  more  Orel  Ay  dy  for
 the  successful  voicing  of  the  people's
 opinions?  That  is  what  we  have  to
 take  into  consideration.

 References  have  been  made  to  other
 Constitutions  and  other  Houses.
 Specially  and  often  in  this  House  we
 refer  to  English  law  and  to  the  prece-
 dents  set  up  in  the  House  of  Commons.
 I  know  that  comparisons  are  unneces-
 sary  and  also  odious  and  they  should
 not  be  always  copied  without  any
 change.  But  when  we  talk  about-
 whether  it  is  unwieldy  when  there
 ate  more  than  500  Members  or  not,  I
 would  like  to  submit,  Sir,  that  in  the
 House  of  Commons  they  have  for  a
 very  very  small  population  about  640
 Members.

 Shri  Dhulekar:  Here  we  have  5,000.

 Shrimati  Renu  Chakravarity:  That
 is  a  thing  which  we  are  not  prepared
 to  accept.  We  have  to  see  that  the
 number  is  so  kept  that  we  are  really
 able  to  represent  the  people,  to  re-
 present  their  demands  and  to  vyoice
 their  will;  it  is  to  them  that  we  have
 to  go  back,  to  whom  we  have  to  report
 and  for  whom  we  must  be  able  to
 fight.  That  is  the  main  principle  be-
 hind  such  Bills  and  therefore,  I  would
 submit  that  this  Bill  should  not  be  as
 it  is  and  that  the  limitation  as  it  is
 now  should  be  there.  Certainly  I
 agree  with  certain  Members  on  the
 other  side  of  the  House  that  the  mini-
 mum  limit  should  not  be  raised  more
 than  five  lakhs  because  there  are  very
 sparsely  populated  areas,  where  if  we
 are  to  raise  that  limit  they  will  go
 completely  unrepresented.  With  these
 few  words,  Sir.  I  resume  my  seat.

 Dr.  N.  B.  Khare  (Gwalior):  Sir,  I
 have  come  to  this  House  after  fighting
 not  one  but  two  elections  in  two  differ-
 ent  States  and  I  know  all  the  hard-
 ships  with  which  a  candidate  has  to
 put  up.  But  I  do  not  think  anyone
 should  be  dismayed  by  these  hardships.
 This  is  really  a  proud  privilege  of
 rendering  public  service,  and  one
 should  not  be  dismayed  by  them.

 From  the  discussions  I  was  rather
 amused.  I  think  there  was  a  much
 ado  about.  nothing.  A  lot  of  concern
 was  shown  here  by  various  Members
 for  democracy.  I  do  not  know  what
 is  democracy.  In  fact.  (Some  hon.
 Members:  Hear,  hear).  What  I  find
 functioning  here,  I  do  not  call  it  de-
 mocracy  at  all.  It  is  autocracy,  pure
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 and  simple,  that  is  functioning  here.
 Sir,  I  do  not  think  that  either  the
 expansion  or  the  contraction  of  the
 area  of  a  constituency  or  8  slight
 variation  in  the  number  of  voters  in
 a  constituency  will  affect  democracy
 at  all.  Democracy  depends  upon  free-
 dom  of  thought  and  freedom  of
 expression  which,  I  think,  are  rather
 very  scarce  here.  So  to  talf  of  de-
 mocracy  is  useless.

 क
 Mr.  Deputy-Speaker:  I  think  the

 bon.  Member  is  excluding  the  Parlia-
 ment.

 Dr.  N.  B.  Khare:  It  has  gladdened
 my  heart  to  be  here  because  I  heard

 a  gentleman  sitting  to  my  left—he  has
 lef,  now—who  dared  to  say  on  the
 floor  of  this  House  that  as  a  Con-
 gressman  he  opposed  this  Bill  moved
 by  the  Congress  Government.  This
 is  democracy,  Sir.  He  had  _  the
 courage  to  oppose  this  Bill.  The
 Congress  is  a  body  which  as  I  said
 the  other  day  is  composed  of  yes-
 men,  a  middle-sex  regiment.  But
 he  is  bold  enough  to  oppose  it  and
 this  is  real  democracy  and  I  welcome
 it.  I¢  is  only  to  congratulate  my

 friend  who  dared  to  say  that  as  a
 Congressman  he  opposes’  this  mea-
 sure  introduced  by  the  Congress
 Government  that  I  wanted  to  speak.
 (Interruption).  Wisdom  has  at  last
 begun  to  dawn.

 Shri  N.  M.  Lingam  (Coimbatore):
 Sir,  the  need  for  amending  article
 8l  (l)  (9)  of  the  Constitution  arises
 from  the  fact  that  under  clause  (3)
 of  the  same  article  an  Election  Com-
 mission  has  to  be  set  up  to  delimit
 constituencies  after  each  census.  I
 suppose  that  to  facilitate  the  work
 of  the  Election  Commission  sub-
 clause  (b)  of  article  8l  (l)  has  to
 be  amended  by  this  House.  The  ob-
 ject  of  that  sub-clause  is  that  there
 should  be  flexibility  in  delimiting  the
 constituencies  and  that  there  should
 not  be  any  undue  severity  or  slack-
 mess  in  delimiting  the  constituencies
 by  the  Election  Commission  should  it
 indulge  in  gerrymandering.  I  think
 it  is  with  that  view  that  this  sub-
 clause  was  added.  Otherwise  article
 8l  (l)  (a)  is  complete  in  itself.  All
 that  would  be  necessary  is  to  see
 that  the  country  be  divided  into
 constituencies  by  the  simple  for-
 mula  of  dividing  the  total  population
 by  the  total  number  of  seats  given  in
 article  BL  (l)  (a).  But  the  Consti-
 tution-making  Body  thought  it  neces-
 sary  to  insert  this  provision  to  en-
 sure,  as  I  said,  the  flexibility  of  the
 delimitation  and  to  ensure  8  fair
 method  of  delimiting  the  consti-
 tuencies.
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 Sir,  now  the  need  has  arisen  *to
 amend  this  because  the  figures  of
 the  President’s  order  on  which  the
 delimitation  was  based  will  no
 longer  be  in  force  after  the  260
 January,  1953.  That  is  to  say,  the
 figures  of  the  President's  order  for
 determining  the  constituencies  was
 based  on  an  arbitrary  formula,  since
 it  was  immediately  prior  to
 latest  census.  Now,  3  the  situation
 stands  at  present,  we  have  consti-
 tuencies  having  certain  figures  of
 population  as  ordered  by  the  Prasi-
 dent  but  actually  those  figures  are
 not  in  accordance  with  the  latest
 census  figures.  As  #  matter  of  fact,
 as  the  Statement  of  Objects  and
 Reasons  shows,  in  certain  consti-
 tuencies  the  population  exceeds
 seven  and  a  half  lakhs.  So,  Sir,
 although  the  constituencies  will  re-
 main  territorially  as  they  are,  in
 respect  of  population  they  will  be
 running  contrary  to  the  provisions
 of  the  Constitution,  Hence  the  need
 to  refix  the  range  of  population.  I
 was  going  to  suggest,  Sir,  that  this
 sub-clause  (b)  vf  clause  (l)  of  arti-
 cle  BL  be  deleted  altogether  from  the
 Constitution  so  that  this  clause  could
 be  made  part  of  the  directives  under
 ciause  (3),  which  says:

 “Upon  the  completion  of  each
 census,  the  representation  of  the
 several  territorial  constituencies
 in  the  House  of  the  People  shall
 be  readjusted  by  such  authority,
 in  such  manner  and  with  effect
 from  such  date  as  Parliament
 may  by  law  determine:”

 Now,  I  think  these  limits  within
 which  a  constituency  shall  be  de-
 limited  could  be  part  of  the  Decen-
 nial  Delimitation  Cormmuission  Act
 so  that  the  House  need  not  amend
 the  Constitution  every  ten  years.  I
 hope  the  Select  Committee  would
 give  its  consideration  to  thig  sug-
 gestion  of  mine.

 Much  has’  been  said  about  the
 meed  for  raising  the  maximum  limit
 under  article  6l.  I  think  equally
 enough  has  been  said  that  it  is  not
 only  not  desirable  but  quite  unneces-
 sary  to  have  this  limit  raised.  Com-
 parison  has  been  made  with  the
 House  of  Commons  where  for  a
 population  of  about  40  millions  there
 are  640  Members.  But  it  is  forgot-
 ten  that  here  we  have  State  Legis-
 Jatures.  whereas  in  England  there
 are  no  State  Legislatures.  Secondly, as  some  of  my  hon.  friends  have  said
 already,  it  ig  difficult  to  catch  the

 e  of  the  Speaker  and  if  every
 ‘é@mber  is  to  play  his  part  here.  the

 additien  of  Members  to  this  House
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 will  weaken  its  strength  and  effici-
 ency.  I  would  even  go  to  the  extent
 ef  adding  a  line  to  Gray's  Elegy
 and  say:

 “Full  many  a  meinber  is  bois
 to  blush  unsecn

 And  waste  his  life  im  the  vast-
 ness  of  this  House.”

 So,  I  think  it  is  the  intention  cf
 the  House  that  the  maximum
 strength  laid  down  under  article  Bi
 should  not  on  any  account  be  raised.
 If  we  proceed  on  that  basis,  it  be-
 comes  incumbent  upon  us  to  amend
 wub-c:ause  (b),  because  it  is  obli-
 gatory  on  the  part  of  the  House  to
 set  up  a  Delimitation  Commission
 under  clause  (3).  And  to  enabie
 that  Delimitation  Commission  +a
 work  oroptriy,  we  have  iaid  down
 criteria.

 ‘An  apprehension  has  been  ex-
 pressed  that  the  ceiling  of  eight  and
 a  half  lakhs  would  cause  trouble  and
 hardship  in  getting  into  touch  with
 the  electorate  and  that  the  consti-
 tuencies  will  become  unduly  large.
 But,  in  actual  practice,  Sir,  as  things
 are  today,  the  territorial  limits  re-
 main  the  same;  only  the  population
 ig  increased  to  the  maximum  of  eight
 and  a  half  lakhs.  So,  in  fact.  we
 are  regularising  the  territorial  limits
 of  the  constituency  but  that  does  not
 mean  that  the  constituencies  will  be
 widened  in  area.  Most  of  the  old
 constituencies  will  remain  intact  but
 they  will  have  increased  population
 after  the  26th  January,  1953,  based
 on  the  comsus  figures.  So.  Sir,  this
 sub-clause  of  article  8l  which  is  in-
 serted  main!y  to  provide  flexibility
 and  to  make  delimitation  as  far  as
 possible  and  to  see  that  the  power  of
 delimitation  is  not  abused  by  the
 Commission.  should  be  made  part  of
 the  Delimitation  Commission  Bill
 which  is  going  to  be  passed  by  this
 House.  I  think,  immediately  after  we
 pass  this  measure.

 Dr.  8.  P.  Mookerjee:  Sir,  in  spite  of
 the  clarifications  sought  to  be  made
 by  those  who  have  spoken  in  support
 of  the  Bill,  I  am  afraid  it  is  not  clear
 in  the  minds  of  many  of  us  as  to
 whether  this  Bill  is  at  all  necessary
 or  not.  (Babu  Ramnarayan  Singh:
 Hear.  bear.)  The  limits  which  were
 mentioned  in  article  al  of  our  Consti-
 tution  were  not  arrived  at  in  a  light-
 hearted  manner.  Ip  fact,  if  you  refer
 to  the  debates  that  took  place  at  the
 time  of  framing  the  Constitution,
 you  will  find  that  after  considering
 various  Jactorg  it  was  thought  that
 bearing  i  mind  the  conditions  exist-
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 ipg  in  India  the  figures  that  we  in-
 cluded  in  the  Constitution,  namely.
 five  lakhs  as  the  lower  limit  and
 seven  and  a  half  lakhs  as  the  upper
 limit  would  be  a  fair  compromise.
 am  not  saying  that  the  figures  can-
 not  be  changed  under  any  circum-
 stances,  but  surely  the  onus  lies
 heavily  on  Government  to  make  out
 a  case  for  an  increase  in  these
 figur@s.  What  I  regret  is  that  this
 Bil!  has  been  brought  forward  with-
 out  a  full  examination  of  the  consi-
 derations  which  would  have  justified
 such  dan  inereuse.  The  census  report
 i;  there.  aArticle  BL  itself  contem-
 plates  that  after  the  census  revorts
 have  been  obtained,  there  will  be  a
 re-adjustment  of  the  territoria]  con-
 stituencies.  Obviously,  that  mean;
 that  as  far  as  possible  it  should  be
 diane  within  the  limits  mentioned  in
 article  8l  (l)  (9),  namely,  that  the
 limits  should  not  be  less  than  five
 lakhs  and  more  than  seven  and  3
 half  lakhs.

 Mr.  Deputy-Speaker:  Could  they
 not  have  contemplated  that  in  the
 first  instance  itself  the  total  strength
 of  the  House  may  not  go  up  to  500  and
 that  the  Parliament  would  reach  the
 limit  of  500  only  gradually?

 Dr.  8,  P.  Mookerjee:  That  also  is
 possible.  They  might  have  thought
 that  the  maximum  number  may  not
 be  reached  in  the  very  first  stage.
 But  as  you  know  we  were  very  liberal
 in  considering  the  claims  of  Part  C
 States  for  reasons  which  are  weil
 known  to  many  Members  of  this
 House.  Many  of  those  States  had  no
 Legislatures  of  their  own,  and  they
 had  their  special  problems.  There-
 fore,  it  was  thought  that  so  long  as
 the  upper  limit  of  500  was  not  being
 exceeded  there  was  no  harm  in  giving
 some  specia]  consideration  to  Part  C
 States.  Now  that  it  is  proposed  to
 re-examine  the  whole  matter,  surely
 Government  should  consider  the  posi-
 tion  of  Part  C  States  more  seriously.

 Shri  Biswas:  It  has  been  done,  and
 I  explained  it.

 Dr.  8,  P.  Mookerjee:  That  was  just
 touched  upon  by  the  Law  Minister.
 but  if  really  the  position  of  Part  C
 States  had  been  very  carefully  consi-
 dered,  then  my  question  is:  is  it
 necessary  to  increase  the  limits  here
 and  now?  I  de  not  wish  to  recapitu-
 late  the  figures  which  have  already

 a
 placed  before  the  House  in  de-

 t  c
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 Biswas:  May  |  interrupt  the
 hon.  Member  for  a  minute?  The
 actual  average  worked  out  at  the  last
 elections  to  Tr

 Dr.  8.  P.  Mookerjee:  7-25.

 Shri  Biswas:  No—7:3.  That  is  the
 figure  obtained  from  the  Election
 Commissioner  and  therefore  the  in-
 crease  now  suggested  in  the  average
 of  7°5  is  only  0°2,  i,e.  20,006.  and  as  a
 matter  of  fact  that  is  not  sufficiently
 large.

 Dr.  S.  P.  Mookerjee:  Unfortunately.
 the  more  we  start  referring  to  these
 detailed  figures,  the  more  confused  we
 become.  Let  me  try  to  do  it  in  my
 own  way.

 Shri  Biswas:  This  shows  that  this
 matter  had  been  thought  out  by  the
 Government—that  is  whut  I  want
 to  say.  My  learned  friend  was
 not  therefore  correct  when  he  said
 that  this  was  sprung  upon  the  House
 without  any  consideration.

 Dr.  S.  P.  Mookerjee:  I  am  glad
 that  the  Law

 Minister
 has

 been:  3008 explain  the  mat  more  clear

 ig  the  afternoon  than  he  did  in  the
 morning.  Let  me  put  the  problem  in

 my  own  way  before  the  hon.  Minis-
 ter.  India’s  population  according  to
 the  95l  census  figures  is  35  crores
 68  lakhs  and  odd  and  if  we  divide  it

 by  750,000  we  get  476  seats.  I  have
 not  taken  into  account  the  extra
 weightage  given  to  Part  (  States.
 So,  if  you  have  500  as  the  maximum
 limit  as  now  fixed,  you  still  have  24
 seats,  if  not  more,  in  your  hands  to
 make  such  readjustments  as  you
 wish  to  make.  Unfortunately,  the
 figures  are  not  yet  available  to  us
 and  I  myself  cannot  say  with  exactl-
 tude  how  the  situation  will  stand  in
 particular  States  as  a  result  of  the
 census  reports.

 Shri  Gadgil:  Bengal  wil]  get  a  little
 more.

 Dr.  8.  P.  Mookerjee:  I  know  the
 Maharashtrian  who  always  th
 of  his  own  interest  thinks  of  Bengal
 also.  If  you  are  a  little  more  charit-
 able  towards  Bengal,  I  will  not  be
 sorry.

 Shri  Biswas:  Bengal  will  have  one
 less  now.

 Dr.  8,  P.  Mookerjee:  So  far  as  the
 Select  Committee  is  concerned,
 obviously  the  procedure  should  have
 been  to  have  a  Bill  for  the  appoint-
 ment  of  a  Delimitation  Commissiun
 and  once  it  was  known  that  as  a  re-
 sult  of  the  census  operations  it  would
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 not  be  possible  for  us  to  accommo~
 date  the  increased  population  of  the

 country  within  the  framework  of

 Members  in  the  House  of  the  People,
 then  and  then  alone  could  Govern-
 ment  have  come  with  a_  certain
 degree  of  precision  and  said  that  if
 the  House  desired  to  confine  itself  to
 the  maximum  of  seven  and  a_half
 lakhs  then  the  size  of  the  House
 should  be  increased  from  500  to,
 say,  50  or  515,  But  in  the  absence
 of  such  information,  we  are  just
 asked  offhand  to  increase  both  the
 minimum  limit  and  the  maximum
 limit.  In  the  morning  at  least,  the
 Law  Minister  was  good  enough  to  say

 wthat  the  Government  was  prepared
 to  keep  its  mind  open  and  consider
 the  whole  matter,  or  rather  both  the
 matters  simultaneously  and  I  think
 he  did  suggest......

 Shri  Biswas:  The  two  Bills  will  be
 considered  by  the  same  Select  Com-.
 mittee.

 Dr.  8,  P.  Mookerjee:......I  think  he
 did  suggest  that  if  after  considering.
 the  deli mitation  proposals  it  was
 found  that  it  was  not  necessary  to  in-
 crease  the  limit—minimum  or  maxi-
 mum—then,  as  he  said,  even  this  Bill
 may  be  dropped.  There  may  be  a”

 from  the  Select
 Committee  thay  the  Bill  need  not  be
 proceeded  with.  The  reason  for  me
 to  intervene  at  this  stage  is  to  शान
 phasise  this  viewpoint,  namely,  let
 not  the  Government  be  bound  to  in-
 crease  the  limits—minimum  or  maxi-
 mum.  I  am  not  going  into  the
 various  arguments  which  have  been
 put  forward  by  other  Members  of  the
 House—whether  it  will  be  difficult
 for  the  poor  man  or  for  middle  class
 people  to  run  such  an  election:  or
 whether  it  will  be  unfair  to  demo-
 cracy;  or  it  will  not  secure  the  pro

 per  contact  between  the  Member
 concerned  and  his  voters—I  am  not
 going  into  those  aspects.  There  are
 weighty  reasons  why  we  deliberately
 decided  to  limit  to  five  lakhs  and
 seven  and  a  half  lakhs.  Unless
 therefore  it  is  absolutely

 oz

 ry
 in  relation  to  the  census  figur@i  now
 announced  that  the  maxim  mum-  , ber  has  to  be  ased,  let  it=nat  be
 increased  just  se ause  Government
 says  that  it  has  made  up  its  mind  to

 gu
 has

 introduced.  I  am  sure  t  if

 i
 +  matter  is  carefully  examined,  we

 all  be  able  to  makz  some  re-adjust-
 ment.  I  have  not  got  all  the  figures
 which  the  Election  Commissioner  has
 before  him,  but  so  far  as  I  have  been
 able  to  go  through  the  figures  avail-
 able  from  the  census  reports.  it  does-
 appear  that  some  adjustments  here-
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 should  be  possible  for  us  not  to  exce-
 ed  seven  and  a  half  lakhs  and  also
 not  to  exceed  the  total  strength  of
 the  House  beyond  500.  That  is  one
 matter.

 _The  second  matter  is,  as  you  had
 ‘hinted  in  your  speech,  that  although

 only  article  8l  (l)  (b)  is  being
 amended  it  is  very  necessary  that
 the  whole  article  should  he  re
 examined  by  Government  and  a  suit-
 able  amendment  should  be  made  so
 that  it  may  not  be  necessary  to  se-
 ture  an  amendment  of  the  Constitu-
 tion  at  the  conclusion  of  each  census
 operation.  The  existing  provision
 does  not_look  well.  I  have  not  found
 in  any  Constitution  of  the  world  that
 its  articles  have  to  be  altered  after
 ach  census  operation.  We  can
 ‘choose  a  suitable  wording.  You  have
 made  some  suggestion.  Some  other
 Members  also  have  made  some
 suggestions.  All  these  may  be
 taken  into  account  by  Government
 and  we  may  take  up  the  question  of
 amending  the  Constitution  suitably
 with  this  end  in  view.  I  am  not  say-
 ing  anything  with  regard  to  delimi-

 ‘tation,  because  that  will  come  up
 when  we  take  up  the  next  Bill.  The
 only  point  I  would  like  to  ask  the
 Law  Minister  to  answer  is  with  re-
 gard  to  refugees.  As  you  know,  Sir,
 there  are  at  least  three  million  re-
 fugees  who  have  come  _  trom  East
 Bengal.  There  are  also  a  large  num-
 ber  of  people  who  have  come  from
 Sind.  According  to  our  _  present
 ‘Constitution  anyone  who  has  come
 ‘to  India  from  Pakistan  after  the  25th
 July,  949  is  not  entitled  to  attain
 Indian  citizenship.  I  had  written  to

 ‘the  Prime  Minister  sometime  ‘ago
 ‘about  this  matter  and  had  requested
 ‘him  to  take  steps  for  altering  the
 ‘Constitution  so  that  we  can  give
 citizenship  rights  to  these  few  mil-
 lions  of  people  who  are  now  definite-
 ly  settled  in  India.  We  had  put
 forward  a  similar  demand  previous-
 ly  signed  by  a  hundred  Members  of
 the  past  Parliament,  so  that  they
 could  have  narticinated  in  the  last
 ‘elections.  But  unfortunately  that
 ‘was  not  possible,  for  some  reason  or
 other.  The  Prime  Minister  has  re-
 plied  to  me  that  the  Law  Ministry
 is  looking  into  this  matter  and  a
 Citizenship  Bill  will  shortly  be  intro-
 duced  when  this  point  will  be  kept

 “in  view  and  necessary  changes  in  the
 Constitution  made.  Before  we  take
 further  steps  from  now  onwards  for
 ‘the  preparation  of  electoral  rolls  for
 the  next  elections  it  is  necessary  that
 preliminary  steps  should  be  taken  80

 “that  such  a  large  number  of  people
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 who  have  now  definitely  decided  to
 live  in  India  may  not  be  deprived  of
 their  citizenship  rights  and  also  other
 rights  which  follow  from  such  rights.
 I  hope  the  Law  Minister  will  be  able
 to  say  something  on  this  matter.

 Shri  Biswas:  Sir,  the  present  Bill
 is  based  on  the  existing  position
 under  the  law.  Those  who  had  not
 acquired  Indian  citizenship  were  ex-
 cluded.  If  they  are  afterwards  given
 citizenship  rights,  then  the  question
 will  have  te  be  reconsidered.

 Dr.  S.  P.  Mookerjee:  Will  it  mean
 another  amendment  of  the  Constitu-
 tion—has,  that  point  been  taken  into
 account  by  Government?

 Shri  Biswas:  As  a  matter  of  fact,
 if  you  adopt  the  higher  limit  we  are
 suggesting  now  in  sub-clause  (b),
 they  will  be  quite  within  that  limit.

 Shri  Satya  Narayan  Sipha:  I  had
 proposed  the  addition  of  three  names
 to  the  list  of  members  of  the  Select
 Committee.  With  your  permission,  I
 would  suggest  the  addition  of  one
 more  name,  that  is.  Shri  Anantha-
 sayanam  Ayyangar.

 Mr.  Deputy-Speaker:  I  will  now
 put  the  motion  to  the  vote  of  the
 House.

 Babu  Ramnarayan  Sinch  (Hazari-
 bagh  West):  I  have  something  to
 say.

 Mr.  Deputy-Speaker:  I  feel  there
 has  been  enough  discussion  over  this
 matter.  Hon.  Members.  will  send
 their  suggestions  to  the  Select  Com-
 mittee.  When  the  Report  of  the
 Select  Committee  comes  before  us,
 hon.  Members  will  have  another  op
 portunity.

 So  the  following  names  have  been
 added  to  the  existing  list  of  33:

 Shri  S.  S.  More,  Shri  B.  S.  Murthy,
 Shri  N.  C.  Chatterjee  and  Shri  Anan-
 thasayanam  Ayyangar.

 Dr.  Syama  Prasad  Mookerjee’s
 name  was  also  mentioned,  I  think.

 Shri  Biswas:  I  propose,  Dr.  Mooker-.
 jee’s  mame  also  may  be  added  to  the
 list,  in  addition  to  the  ones  just  read
 out  by  you.

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  motion  to  the  House,  includ-
 ing  in  the  list  the  names  suggested  in
 addition.
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 The  question  is:

 “That  the  Bill  further  te
 amend  the  Constitution  of  India
 be  referred  to  a  Select  Committee
 vonsisting  of  Shri  Bhawanji  A.
 Khimiji,  Shri  Syamnandan
 Sahaya,  Shri  Gajendra  Prasad
 Sinha,  Shri  K.  L.  More,  Pandit
 Lingaraj  Misra,  Shri  Rohini
 Kumar  Chaudhuri,  Pandit,  Lak-
 shmi  Kanta  Maitra,  Shri  Mohan-
 lal  Saksena,  Shri  N  Lingam,
 Shri  Udai  Shankar  Dube,  Chou-
 dhary  Raghubir  Singh,  Shri
 Nemi  Chandra  Kesliwal,  Shri
 Ranbir  Singh  Chaudhuri,  Shri
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 Gidwani,  Shrimati  Renu  Chakra-
 vartty,  Shri  T.  Punnoose,  Shri
 Girraj  Saran  Singh,  Dr.  Manik
 Chand  Jatav-vir,  H.  H.  Maharaja
 Rajendra  Narayan  Singh  Deo,
 Shri  N  M.  Swamy,  Shri  Radha
 Charan  Sharma,  Shri  Ranjit
 Singh,  Shri  P.  N.  Rajabhoj,  Shri
 Awadheshwar  Prasad  Sinha,  Shri
 S.  8,  More,  Shri  8.  8.  Murthy,
 Shri  N.  lon  Chatterjee,  Shri
 Ananthasayanam  Ayyanzar.  Dr.
 Syama  Prasad  Mookerjee  ind  the
 Mover,  with  instructions  to  re-
 port  by  the  22nd  November,
 1952
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 The  motion  wag  adopted.
 Mr.  Deputy-Speaker:  The  House

 now  stands  adjourned  til]  10-45,  a.m.
 tomorrow.

 The  House  then  adjourned  till  a
 Quarter  to  Flever  of  the  Clock  on
 Wednesday,  the  l2th  November,  1952,

 Govind  Hari  Deshpande,  Sardar
 Amar  Singh  Saigal,  Shri  Kotha
 Raghuramaiah,  Shri  Krishna-
 charya  Joshi,  Shri  Liladhar
 Joshi,  Shri  A.  M.  Thomas.  Shri
 C.  R.  Basapa.  Shri  C.  Madhao
 Reddi,  Shri  Choithram  Partabral
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